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The Lok Sabha met at Eleven of the Clock.

[Mabam SpPeaker i the Chairl

NATIONAL ANTHEM

(The National Anthem was played.)

11.01 hrs.
MEMBER SWORN
[English]

MADAM SPEAKER: Secretary General may call the
name of the Member for taking oath.

SECRETARY GENERAL: Shri Kuldeep Bishnoi.

SHRI KULDEEP BISHNOI (Hisar Parliamentary
Constituency).

11.02 hrs.
OBITUARY REFERENCES
[English]

MADAM SPEAKER: Hon'ble Members, | have to
inform the House of the sad demise of six of our former
colleagues, Shri Ataur Rahman, Shri Vasant Sathe, Shri
Dal Chander Jain, Shri Bhagwat Jha Azad, Shri Sushil
Chandra Varma and Shri Moti Lai Malviya.

Shri Ataur Rahman was a Member of the Eighth
Lok Sabha from 1985 to 1989 representing the Barpeta
Parliamentary Constituency of Assam.

Shri Rahman joined the Police Service during the
World War |l but declined King’s Commission.

Subsequently, he served the police department in various
capacities and rose to the post of the Inspector-General
of Police. He was awarded the Indian Police Medal for
his outstanding service. He also served as a member of
the Assam Public Service Commission.

An active social and political worker, Shri Rahman
established many educational institutions and was actively
associated with their management and worked for the
propagation of education among the masses. He was
instrumental in setting up of Hazrat Ayesha English
Medium School and the Police Lines School,

Shri Rahman was also instrumental in the
establishment of the Assam Islamic Samaj Dispensary
for all communities. He worked for the welfare of the
deprived, backward and downtrodden sections of the
society.

Shri Ataur Rahman passed away on 9 September,
2011 at Kharghuli, Assam at the age of 89.

Shri Vasant Sathe was a Member of the Fifth to
Ninth Lok Sabhas from 1972 to 1991 representing the
Akola Parliamentary Constituency of Maharashtra during
the Fifth and Sixth Lok Sabhas and Wardha Parliamentary
Constituency of Maharashtra during the Seventh to Ninth
Lok Sabhas.

Shri Sathe actively participated in the Quit India
movement in 1942 at the young age of 17.

During his long and distinguished political career, Shri
Sathe served as a Member of various parliamentary
committees and consultative committees of different
Ministries. He also served as a Member of the Panel of
Chairmen, Lok Sabha.

An able administrator, Shri Sathe held several
important portfolios in the Union Cabinet. He served as’
the Union Minister of Information and Broadcasting from
1980 to 1982; Minister of Chemicals and Fertilizers from
1982 to 1984; Minister of Steel, Mines and Coal from
1984 to 1985 and again during 1987 and Minister of
Energy from 1985 to 1989. Shri Sathe aiso heid temporary
charge of the Ministry of Supply and Rehabilitation from
1980 to 1982 and the additional charge of the Ministry of
Communications during 1988.
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Shri Sathe served as the President of the Metropolitan
Board, Nagpur from 1969 to 1971. He also served as
the President of the Vidarbha Productivity Council; Nagpur
Citizens’ Council and the Development Corporation of
Vidarbha. Shri Sathe was a Member of the Board of
Trustees of the Indira Gandhi Memorial Trust.

A widely travelled person, Shri Sathe represented
the country in various international conferences. He was
a Member of the Indian Parliamentary Delegation to Japan
in 1974. Shri Sathe was the Leader of the Indian
Delegation to UNESCO Conference held at Belgrade in
1981.

A man of letters, Shri Sathe has authored one book,
namely “Towards Social Revolution” and has also
published several articles.

A sports enthusiast, Shri Sathe served as the
President of the Badminton Association of India and as
a Member of the Jawaharlal Nehru National Youth Centre
and Vidarbha Cricket Association.

Shri Vasant Sathe passed away on 23 September,
2011 at Delhi at the age of 86.

Shri Dal Chander Jain was a Member of the Eighth
Lok Sabha from 1984 to 1989 representing the Damoh
Parliamentary Constituency of Madhya Pradesh.

Shri Jain was a Member of the Madhya Pradesh
Legislative Assembly from 1967 to 1977. Shri Jain took
active part in the Quit India movement in 1942,

An active social and political worker, Shri Jain served
as the Chairman of the Municipal Corporation, Sagar from
1963 to 1968. He also served as the Vice-Chairman of
Madhya Pradesh Chamber of Commerce.

Shri Jain was a Member of (i) Executive Committee
of the Provincial Freedom Fighters’ Association, Madhya
Pradesh, (ii) Provincial Rehabilitation Committee,
Government of Madhya Pradesh, (i) Sagar University
"Executive Council, (iv) Central Excise Advisory Committee,
Madhya Pradesh and (v} Central Labour Welfare Fund
Advisory Committee, New Delhi.

Shri Jain was also actively associated with All India
Digamber Jain Council and held the position of Vice-
Chairman of the organization.

An able social worker, Shri Jain was associated with
a number of social and educational societies. He served
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as the President of Jain Higher Secondary School, Sagar.
He was always in the forefront in helping students and
persons with disability. Shri Jain was instrumental in
organizing numerous literary, cultural and scientific
seminars in his constituency.

A sports enthusiast, Shri Jain was a member of
District Olympic Association and District Hockey
Association.

Shri Dal Chander Jain passed away on 25
September, 2011 at Sagar, Madhya Pradesh at the age
of 83

Shri Bhagwat Jha Azad was a Member of the First
Lok Sabha from 1952 to 1957; Third to Fifth Lok Sabhas
from 1962 to 1977 and Seventh and Eighth Lok Sabhas
from 1980 to 1988 representing the Purnea cwn Santhal
Parganas Parliamentary Constituency of Bihar during the
First Lok Sabha and the Bhagalpur Parliamentary
Constituency of Bihar during the Third to Fifth, Seventh
and Eighth Lok Sabhas.

During his long and distinguished political career, Shri
Azad served as a Member of various parliamentary
Committees. He served as Chairman, Committee on
Estimates during the Fifth Lok Sabha.

An able administrator, Shri Azad held the Office of
Chief Minister of Bihar from 1988 to 1989. Shri Azad
held several important portfolios in the Union Cabinet.
He served as the Union Minister of State in the Ministry
of Education from March, 1967 to February, 1969; Minister
of State in the Ministry of Labour, Employment and
Rehabilitation from February, 1969 to March, 1971;
Minister of State in the Ministry of Supply and
Rehabilitation from October, 1980 to January, 1982;
Minister of State (Independent Charge) in the Ministry of
Labour from January, 1982 to September, 1982; Minister
of State (Independent Charge) in the Ministry of Civil
Aviation and Civil Supplies from September, 1982 to
February, 1983 and the Minister of State (Independent
Charge) in the Ministry of Food and Civil Supplies from
February, 1983 to December, 1984.

A widely travelled person, Shri Azad represented the
country in various international conferences. He was a
Member of the Indian Parliamentary Delegations to Turkey,
Yugoslavia, Poland, Hungary, Romania, Bulgaria,
Switzerland and several Commonwealth Parliamentary
Conferences. He was the Leader of the Indian Delegation
to the 54th Session of the International Labour Conference
held at Geneva in 1970.
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A man with a literary bent of mind, Shri Azad penned
several poems.

Shri Bhagwat Jha Azad passed away on 4 October,
2011 at New Delhi at the age of 89.

Shri Sushil Chandra Varma was a Member of Ninth
to Twelfth Lok Sabhas from 1989 to 1999 representing
the Bhopal Parliamentary Constituency of Madhya
Pradesh.

An able parliamentarian, Shri Varma was a Member
of the Committee on Public Undertakings; Committee on
Finance and the Consultative Committee .of the Ministry
of Energy during the Tenth Lok Sabha. He was a Member
of the Committee on Home Affairs and the Consultative
Committee of the Ministry of Chemicals and Fertilizers
during the Eleventh Lok Sabha. Shri Varma was also a
Member of the Committee on Estimates; Committee on
Energy; Committee on Provision of Computers to Members
of Parliament and the Consultative Committee of the
Ministry of Chemicals and Fertilizers during the Twelfth
Lok Sabha.

A civil servant by profession, Shri Varma joined the
Indian Administrative Service in 1949 and served as the
Chief Secretary of the Delhi Administration from 1967 to
1971 and the Chief Secretary, Government of Madhya
Pradesh from 1975 to 1977. He also served as the
Secretary to the Government of India from 1978 to 1982;
Chairman, Narmada Valley Development Authority from
1982 to 1988 and Member, Press Council of India from
1991 to 1994.

A man of letters, Shri Varma has to his credit several
books in Hindi and English on a plethora of socio-
economic issues.

Shri Sushil Chandra Varma passed away on
6 October, 2011 at Bhopal, Madhya Pradesh under tragic
circumstances at the age of 85.

Shri Moti Lal Malviya was a member of the First
and Second Lok Sabhas from 1952 to 1962 representing
the Chhatarpur-Datia-Tikamgarh  Parliamentary
Constituency of the erstwhile Vindhya Pradesh during the
First Lok Sabha and the Khajuraho Parliamentary
Constituency of Madhya Pradesh during the Second Lok
Sabha.

An educationist, Shri Malviya worked untiringly for
the spread of education among the weaker sections of
the society. Shri Malviya was a Member of the Asthai
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Samiti of All India Hindi Sahitya Sammelan and President
of the Dehat Varg Sangh, Madhya Pradesh. Shri Malviya
also served as the Secretary of the Bengal Hindi Mandal.

Shri Malviya strove relentlessly for eradication of
social evils such as untouchability, inequality and injustice
and worked for establishment of an egalitarian and secuiar
society.

Shri Malviya was the Editor of the Hindi monthly,
“Uthan” and has several publications to his credit.

Shri Moti Lal Malviya passed away on 24 October,
2011 at Delhi at the age of 86.

We deeply mourn the loss of these friends and | am
sure the House would join me in conveying our
condolences to the bereaved families.

Hon. Members, as you are aware a severe
earthquake measuring 6.9 on the Richter Scale rocked
the north-eastern state of Sikkim on the evening of
18 September, 2011. This natural disaster wreaked havoc
resulting in the death of more than 111 persons and
injuries to hundreds of others besides causing large scale
devastation of property in Sikkim and surrounding areas
and rendering a large number of persons homeless.

Hon. Members, on 8 November, 2011, 20 persons
are reported to have been killed and 50 others injured in
a stampede that occurred when thousands of devotees
had gathered near the Ganges river at Chandidweep Ghat
close to Har Ki Pauri in Haridwar.

Hon. Members, on 20 November, 2011, at least
15 persons are reported to have been killed and 65 others
injured in a fire that broke out in Nand Nagri locality of
Delhi.

We deeply mourn the tragic loss of lives and property
in these unfortunate incidents.

Hon. Members, on 23 October, 2011, a massive
earthquake of 7.2 magnitude on Richter Scale struck
Turkey’s eastern province of Van in which 601 people
were killed. Four people are still missing and 2068 others
were injured. Another earthquake of 5.6 magnitude rocked
the Turkish province of Van again on 9 November, 2011
in which 40 people were killed and 8 others were injured.
In addition to loss of lives, these earthquakes also caused
extensive damage to property.
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We extend our heartfelt sympathies to the
Government of the Republic of Turkey, with which India
enjoys close and friendly relations, its Parliament and the
people of Turkey, particularly the bereaved families and
hope that they will overcome this tragic calamity with
strength and courage. We welcome the fact that a relief
assistance of US $ 500,000 has been extended from the
people and Government of India to the people and
Government of Turkey, in response to Turkey's request
for aid following the devastaticn caused by the earthquake
on 23 October, 2011,

Hon. Members, the House is grieved to learn about
the tragedy caused by floods in Thailand. As per reports,
more than 2.45 million people have been affected and
more than 500 people have lost their lives. The floods
have destroyed homes, farm-lands and affected
businesses. On behalf of the House, 1 would like People
of India stand in solidarity with the Thai people in their
moment of distress.

As a gesture of our support, India has already
extended monetary assistance of US$ 2,00,000 to the
Government of Thailand for flood relief operations. India
has also offered to provide any additional assistance that
may be required. Our Mission in Thailand is working
clesely with the Indian community there and Indian visitors
regarding their safety and welfare.

The House expresses its solidarity with the beople
of Turkey and Thailand and their Governments.

The House expresses its profound sorrow on these
tragedies. The House may now stand in silence for a
short while as a mark of respect to the memory of the
departed.

11.21 hrs.

The Members then stood in silence for a short while.

11.22 hrs.
ORAL ANSWER TO QUESTION
MADAM SPEAKER: Question Hour

Question No. 1, Dr. Raghuvansh Prasad Singh.

NOVEMBER 22, 2011
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[Transiation]
Naxal Hit Areas

1. DR. RAGHUVANSH PRASAD SINGH
SHRi YASHBANT LAGURI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there are reports of rise in naxal
influence/naxal violence from various parts of the country
including Bihar;

(b) if so, the details of the areas/districts under the
influence of naxalism and the number of civilians,
personnel of security forces killed/injured, compensation
paid to victims and cases of abduction, extortion and
damage to properties reported due to naxal activities
during each of the last three years and the current year,
State-wise;

(c) the details of assistance sought for development
including deployment of police forces by the naxal affected
States during the above period, State-wise; and

(d) the details of the measures taken by the
Government to deal with naxalism in the country?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) to (d) A
Statment is laid on the Table of the House.

Statement

(a) During the years 2008, 2009 and 2010, there
has been a rise in naxal violence in various parts of the
country including Bihar. But the quantum of violence has
declined in 2011 compared to the corresponding period
of 2010. A statement showing details of naxal violence
during the last four years is at Annex I.

(b) The total number of districts in India in which
some form of LWE activity has been noticed in the current
year is 182. However, 83 districts included under the
Security Related Expenditure Scheme are considered to
be seriously affected by LWE. A statement indicating LWE
activity in different districts of India during the last four
years is placed at Annex Ii.

During the current year, a total number of 389
civilians and 124 security force personnel have been killed
by naxals. The details of civilians and security forces
killed during the last four years is placed at Annex lll.
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The details of damage caused to economic
infrastructure by LWE during the last four years is placed
at Annex IV.

The State-wise details of incidences of abduction by
LWE groups is placed at Annex V.

The State-wise details of extortions and extortion-
related violence by LWE groups is placed at Annex VI.

The Government of India has a provision of ex-gratla
payment of Rs. 3 lakhs to family of civilians killed under
the ‘Central Scheme for assistance to civilian victims/
family of victims of terrorist! communal and naxal
violencel. The Security Related Expenditure (SRE)
Scheme also provides for an ex-gratia payment of Rs. 1
lakh to the family of civilians killed by naxalites.

{c) The details of funds provided by the Government
of India under various schemes including the Special
Infrastructure Scheme, Security Related Expenditure
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Scheme and the Integrated Action Plan being implemented
in the naxal affected States during the last four years is
at Annex-VIl to Annex-IX respectively. At present, 73
battalions of Central Armed Police Forces (CAPFs) have
been inducted in the naxal affected States to assist the
state police forces in anti-naxal operations.

(d) ‘Police’ and ‘Public Order’ being State subjects,
action with respect to maintenance of law and order lies
primarily in the domain of the State Governments
concerned. The Central Government has a holistic
approach towards combating LWE wherein it supplements
the efforts of the State Governments over a wide range
of issues including deployment of CAPFs, assistance in
implementation of development schemes, improving
governance and capacity building by the States in various
areas. It is the belief of the Government of india that a
combination of calibrated police action, focused
development efforts and improvement in gevernance will
yield the desired results against LWE.

Annexure |

Details of Naxal incidents during 2007 to 20711 (upto 15.11.2071)

Year
State 2007 2008 2009 2010 2011 (upto
November 15)
Andhra Pradesh 138 92 66 100 44 (82)
Bihar 135 164 232 307 274 (272)
Chhattisgarh 582 620 529 625 385 (538)
Jharkhand 482 484 742 501 415 (436)
Madhya Pradesh 32 35 1 7 4 (7)
Maharashtra 94 68 154 94 92 (75)
Odisha 67 103 266 218 172 (189)
Uttar Pradesh 9 4 8 6 1 (6)
West Bengal 32 35 255 350 88 (322)
Others 17 14 5 4 1 (4)
Total 1565 1591 2258 2212 1476 (1931)

Figures in bracket show details of the corresponding period of 2010.
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Annexure Il

LWE activity in Districts of India

States 2008 2009 2010 2011
Andhra Pradesh 22 22 11 11
Bihar 33 32 31 29
Jharkhand 24 24 23 23
Madhya Pradesh 07 05 04 03
Uttar Pradesh 09 09 11 08
Odisha 20 19 23 19
Maharashtra 06 04 04 07
West Bengal 18 15 15 12
Chhattisgarh 16 16 16 14
Others 68 62 58 56
Total 223 208 196 182

Annexure il

Details of civifians and security forces killed aduring last four years

States 2008 2009 2010 2011 (upto
15th November)
Civilians  Security ~ Civilians  Security  Civiians  Security  Civilians Security

Killed Forces Killed Forces Killed Forces Killed Forces

Killed Killed Killed Killed

Andhra Pradesh 45 1 18 0 24 0 6(18) 0(0)
Bihar 52 21 47 25 72 25 46(53) 3(22)
Chhattisgarh 157 85 163 127 171 172 105(151)  77(164)
Jharkhand 169 38 140 68 132 25 117(114) 20(23)
Madhya Pradesh 0 0 0 0 0 1 0(0) o(1)
Maharashtra 17 5 41 52 35 10 41(28) 9(9)
Odisha 28 73 36 31 62 17 35(49) 14(16)
Uttar Pradesh 0 0 . 2 0 1 0 0(1) 0(0)
West Bengal 19 7 144 14 223 - 35 39 (200) 1(34)
Others 3 1 0 0 0 0 0(0) 0(0)
Total 490 231 591 317 720 285 389(614) 124(269)

Figures in bracket indicate data of the corresponding period for 2010.
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Annexure IV

Details of incidents of damage to economic infrastructure

2008 2009 2010 2011 (upto
16th November)
Total Total Total Total
1 2 3 4 5 6 7 8 9 10 11
Economic targets Andhra Pradesh Uranium Mines 0 0 0 -
Essar steel 1 0 0
Chhattisgarh NMDC 0 2 1 1(9)
Essar pipe lines 3 1 1
BRO 0 ] ]
Gramin Sadak Nirman 1 4 3 4(3)
Yojana
Odisha Essar pipe lines 0 5 1 1(1)
Gramin Sadak 0 2 4 2(1)
Maharashtra BRO 0 0 1 1(1) 12(18)
Madhya Pradesh Gramin Sadak Nirman 0 05 0 17 1 24 o(1)
Yojana
Bihar Cement Plant 0 0 0
Solar Plate 0 2 0
Gramin Sadak Nirmal 0 1 1 2(1)
Yojana
Jharkhand Gramin Sadak Nirmal 0 0 1 0(1)
Yojana
Essar Pipe lines 0 0 0 1(0)
Railway Andhra Pradesh 2 27 0 46 1 54 0(1) 23(47)
Bihar 1 8 16 3(14)
Chhattisgarh 6 5 8 6(5)
Jharkhand 7 17 13 7(12)
Maharashtra 0 0 0
Odisha 0 10 7 7(7)
West Bengal 1 6 7 0(6)
Uttar Pradesh 0 0 2 0(2)
Telephone Andhra Pradesh 1 46 0 67 4 45 2(2) 31(38)
exchange/tower
Bihar 14 24 14 18(12)
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1 2 3 4 5 6 7 8 9 10 11
Maharashtra 2 1 1 2(1)
Chhattisgarh 15 10 2 3(2)
Jharkhand 10 14 6 3(6)
Odisha 4 18 17 3(14)
West Bengal 0 0 1 o(1)
Power Piant Andhra Pradesh 0 01 0 2 1 3 0(1) 0(2)
Chhattisgarh ] 0 0
West Bengal 0 0 1
Maharashtra 1 2 1 0(1)
Mining Odisha 0 06 1 3 7 9 1(1) 6(9)
Jharkhand 4 2 6 2(6)
Chhattisgarh 2 0 0 3(0)
Andhra Pradesh 0 0 0 -
Maharashtra 0 0 1 0(1)
West Bengal 0 0 1 0(1)
Pole/transmission Chhattisgarh 23 24 7 7 1 2 3(0) 3d)
Odisha 01 0 0
Jharkhand 0 0 1 0(1)
Panchayat Chhattisgarh 2 7 0 23 3 31 0(3)  4(20)
Bhawan Jharkhand 0 7 4 0(3)
Andhra Pradsesh 0 0 0
Maharashtra 5 8 6 0(2)
Bihar 0 3 0 1(0)
Odisha 0 3 11 1(9)
West Bengal 0 2 7 2(3)
School Building Chhattisgarh 19 25 7 7 13 17)  21(31)
Andhra Pradesh 0 0 1 0(1)
Jharkhand 4 37 7 6(6)
Bihar 0 21 10 39 14(10)
Maharashtra 2 1 0
Odisha ] 5 8 0(7)
Forest road, culverts efc. 4 41 126 126 158 158 19 19
(122)  (122)
Total 182 182 362 362 365 365 219 219

(288)  (288)

Figures in Brackets are of corresponding period for 2010.
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Annexure V
State-wise incidents of Abauction by LWE groups
State 2008 2009 2010 201
{upto November 14)
incidents  No. of No. of Incidents No. of No.of Incidents  No. of No. of Incidents  No. of  No. of
persons  abducted persons  abducted persons  abducted persons  abducted
abducted person abducted person abducted  person abducted person
killed killed killed killed
Andhra Pradesh 3 9 4 3 3 1 10 16 2 5 5 0]
Bihar 8 16 5 12 25 8 34 76 5 30 78 3
Chhattisgarh 51 145 24 56 121 33 69 162 36 32 61 14
Jharkhand 36 96 12 80 146 20 53 121 8 55 100 21
Maharashtra 1 1 1 7 38 4 6 9 0] 9 12 5
Odisha 1 1 0 15 38 0 14 55 8 23 43 7
Uttar Pradesh 1 1 0] 1 1 0 0 o 0 0] 0 0
West Bengal 4 8 1 38 65 34 53 74 59 15 21 13
Madhya Pradesh 2 2 0 0 0 0] 3 4 0 0 0 0
Others 1 1 0 0 0] 0 0 0 0] 0 0 0
Total 108 280 47 212 437 100 242 517 118 169 320 63
Annexure VI
State-wise extortion-related violence by LWE groups
State 2008 2009 2010 2011 (up to
(No. of (No. of (No. of November 14)
incidents) incidents) incidents) (No. of
incidents)
Andhra Pradesh 1 0 1 2
Bihar 28 30 51 47
Chhattisgarh 2 3 6 13
Jharkhand 72 88 81 74
Maharashtra (0] 0] 0 2
Madhya Pradesh 0 0 2 3
Uttar Pradesh 0 3 0 0
Odisha 5 3 5 8
West Bengal 0 1 4 0]
Total 108 128 150 149
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Annexure ViI
Release of funds under Special Infrastructure Scheme (SIS)
(Rs. Crore)
State 2008-09 2009-10 2010-11 2011-12
(Upto 15.11.2011)
Andhra Pradesh 5.89 3.40 17.51 15.06
Bihar 16.05 3.70 17.39 19.96
Chhattisgarh 27.50 3.90 20.34 9.32
Jharkhand 23.80 5.85 20.08 16.56
Madhya Pradesh 293 — 2.32 6.20
Maharashtra 3.40 2.90 8.79 0.24
Odisha 11.77 4.20 20.36 25.75
Uttar Pradesh 8.66 2.65 11.22 4.4
West Bengal — 3.40 11.99 4.67
Total 100.00 30.00 130.00 102.17
Annexure Vil
Aelease of funds under Securily Related Expenditure Scheme (SRE)
(Rs. Crore)
State 2008-09 2009-10 2010-2011 2011-2012
Fund released Fund released Fund released Fund released
(as on 31. 10.2011)
Advance Reimbursement Advance Reimbursement  Advance Reimbursement  Advance Reimbursement
Andhra Pradesh 274 3.09 1.98 0.30 11.65 16.54 9.40 -
Bihar 2.16 3.05 2.77 - 16.26 13.15 13.65 -
Chhattisgarh 4.71 15.41 4.60 31.54 40.78 46.96 2473 3.06
Jharkhand 474 18.76 4.99 6.12 15.16 44.24 19.59 48.22
Madhya Pradesh 0.19 3.81 0.11 0.88 0.68 0.27 -
Maharashtra 0.83 3.90 0.67 2.04 8.77 4.90 7.63 -
Odisha 3.39 9.70 3.71 - 44 .46 12.16 21.57 -
Uttar Pradesh 0.74 1.1 0.51 - 1.18 2.38 1.10 -
West Bengal 0.67 1.00 0.66 - 5.86 13.05 7.60 6.31
Total 2017 59.83 20.00 40.00 145.00 154.06 105.54 57.59
80.00 60.00 299.06 163.13
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Annexure IX

Release of funds under Integraled Action Flan (IAP)
as on November 2077

(Rs. Crore)
State Fund released
Andhra Pradesh 90
Bihar ' 245
Chhattisgarh 430
Jharkhand 630
Madhya Pradesh 290
Maharashtra 90
Odisha 635
Uttar Pradesh 45
West Bengal 45
Total 2500

Note: The scheme was started in 2010-11.
...(Interruptions)
[Trans/ation/

SHRI DHARMENDRA YADAV: Madam, injustice in
being done to people in Uttar Pradesh. .../nterruptions)

[English]
MADAM SPEAKER: Nothing will go on record.
(Interruptions)’...
[Transiation]
MADAM SPEAKER: Dr. Raghuvansh Prasad Singh.
-..(Interruptions)
[English]
MADAM SPEAKER: Hon. Minister.

...(Interruptions)
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SHRI BASU DEB ACHARIA: | have given notice of
the suspension of Question Hour... Interryptions)

MADAM SPEAKER: Hon. Minister.
...(Interruptions)
[Transiation]

MADAM SPEAKER: What are you doing, you sit
down.

... (Interruyptions)
[English]

SHRI BASU DEB ACHARIA: Our Adjournemnt Motion
should be taken up immediately. ...(7nterruptions)

[Translation]

MADAM SPEAKER: What are you doing that? You
take your seat.

...(Interruptions)
MADAM SPEAKER: Nothing is say in record.
(Interruyptions)...”
[English]
MADAM SPEAKER: Hon. Minister.
...(Interryptions)
[Translation]
MADAM SPEAKER: You ask your question.
... (Interruptions)

DR. RAGHUVANSH PRASAD SINGH: | want to say
that it is not clear in the reply of the Government that.
...(Interruptions)

11.23 hrs.
At this stage S/Shri Chandrakant Khaire, Raju Shetti

Diljpkumar Manshukhlal Gandhi and some other

hon'ble Members came and stood on the floor

near the Table.

...(Interruptions)

*Not recorded.

*Not recorded.
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WRITTEN ANSWERS TO QUESTIONS
[Trans/ation]
Shrinking Agricultural Land

2. SHRI P.L. PUNIA:
SHRI P. VISWANATHAN:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether as per a recent survey, agriculture has
become a loss making venture for farmers;

(b} if so, the main findings of the survey;

(c) whether the reducing size of agricuitural land
holdings due to fragmentation has affected agricultural
output and has also made the agricultural profession non-
remunerative;

(d) if so, the details thereof;

(e) the estimated number of persons who have given
up agriculture during each of the last three years, State-
wise; and

(f) the follow-up action taken by the Government to
make agriculture a profitable venture as it is the mainstay
of majority of the people in the country?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHR!I SHARAD
PAWAR): (a) to (d)} Terms of trade for agriculture, which
had witnessed a sharp decline during late 1990s to
2004-05, has later shown improvement. With the terms
of trade index at 101.9 in 2005-06, it has gone upto
102.6 in 2009-10. Profitability from agriculture production
depends on a number of factors which includes,
inter alia, efficiency in use of inputs, weather conditions,
availability of credit, yield levels etc. There are studies
which indicate that recent evidence at the all India level
suggests that per hectare value of output on the small
farms is even today higher than that on the medium and
large farms. However, because of the small area this
income is not adequate and disadvantages of the small
size are not compensated by higher per hectare output.

According to Agricuiture Census data, the average
holding size of the agricultural land in the country has
declined from 1.33 hectares in 2000-01 to 1.23 hectares
in 2005-06. However, there has been a steady increase
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in agricultural output over the years, though the total
cultivable area is more or less unchanged at about 141
million hectares. The details of foodgrains and oilseeds
production during the last three years are given in the
table below:

(Million Tonnes)

Crop 2008-09 2009-10 2010-11
Cereals 219.9 203.4 2235
Total Pulses 14.6 14.7 18.1
Total Foodgrains 234.5 218.1 241.6
Total Nine Oilseeds 27.7 24.9 311

(e) The estimated number of persons employed in
agriculture per 1000 persons, as per last three NSSO
surveys, for the years 2005-06, 2007-08 and 2009-10 All
- India are 580, 573 and 532 respectively indicating a
slight decline in persons employed in agriculture, which,
inter alia, is on account of structural changes in the
economy.

(f) In order to make agriculture a profitable venture,
the Government of India has launched several schemes
to increase investments in agriculture sector, for
accelerating agricultural growth and to raise farm incomes,
such as, the Rashtriya Krishi Vikas Yojana (RKVY),
National Food Security Mission (NFSM), Development and
Strengthening of Infrastructure facilities for Production and
Distribution of Quality Seed, National Horticulture Mission
(NHM), Integrated Scheme of Qilseeds, Pulses, Oil Palm
and Maize (ISOPOM), Gramin Bhandaran Yojana etc. In
addition, Government has substantially improved the
availability of farm credit; implemented a rehabilitation
package for areas with higher agrarian stress;
implemented a massive programme of debt waiver;
introduced better crop insurance schemes; improving the
income earning opportunities of farmers through Minimum
Support Price (MSP) policy etc. for the benefit of income
security of the farmers.

[English]
Price Rise

*3. SHR! D.B. CHANDRE GOWDA:
SHR!I ANAND PRAKASH PARANJPE:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pieased to state:
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(a) whether the prices of essential commodities
including food items have been increasing continuously
leading to rise in food inflation despite a favourable
monsoon in the country;

(b) if so, the details thereof during each of the last
three months, commodity-wise alongwith the reasons
therefor;

(c) whether the State Governments and the Union
Territories are required to send report to the Union
Government regarding action taken under various
provisions of the Essential Commodities Act in order to
contain price rise;

(d) if so, the details of the reports received during
the last three years, State wise; and

(e) the details of fresh steps taken/proposed to be
taken by the Government to check the rising trend of
price sof essential commodities?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DITRIBUTION (PROF. K.V. THOMAS): (a) and (b) Retail
prices office, wheat, moong dal, palm oil, potato and sait
have shown steady to declining trend over the last three
months. A slight increase in the prices of urad dal, tur
dal, masur dal, sugar, soya oil, vanaspati, onion and milk
is observed; higher increases are observed in the prices
of gram dal, groundnut oil, mustard oil, sunflower oil, tea
and tomato. Prices of all commodities have moderated
over the last month. Details of retail prices prevailing
during the last three months is given in the enclosed
Statement-I.

The demand supply mismatch in pulses and edible
oils has led to increased imports. The prices of pulses
and edible oil are influenced by the volatility in
international prices. In addition, the demand for certain
protein-rich food items like pulses, vegetables and milk

AGRAHAYANA 1, 1933 (Saka)

to Questions 26

are increasing due to the rising incomes and change in
the dietary patterns. Weather, apart from seasonal factors,
contributed to increase in prices of some vegetables.
Global food prices also reached their peak in early 2011
and are recently showing signs of moderation.

{c) Yes. Madam.

(d) The details of the raids conducted, value of goods
confiscated and persons booked for violation of rules
under the Essential Commodities Act, 1955, during 2008,
2009 and 2010, as reported by State Governments/UT
Administrations are given in the enclosed Statements-l|
to IV. The State Governments/UT Administrations are
empowered to detain such persons under the Prevention
of Blackmarketing and Maintenance of Supplies of
Essential Commodities Act, 1980, whose activities are
found to be prejudicial to the maintenance of supplies of
commodities essential to the community. Details of
detention orders issued under the said Act and as
reported to the Central Government by the State
Governments/UT Administrations during the year 2008,
2009 and 2010 are given below:

Name of the State 2008 2009 2010
Gujarat 16 31 79
Tamil Nadu 141 112 120
QOdisha 01 02 02
Maharashtra 02 02
Andhra Pradesh 04 - 01
Chhattisgarh - - 01
Total 162 147 205

(e) Steps taken by the Government are listed in the
enclosed Statement-V.

Statement |

Daily Retail Prices of Select Essential Commodiities over the Last 3 Months

Unit: (Rs./Kg.)

Centre Daily Retail Price Variation
Current 1 Month 2 months 3 Month 1 Month 2 Month 3 Month
Date Back Back Back Back Back Back
16.11.2011  16.10.2011  16.9.2011 16.08.2011  16.10.2011 16.9.2011  16.08.2011
1 2 3 4 5 6 7 8
DELHI 24 24 24 24 0 0 0
MUMBAI 21 22 22 22 -1 -1 -1
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1 2 3 4 5 6 7 8
KOLKATA 20 20 20 21 0 0 -1
CHENNAI 23.33 22 22 22 1.33 1.33 1.33
Wheat
DELH! 15 15 15 15 0 0 0
MUMBAL 20 21 22 21 -1 -2 -1
BHUBNESHWAR 15 NR 15 16 NR 0 -1
CHENNAI 21.33 22 22 22 -0.67 -0.67 -0.67
Gram Dal
DELHI 56 55 48 42 1 8 14
MUMBAI 54 56 50 43 -2 4 11
KOLKATA 50 50 43 38 0 7 12
CHENNAI 53.33 52 45 42 1.33 8.33 11.33
Tur/Arhar Dal
DELHI 74 73 73 70 1 1 4
MUMBAI 71 70 7 69 0 0 2
KOLKATA 64 64 60 54 -1 4 10
CHENNAI 65 65 65 62 0 0 3
Commodity: Urad Dal
DELHI 75 75 78 75 0 -3 0
MUMBAI 78 77 81 77 1 -3 1
KOLKATA 65 65 60 58 -1 5 7
CHENNAI 68 70 70 68 -2 -2 0
Moong Dal
DELHI 74 73 75 75 0 -1 -1
MUMBAI 77 77 79 79 1 -2 -2
KOLKATA 70 75 70 70 -5 0 0
CHENNAI 69 68 65 65 1 4 4
Masoor Dal
DELHI 55 55 56 54 0 -1 1
MUMBAI 53 57 53 57 -4 0 -4
KOLKATA 44 44 42 42 0 2 2
CHENNAI 46 45 45 45 1 1 1
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1 2 3 4 5 6 7 8
Sugar
DELHI 33 33 33 32 0 0 1
MUMBAI 33 33 33 32 1 0 1
KOLKATA 34 32 32 32 2 2 2
CHENNAI 30.67 31 31 30 -0.33 -0.33 0.67
Milk (Rs. in litre)
DELHI 29 29 26 27 0 3 2
MUMBAI 36 36 36 34 0 0 2
KOLKATA 22 22 22 22 0 0 0
CHENNAI 20.5 20.5 20.5 20.5 0 0 0
Commodity: Groundnut Oil (Facked)
DELHI 135 121 127 128 14 8 7
MUMBAI 112 121 119 116 -8 -7 -4
KOLKATA 120 120 120 105 0 0 15
CHENNAI 109.89 98 100 100 11.89 9.89 9.89
Mustard Oil (Packed)
DELHI 83 84 81 78 -1 2 5
MUMBAI 88 85 85 1 3 3
KOLKATA 80 80 78 75 0 2 5
CHENNAI 95.6 85 84 84 10.6 11.6 11.6
Vanaspati (Packed)
DELHI 79 72 79 78 7 0 1
MUMBAI 83 87 87 77 -3 -4 6
KOLKATA 60 60 60 66 0 0 -6
CHENNAI 76.92 74 78 78 292 -1.08 -1.08
Soyaoil (Packed)
DELHI 88 80 87 83 8 1 5
MUMBAI 78 79 77 77 -1 1 1
KOLKATA 74 75 74 69 -1 0 5
CHENNAI NR NR NR NR NR NR NR
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1 2 3 4 5 6 7 8
Sunfiower (Packed)
DELHI 108 98 104 93 10 4 15
MUMBAI 82 83 85 86 0 -3 -4
KOLKATA 95 90 90 85 5 5 10
CHENNAI 85.71 81 81 80 4.71 4.71 5.7
Commodity: Palm Oil (Packed)
DELHI NR NR NR NR NR NR NR
MUMBAI 64 65 66 67 -2 -2 -3
KOLKATA 63 63 65 64 -1 -2 -1
CHENNAI 63.74 58 62 60 5.74 1.74 3.74
Commodity: Tea Loose
DELHI 162 164 164 159 -2 -2 3
MUMBAI 203 21 203 199 -10 0 4
KOLKATA 120 120 100 100 0 20 20
CHENNAI 270 270 260 260 0 10 10
Commodity: Salt Pack (lodised)
DELHI 14 14 14 14 0 0 0
MUMBAI 14 14 14 14 0 0 0
KOLKATA 8 8 8 8 0 0 0
CHENNAI 14 14 14 14 0 0 0
Potato
DELHI 16 18 17 16 2.5 -1 0
MUMBAI 14 14 15 15 -1 -1 -1
KOLKATA 7 8 8 8 -1 -1 -1
CHENNAI 13 13 13.75 13 -1.5 -0.75 0
Onion
DELHI 21 23 23 18 -2 -2 3
MUMBAI 18 21 20 17 -2 -2 1
KOLKATA 16 18 20 14 -4 -4 2
CHENNAI 14.5 14.75 13 15 -0.25 15 -0.5
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1 2 3 4 5 6 7 8
Tomato

DELHI 25 37.5 20 19 -12 5 6

MUMBAI 25 20 15 13 6 10 12

KOLKATA 32 32 25 24 0 7 8

CHENNAI 21 19.5 13 6.5 1.5 8 14.5

Sorce: State Civil Supplies Department

Statement Il

Action Taken under the Essential Commodities Act, 1955 for the year, 2008—information receved
from States/UTs uplto 31.12.2008

(in Rs. Lakh)
SI.No. States/UTs No. of No. of No. of No. of  Value of Reported
Raids persons persons persons - goods upto
arrested  prosecuted convicted confiscated
1 2 3 4 5 6 7 8
1. Andhra Pradesh 17235 29 6 - 86.12 December
2. Assam 1419 14 19 Nil 2.37 December*
3. Arunachal Pradesh 23 Nil Nil Nil Nil November
4. Bihar 16 9 Nil Nil Nil September
5. Chhattisgarh 225 1 32 1 102.03 March
6. Delhi 153 135 119 4 61.7 December
7. Guijarat 31098 20 142 Nil 253.15 December
8. Goa 121 Nil Nil Nil Nil December
9. Haryana 46 8 Nil Nil Nil December
10. Himachal Pradesh 25634 13 49 Nil 15.52 December®®
1. Jammu and Kashmir 422 376 94 Nil Nil September
12. Jharkhand Nil Nil Nil Nil Nil April
13. Karnataka 3396 74 1 4 580.95 December
14. Kerala 87305 12 2 Nil 12.98 December
15. Madhya Pradesh 14921 52 107 Nil 405,15 April
16. Maharashtra 2551 3376 2595 Nit 2365.92 December

17. Manipur 99 4 3 3 0.16 December




35 Written Answers NOVEMBER 22, 2011 to Questions 36
1 2 3 4 5 6 7 8
18. Meghalaya 70 1 2 1 0.05 December
19. Mizoram 61 Nil Nil Nil 0.49 July**
20. Nagaland Nil Nil Nil Nil Nil December
21. Odisha 2001 22 117 Nil 17.51 November
22, Punjab 20632 22 9 4 3.08 November
23. Rajasthan 450 13 170 4 18.12 July
24, Sikkim 1 2 2 Nil 0.01 December
25. Tamil Nadu 20268 2525 1127 761 683.33 November
26. Tripura 35 12 9 Nil 2.69 December
27. Uttarakhand NR
28. Uttar Pradesh 39474 1047 1734 Nil 1410.49 December
28. West Bengal 176 142 5 Nil 58.83 December
30. Andaman and Nicobar Islands 291 Nil Nil Nil Nil December***
31. Chandigarh 6 9 Nil Nil 2.01 December
32. Dadra and Nagar Haveli 13 2 Nil Nil 5.49 December
33. Daman and Diu NR
34. Lakshadweep Nil Nit Nil Nil Nil December
35. Puducherry 633 81 81 8 7.07 December
Total 268775 8001 6425 790 6095.22
*-Except January and February **-Except April, May and June
$.Except-October ***.Except-Sept. and October
Statement Il
Action Taken under the Essential Commodities Act 1955 for the year-2009—information
recefved from States/UTs upto 31.712.2009
(in Rs. Lakh)
Si.No. States/UTs No. of No. of No. of No. of  Value of Reported
Raids persons persons persons goods upto
arrested  prosecuted convicted confiscated
1 2 3 4 5 6 7 8
1. Andhra Pradesh 7873 43 Nil 1 233.31 December
2. Assam 2382 5 Nil Nil Nil December®
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1 2 3 4 5 6 7 8

3. Arunachal Pradesh Nit 3 3 ‘Nil Nil November

4. Bihar 17 8 Nil Nil 1.69 December

5. Chhattisgarh 751 36 90 66 858.27 December

6. Delhi 93 98 76 Nil Nil December

7. Gujarat 28025 30 89 Nil 528.31 December

8. Goa 30 Nil Nil Nil Nii December

9. Haryana 107 8 1 Nil 0.82 December*

10. Himachal Pradesh 24642 3 2 Nil 10.99 December

11. Jammu and Kashmir Not Repotted

12. Jharkhand Not Reported

13. Karnataka 1659 137 9 3 24.58 December

14. Kerala 48829 21 2 Nil 121.47 December***

15. Madhya Pradesh Not Reported

16. Maharashtra 1688 2565 1562 Nil  13842.38 December

17. Manipur Nil Mi Nil Nil Nil November**

18. Meghalaya 8 Nil 4 Nil Nil December

19. Mizoram 366 Nil Nil Nil Nil December

20. Nagaland Nil Nil Nil Nil Nil December

21. Odisha 35494 7 149 9 14.56 December

22. Punjab 122 54 34 26 464.52 December

23. Rajasthan 281 3 62 Nil 36.89 March

24, Sikkim Nil Nil Nil Nil December

25. Tamil Nadu 16404 4775 1471 7 623.25 December

26. Tripura 66 2" 2 Nil 0.65 December

27. Uttarakhand Not Reported

28. Uttar Pradesh 39684 1023 1491 Nil 1929.48 December

29. West Bengal 161 117 16 Nil 90.4 December

30. Andaman and Nicobar Islands 208 Nil Nil Nil Nil December

31. Chandigarh 8 9 Nil Nil 7.97 December

32. Dadra and Nagar Haveli 3 2 Nil Nil 0.22 December

33. Daman and Diu Not Reported

34. Lakshadweep Nil Nil Nil Nil Nil November

35. Puducherry 512 63 68 15 15.53 December
Total 209413 9012 5131 127 18805.29

*-Except-August and September **-Except August and October

***_Except October $-Except August
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Statement IV

Action Taken under the essential Commodities Act, 1955
(Relating to Offences Under E.C. Act other than Violation of Stock Control Orders)
Information Received From States/UTs Upto 31.12.2010

(Rs. in Lakhs)

Sl.No. States/UTs No. of No. of No. of No. of  Value of Reported
Raids persons persons persons goods upto
arrested  prosecuted convicted confiscated

1 2 3 4 5 6 7 8
1. Andhra Pradesh 10253 NIL NIL NIL 144.96 Dec.-A
2. Arunachal Pradesh 69 NIL NIL NIL NIL May

3. Assam 332 29 20 10 NiL Aug.-B
4, Bihar 65 24, NIL NIL NIL Oct.-C
5. Chhattisgarh 211 1 18 14 757.58 August-D
6. Delhi 66 15 28 4 NIL Dec.

7. Goa 82 NIL NIL NIL NIL Dec.-E
8. Guijarat 30296 139 88 17 428.99 Dec.

9. Haryana 167 49 5 NIL 361.62 Oct.
10. Himachai Pradesh 22353 NIL NIL NIL 11.62 Nov.
1. Jammu and Kashmir NR

12. Jharkhand NR

13. Karnataka 2016 138 NIL 2 317.78 Oct.
14. Kerala 26603 33 22 3 21.931 Dec.
15. Madhya Pradesh NR

16. Mabharastra 1820 2717 1543 NIL 1139.46 Nov.
17. Manipur 9 5 5 5 0.47 Dec.
18. Meghalaya 64 7 6 3 0.91 Nov.
19. Mizoram 84 NIL NIL NIL 0.1 Nov.-F
20. Nagaland 2 26 NIL NIL 0.39 Sept.
21. Odisha 60155 6 258 NIL 5.29 Nov.-G
22. Punjab 213 21 13 9 1.27 Dec.
23. Rajasthan NR

24. Sikkim NIL NIL NIL NIL NIL - Dec.
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1 2 3 4 5 6 7 8
25. Tamil Nadu 18894 6995 1257 43 708.69 Dec.
26. Tripura 245 7 7 NIL 7.07 Oct.
27. Uttarakhand NR
28. Uttar Pradesh 29723 558 1211 NIL 6262.85 Sept.
29. West Bengal 222 100 20 NIL 281.41 Dec.
30. Andaman and Nicobar Islands 193 NIL NIL NIL NIL Sept.
31. Chandigarh 10 9 NIL NIL 9.16 Oct.-H
32. Dadra and Nagar Haveli 1 1 NIL NIL 35 Dec.
33. Daman and Diu NIL NIL NIL NIL NIL July-|
34. Lakshadweep NIL NIL NIL NIL NIL Deg.-J
35. Puducherry 635 26 38 51 4.18 O,
Total 204783 10906 4539 161 10500.741

A.-Except Sept., 2010;
D-Except Jan, Feb, June-and July 2010
F-Except July and Aug 2010; Except Oct 2010

J.-Except July, Sep., Oct., Nov., 2010; NR
_Updated as on 23.02.2011

Statement V

Steps taken by the Government

A. Short term Measures:

1. Fiscal Measures

@

(ii)

(iii)

(iv)

Reduced import duties to zero-for rice, wheat
and onion, pulses, edible oils {crude) and to
7.5% for refined and hydrogenated oils and
vegetable oils.

NDDB has been allowed to import 50000 tonnes
of skimmed Milk Powder and Whole milk powder
and 15000 MT of Butter, Butter Oil and
Anhydrous Milk Fat at zero duty under Tariff
Rate Quota.

Permitted Sugar mills to import duty-free raw
sugar under Open General License (O.G.L.).
Later this facility was extended to private trade
on job basis.

Permitted STC/MMTC/PEC and NAFED to import
duty-free white/refined sugar initially with a cap

B.-Except Feb., Apr., May, 2010;
E.-Except Nov., 2010;
H-Except Aug 2010;

v)

C-except Mar 2010;

I-Only July 2010 Not reported

of 1 million tons. Later duty-free import was also
allowed by other Central/state Government
Agencies and private trade without any cap on
the quantity.

Permitted sugar mills to import duty-free raw
sugar under Advance Authorization Scheme on
‘ton-to-ton’ basis.

2. Administrative Measures

@)

(ii)

(i)

(i)

Removed levy obligation in respect of all
imported raw sugar and white/refined sugar,.

Banned export of edible oils (except coconut oil
and forest based oil) and pulses (except Kabuli
chana and organic pulses up to a maximum of
10000 tonnes per annum).

Lifted ban on export of non-basmatlLrice and
wheat w.e.f. 9.9.2011.

Permitted export of edible oils permitted in
branded consumer packs of up to 5 kgs subject
to a limit of 10,000 tonnes.
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(iv)

v)

(vi)

(vii)

(vili)

(ix)

)

(xi)

(xii)

(xiil)

(xiv)

(xv)

Wiritten Answers

Prohibited export of milk powders (including
skimmed milk powder, whole milk powder, dairy
whitener and infant milk food), Casein and
Casein products.

Effected no change in Tariff Rate Values of
edible oils;

Extended stock limit orders in the case of pulses,
edible oil, edible oilseeds, paddy, rice and sugar.

Ban on export of onion (all varieties) was
imposed on 9.9.2011 and lifted w.e.f. 20th
September, 2011. The MEP of onion (all
varieties) for the month of September, 2011
averaged at $475 per metric tonne.

Maintained the Central Issue Price (CIP) for rice
(at Rs. 5.65 per kg for BPL and Rs. 3 per kg
for AAY) and wheat (at Rs. 4.15 per kg for
BPL and Rs. 2 per kg for AAY) since 2002.

Suspension of Futures trading in Rice, urad and
Tur by the Forward Market Commission in the
year 2007-08 continues during 2010-11.

Proportion of sugar production requisitioned as
levy sugar was decreased from 20 to 10% for
2010-11 sugar season.

Government allocated 25 lakh tonnes of wheat
and 10 lakh tonnes of rice under OMSS (D)
2011 for the period of January, 2011 to
September 2011.

25 lakh tonnes of food grains have been
allocated on 6.1.2011 to all States/UTs for BPL
families at BPL issue prices for distribution upto
30.9.2011.

An additional adhoc allocation of 50 lakh tonnes
of foodgrains made on 16th May, 2011 to all
State/UTs for BPL families at BPL issue price
for distribution during the current year up to
March, 2012.

An additional adhoc allocation of 25 lakh tonnes
of foodgrains made on 6.1.2011 to all States/
UTs for APL families @ Rs. 8.45 per kg for
wheat and Rs. 11.85 per kg for rice for
distribution upto 30.9.2011.

In addition, adhoc aliocation of 50 lakh tonnes
of foodgrains made on 30th June, 2011 to APL
families raising thereby monthly APL allocation
upto 15 kg per family per month in 20 States

NOVEMBER 22, 2011
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and 35 kg per family per month in 4 North
Eastern States, Sikkim and 2 hilly states of
Himachal Pradesh and Uttarakhand where it was
less than that quantity for a period of ten months
from June 2011 to March 2012.

(xvi) In pursuance to the directions of the Hon'ble
Supreme Court in its order dated 14th May, 2011
to reserve 50.00 lakh tonnes of foodgrains for
distribution to the 150 poorest districts or the
extremely poor and vulnerable sections of the
society and the suggestion of .the Central
Vigilance Committee on PDS headed by
Justice(Retd) D.P.Wadhwa, an additional
allocation of about 3.87 lakh tonnes of foodgrains
at AAY/BPL prices has been made in July/
August 2011 initially for 3 months to thirteen
States covering 74 districts.

Extended the scheme for distribution of
subsidized imported pulses through State
Governments/UTs with subsidy of Rs. 10/~ kg
for distribution to BPL families @ 1 kg per
month.

(xvii)

Extended the Scheme for distribution of
subsidized imported edible oils through State
Governments/UTs with subsidy of Rs. 15/-kg for
distribution to ration card holders @ 1 litre per
ration card per month.

(xviii)

Crime Against Women and Children

*4, SHRI NITYANANDA PRADHAN:
SHRI PURNMASI RAM:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether women and children continue to be
vulnerable to crime;

(b) if so, the reaction of the Government thereto;

(c) the total number of cases of crime against women
and children registered during 2010 and 2011, crime-wise
including rape, torture, eve-teasing, murder and kidnapping
separately, State/UT-wise;

(d) the total number of accused arrested, convicted,
cases solved/unsolved, conviction rate achieved and the
steps taken to solve all the cases alongwith the action
taken against the accused during the said period, State/
UT-wise;
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(e) whether the Government proposes to work-out
certain exemplary and stringent measures to control such
menace; and

(f) if so, the details thereof alongwith the other steps
taken by the Government to curb such cases in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) to (f) As
per information provided by the National Crime Records
Bureau (NCRB) a total of 2,13,585 cases of crime against
women were reported in the country during 2010. Details
of crimes against women during 2008-10 under different
headings, State/UT-wise are given in the enclosed
Statement-l. Similarly, a total of 26,694 cases of crime
against children were reported in the country during 2010.
Details of crimes against children during 2008-10 under
different headings, State/UT-wise are given in the enclosed
Statement-Il. Latest available data is upto 2010.

As per Seventh Schedule, ‘Police’ and ‘Public Order’
are State subjects under the Constitution, and as such
the primary responsibility of prevention, detection,
registration, investigation and prosecution. of crimes,

AGRAHAYANA 1, 1933 (Sa4a)
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including crimes against women and children, lies with
the State Governments and Union Territory Administrations.
However, the Union Government afttaches the highest
importance to the prevention and control of crime against
women and children.

Ministry of Home Affairs has sent detailed advisories
dated 4th September, 2009 and dated 14th July, 2010 to
all State Governments/UTs, wherein they have been, /infer-
alia, advised to adopt appropriate measures for swift and
salutary punishment to the persons found guilty of violence
against women and children, set up ‘Crime against
Women Cells’ In districts, advised to undertake gender
sensitization of the police personnel, special women courts
and initiate steps for security of women working in night
shifts at call centers. Majority of the States/UTs have
established ‘Women Cells’. Some States/UTs have also
set up ‘Al Women Police stations’ at district jevel and
‘Manila/children help desk’ at police station level.

Ministry of Home Affairs has also sanctioned a
comprehensive scheme wherein it is proposed ta establish
335 Anti Human Trafficking Units (AHTUs) throughout the
country.

Statement |

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arested (FAR),
Persons Charge Sheeted (PCS) and Persons Convicted (PCV) under Rape during 2008-2010

2008 2009 2010
SI.No. State CR CS CV PAR PCS POV CR CS CV PARPCS PCV CR CS CV PAR PCS POV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 1957 1083 100 1531 1506 244 1188 965 118 1487 1302 182 1362 1210 141 1761 1674 173
2, Arunachal Pradesh 2 2 1 3% 28 2 59 46 3 60 5 3 a4 U 4 49 40 4
3. Assam 1438 988 94 1445 967 201 1631 1004 128 1644 1040 235 1721 1110 95 1628 183 117
4. Bihar 1302 921 168 1464 1323 221 929 763 178 1086 1043 287 795 533 227 892 Bi6 280
5. Chhattisgarh 978 922 206 1108 1059 207 976 982 219 1128 1117 243 1012 942 204 1198 1203 270
6. Goa A 6§ 4 2 6 47 A 7 5 4 7 3 4 5 50 62 7
7. Gujarat 374 328 48 529 535 75 433 377 33 610 597 44 408 399 33 617 62 40
8. Haryana 631 508 128 849 801 175 603 525 125 484 832 230 720 59 113 866 853 161
9. Himachal Pradesh 157 115 29 182 176 48 183 176 29 250 260 40 160 139 2t 197 204 38
10. Jammu and Kashmir 29 142 10 234 236 17 237 1% 12 303 301 12 A5 7 3 6 259 5
1. Jhakhand 791 766 136 802 761 152 719 687 294 765 764 341 73 75 471 8% 9 1%
12. Karnataka A6 412 45 642 581 53 509 401 33 595 567 48 586 512 54 v 703 82
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1 2 3 4 5 6 7 8 9 10 "N 12 13 14 15 16 17 18 19 2
13. Kerala 568 467 38 623 557 45 568 615 53 694 751 57 634 64 45 659 719 52
14, Madhya Pradesh 2037 2791 8390 3875 3847 1357 2998 2951 562 4243 4221 854 315 23089 777 4387 4407 1230
15. Maharashtra 1558 1449 160 2206 2056 219 1483 1433 183 2075 2076 225 1599 1458 146 2180 2145 202
16. Manipur 38 6 0 19 6 ¢ 3t 5 0 22 7 0 ¥ 4 1 2 5 1
17. Meghalaya 8 4 Ho82 5 1 12 6 7 110 96 7149 80 4 135 73 4
18. Mizoram 77 69 8 94 81 92 8 86 58 8 N7 53 R 94 84 112 125 123
19. Nagaland 9 18 1B 27 2 5 2 25 10 27 29 16 146 13 14 19 19 12
20. Odisha 113 883 159 1045 1065 212 1023 834 146 1119 1100 183 1025 1126 132 1363 1369 188
21, Punjab 517 442 149 663 589 224 511 440 158 681 6312 234 546 438 166 766 654 244
22, Rajasthan 1385 857 202 1211 1205 273 1519 967 221 1388 1387 296 1571 972 202 1M3 1355 298
23, Sikkim 20 2 5 24 2 5 18 19 5 19 19 5 18 3 2 21 30 1
24, Tamil Nadu 573 466 109 740 583 13 596 515 91 776 76 111 686 487 105 777 682 136
25, Tripura 204 185 23 210 173 2t 190 169 24 336 169 24 238 185 28 320 22 32
26. Uttar Pradesh 1871 1405 681 2825 2199 1157 1750 1312 623 2918 2168 1187 156 1171 705 2580 1842 1304
21. Uttarakhand 8 79 39 108 106 8 111 98 49 138 146 83 121 104 58 171 159 86
28. West Bengal 263 1693 138 1790 1664 148 2336 1572 130 1748 1707 132 2311 1866 90 2395 2242 128
Total State 20953 17101 3652 24406 22241 5374 20874 17254 3498 25207 23315 5089 21603 18149 3630 26380 24610 5412
2. Andaman and Nicobar Islands 12 2 0 13 2 0 18 14 1% 2 LR N1 0 39 28 0
30. Chandigarh 20 19 5 21 % 7 29 17 16 38 25 2 31 29 14 4 38 16
31. Dadra and Nagar Haveli 6 7 0 8 8 0 4 4 1 5 5 1 3 4 2 3 4 2
32. Daman and Diu 0 0 0 0 0 0 1 1 0 1 1 0 1 1 0 1 1 0
33. Dethi UT 466 478 115 573 702 155 469 440 178 557 615 195 507 449 141 602 532 201
Lakshadeep 2 1 1 1 1 1 1 0 0 0 0 0 0 0 0 0 0 0
35. Puduchenry 8 6 0 8 9 0 1 8 4 1 8 4 3 2 1 5 2 1
Total UT 514 513 121 630 748 163 523 484 200 638 681 207 569 505 158 694 605 220
Total All India 2146 17614 3773 25036 22989 5537 21397 17738 3698 25845 23996 5316 22172 16854 3788 27074 25215 5632

Source: Crime in India

Note: iInformation of disposal by price and courts includes the information on pending cases from preious year also.

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arested (PAR), Persons Charge
sheeted (PCS) and Persons Convicted (PCV) under Kianapping & Abduction of Women & Girls during 2008-20710

2008 2009 2010
SlNo. State CR CS Cv PAR PCS PCV CR CS CV PARPCS PCV CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 1396 925 37 1606 1635 96 1526 968 50 1889 1637 . 93 1531 1101 95 1722 1816 128
47 2 4 5 3B 728 3 4 B A 4 46 2 2 48 29 2

2. Arunachal Pradesh
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
3 Assam 1789 780 89 1965 1269 248 2092 774 77 2392 1159 118 2767 971 106 2687 1218 146
4. Bihar 1789 837 138 2382 1978 264 1986 772 114 2397 1967 300 2569 1150 108 2503 2280 196
5. Chhattisgarh 216 178 23 229 210 33 29 179 40 27 250 43 279 193 ¥ 32 32 58
6. Goa 28 8 1 28 10 1 2 13 0 18 22 0 18 10 1 15 16 2
7. Gujarat 119 764 44 1320 1324 67 1162 88 42 1494 1493 73 1290 1027 51 151 1580 100
8. Haryana 644 327 71 594 563 90 659 339 74 53 549 104 714 431 91 543 54 130
9. Himachal Pradesh 137 67 10 14 133 17 12 68 5 102 106 17 162 5 5 10 95 5
10. Jammu and Kashmir 656 267 1 52 54 1 85 427 11 6% 694 10 840 346 5 509 508 10
1. Jharkhand 499 318 57 604 533 92 517 366 129 397 399 129 696 420 67 70 674 103
12. Kamataka 405 201 6 487 394 W 408 245 5 506 490 6 586 328 14 751 614 47
13, Kerala 166 155 1 1719 1% 5 1713 13 8 22 185 14 184 174 4 21 257 5
14, Madhya Pradesh 73 619 204 1013 1006 215 641 679 421 1060 1042 188 1030 856 208 1303 1309  3%0
15. Maharashtra 998 723 47 1487 1351 63 926 722 31 1388 1388 61 1124 706 21 1470 1250 3
16. Manipur 87 0 0 68 0 0 W 1 0 9 1 0 107 2 0 83 2 0
17. Meghalaya 25 3 0 1 3 0 2 5 0 17 10 0 ¥ 9 0 4 17 0
18. Mizoram 1 1 0 1 1 0 0 0 0 0 0 1 0 0 0 0 0 0
19. Nagaland 7 4 5 5 3 110 8 1 8 4 9 6 8 4 13 6 1
20. Odisha 762 504 67 63 602 71 799 485 40 814 762 52 912 81 3 1070 1095 4
21, Punjab 514 257 2 573 470 42 513 212 34 566 358 66 578 226 47 646 542 100
22. Rajasthan 1863 612 121 942 938 169 2310 732 120 1138 112 198 2477 815 128 1281 1215 251
23. Sikkim 4 5 1 8 8 i 6 3 2 7 4 3 6 10 1 13 10 1
24, Tamil Nadu 16 521 138 1405 1116 263 1133 527 58 1313 109 126 1464 619 104 1532 1280 151
25. Tirpura 10 8 4 12 93 12 92 = 6 125 73 10 91 57 3 106 89 3
26. Uttar Pradesh 4439 2571 1172 8280 5932 2782 5078 2041 1251 10487 6777 3527 5468 3050 1594 1193 6831 3951
2. Uttarakhand 222 125 4 203 174 118 247 150 36 191 193 97 249 147 36 208 272 55
28. West Bengal 1907 1130 36 1857 1466 58 2187 1137 31 1958 179 27 2764 2069 37 2264 2545 50
Total State 21726 12015 2343 26719 21965 4727 24014 12766 2289300094 23603 6286 27993 15611 2779 33621 26452 5078
20. Andaman and Nicobar Islands 13 7 0 10 10 0 14 2 0 5 2 0 8 7 11 16 0
30. Chandigarh 2 13 8§ 42 2 2t 3% 17 M 29 23 13 28 i 6 23 8 8
3. Dadra and Nagar Haveli ) 6 0 16 8 0 g 10 2 12 18 3 10 3 1 7 3 1
3. Daman and Diu 1 0 0 0 0 0 0 0 0 0 0 0 2 0 0 0 0 0
3. Delhi UT 116 405 27 412 458 41 1655 293 46 375 378 57 1740 289 85 36 362 85
U Lakashadeep 1 0 0 1 0 0 0 1 0 0 1 0 0 0 0 0 0 0
35. Puducherry 9 5 0 8 7 0 13 13 ¢ 1 13 0 14 13 2 22 26 2
Total UT 1213 43 35 489 505 62 1727 3 59 432 435 73 1802 313 94 429 405 9%
Total All India 22039 2451 2378 27208 22470 4789 25741 13122 2348 30526 24038 5359 29795 15924 26873 342502 6857 6074

Source: Crime in India

Note: Information of disposal

by price and courts includes the information on pending cases from preious year also.



51 Written Answers NOVEMBER 22, 2011 to Questions 52

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), persons arested (FAR), persons charge
sheeted (PCS) and Persons Convicted (PCV) under Molestation during 2008-2010

2008 2009 2010

Sl.No. State CR CS Cv PAR PCS PCV CR CS CV PARPCS PCY CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 " 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 4730 3713 520 4922 4831 608 5147 4229 253 5441 5163 427 4634 36868 496 4622 4698 484
2. Arunachal Pradesh 72 6 13 73 6 16 58 5 15 70 5 15 84 54 4 88 61 5
3. Assam 1272 731 78 1307 833 227 1342 767 111 1614 1050 156 1400 892 73 2020 1090 138
4. Bihar 999 684 76 1165 1042 105 726 554 68 795 721 95 534 482 73 808 676 109
5, Chhattisgarh 1621 1605 279 1934 1921 330 15081 566 291 1817 1790 307 1706 1650 409 19891 960 512
6. Goa 2 % 4 28 3 3 ¥ 2 3 »H 2 3 ¥ R 4 37 38 4
7. Gujarat 828 800 48 1291 1296 111 727 707 39 1025 1015 50 668 659 2 986 972 29
8. Haryana 43% 385 97 533 540 131 451 403 90 553 550 129 476 415 117 605 596 165
9. Himachal Pradesh 285 2715 30 38 378 44 318 308 20 45 B4 4 PO 3B 47 418 42 27
10. Jammu and Kashmir 935 781 11 1748 1748 57 972 940 82 2044 2043 217 1038 889 29 2053 2049 55
1. Jharkhand 2711 236 43 302 362 51276237 67 327 291 102 245 221 49 273 318 58
12. Kamataka 1954 1722 9 2927 2751 110 2186 1855 71 3159 3032 91 2544 2169 52 3411 3102 69
13. Kerala 2745 2441 184 3452 3504 258 2540 2358 166 3238 3293 234 2936 2682 1683 585 3602 246
14. Madhya Pradesh 6445 6372 1971 7686 7683 2898 6307 6331 1566 7567 7556 1941 6646 66091 749 7863 7838 2155
15. Maharashtra 3619 3340 180 4334 4253 205 3196 311 4157 3938 382 6191 3661 3311 162 4386 4047 206
16. Manipur 57 0 0 4 0 0 39 2 0 40 2 0 A 0 0 23 0 0
17. Meghalaya 5 224 12 18 19 11 72 4 3 42 65 3 48 X 3 29 27 4
18. Mizoram w7 B 76 T 4 6 68 47 78 M3 60 75 73 N 79 81 122
18. Nagaland 15 10 3 2 14 5 11 1 8§ 13 10 9 13 12 9 15 i 1
20. Odisha 2782 2342 109 3765 746 383 2697 2436 78 3589 3534 120 2005 2719 98 4116 4265 147
21. Punjab 388 265 73 512 458 112 319 219 79 355 5 104 349 235 77 454 445 162
22. Rajasthan 2520 1964 826 2893 2698 1076 2485 1893 633 2692 2692 893 2339 1727 550 2508 2508 804
23. Sikkim 19 16 3 18 3 10 % 6 ¥ R § 1 13 3 23 13 3
24, Tamil Nadu 1705 1363 338 2220 2059 543 1242 1104 393 1916 1936 716 1405 987 508 1946 1598 765
25. Tripura 346 291 17 349 312 18 384 B4 16 434 354 16 376 308 2 456 358 36
26. Uttar Pradesh 2055 2599 1502 4109 3723 2277 2782 2525 1568 4026 3658 2510 2793 2513 1818 4180 3646 2810
2. Uttarakhand 120 9 72 160 177 123 119 108 90 178 172 173 125 116 51 184 183 65
28. West Bengal 2396 1566 95 1584 1567 93 1942 1740 85 1640 1602 100 2465 1915 81 1841 2167 9

Total State 39688 33784 6714 47833 46305 0838 38044 33981 6005 47007 45246 8704 39893 34948 6715 49077 46860 9202

29. Andaman and Nicobar Islands 24 2 0 32 3 0 3 % 0 40 6 [V) 24 0 40 U 0
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1 2 3 4 5 6 7 8 9 10 H 12 13 14 15 16 17 18 19 2
30. Chandigarh 19 23 1 2 3 1 %6 13 3 3% A4 3 29 A4 7 28 30 7
3. Dadra and Nagar Haveli 4 4 0 7 7 0 2 2 0 2 2 0 N 5 1 12 5 2
32. Daman and Diu 2 1 0 1 1 0 4 0 0 5 0 0 2 3 0 2 1 0
3. Delhi UT 61t 715 184 855 961 266 552 515 200 70 776 231 601 572 169 794 721 336
3. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry 65 65 7 8 %R 9 5 5 4 53 53 16 46 43 7N 72 11

Total UT 725 829 192 1002 1126 276 667 603 207 849 891 250 720 6741 184 947 863 356

Total All India 40413 34613 6906 48835 47431 10114 38711 34590 6212 47856 46137 8954 40613 35589 6899 5024 47723 9648

Source: Crime in India
Note: Information of disposal by price and courts includes the information on pending cases from preious year also.

Cases Hegistered (CR), Cases Charge sheeted (CS), Cases Convicted (CV), Persons Arested (PAR), Persons
Charge Sheeted (PCS) and Persons Convicted (PCV) under Sexual Harassment during 2008-2010

2008 2009 2010

SI.No. State CR (] Cv PAR PCS PCV CR CS CVv PAR PCS PCV CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 2

1. Andhra Pradesh 3551 2945 569 3240 3260 636 3520 3103 613 4178 3848 681 4562 3332 731 3820 3965 861
2. Arunachal Pradesh 1 1 0 1 1 0 6 2 0 2 2 0 1 0 0 1 0 0
3 Assam 2 2 0 2 2 0 10 5 3 15 7 3 2 9 3 ¥ 13 6
4. Bihar 21 12 3 % 28 3 12 14 0 16 2 0 16 9 0 22 20 0
5. Chhattisgarh 125 123 27 165 162 40 152 140 26 235 233 56 182 172 3N 261 258 65
6. Goa 12 8 0 12 8 0 10 7 0 10 7 0 16 13 2 22 21 2
7. Guijarat 122 120 5 161 181 12 14 107 14 18 190 22 110 98 9 13t 14 13
8. Haryana 605 567 381 731 716 451 605 583 358 717 717 396 580 526 334 635 628 408
9. Himachal Pradesh Ll 36 5 55 45 8 ¥ ¥ 1 40 51 1 7% 51 1 73 65 1
10. Jammu and Kashmir 296 284 69 401 400 96 371 35 99 512 511 114 262 234 100 205 295 139
i1 Jharkhand 23 16 1 63 5 1 83 3 1 B B 14 16 11 3 20 37 3
12 Kamataka “ 4 10 38 4 10 64 3 1 40 9 1 8 16 0 22 21 0
13. Kerala 258 244 35 302 293 46 395 31 58 456 445 68 537 515 70 604 617 78
14. Madhya Pradesh 758 739 200 958 956 452 728 848 221 1047 1042 285 918 899 309 1182 1183 340
15. Maharashtra 1091 998 70 1352 1351 76 1099 1021 22 1337 1275 23 1180 1063 34 1515 1441 42
16. Manipur 0 0 0 0 0 0 2 0 0 1 0 0 0 0 0 0 0 0
17. Meghalaya 4 0 0 2 1 0 1 2 1 1 1 1 0 0 0 0 0 0

18. Mizoram 0 0 0 0 0 0 1 1 0 1 1 0 0 0 0 0 0 2
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1 2 3 4 5 6 7 8 g 10 1 12 13 14 15 16 17 18 19 20
19. Nagaland i 0 1 0 0 2 0 0 0 0 0 0 3 2 0 3 3 0
2. QOdisha 282 258 17 32 36 28 2110 199 15 297 290 19 232 231 11 34 U6 16
21. Punjab 49 29 18 6 ¥ 2 W MU 13 5 4 8 B 2 1B £ B 17
2. Rajasthan 19 12 14 15 15 24 24 A g 24 24 16 23 17 9 2 22 1
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24, Tamil Nadu 974 85 317 1245 1101 379 501 519 296 568 651 371 638 624 M7 739 752 353
25. Tripura 4 4 2 8 6 0 5 5 0 10 6 0 9 4 0 9 7 0
26. Uttar Pradesh 3374 3318 2130 4958 4876 3179 2524 2475 1838 3878 3807 2734 1 21 1951 15 ¥ 357
2. Uttarakhand 306 283 72 459 443 250 249 259 98 419 431 254 165 169 244 282 291 228
28. West Bengal 94 70 20 156 125 23 108 91 24 120 102 26 163 127 37 165 140 M

Total State 12057 10972 4056 14767 14459 5738 10864 10265 3721 14200 13775 5103 9843 8170 4310 10269 10331 5786
29, Andaman and Nicobar Islands 3 2 0 4 2 0 7 4 0 8 4 0 10 7 0 14 H 0
30. Chandigarh 2 5 6 3 7 6 2 1 4 6 1 6 4 0 8 2 0 12
3t Dadra and Nagar Haveli 0 0 0 0 0 0 1 0 0 0 0 0 2 1 0 2 2 0
32. ‘Daman and Diu 1 0 0 0 0 0 1 2 0 1 1 0 0 0 0 0 0 0

Dehi UT 130 131 57 141 163 68 118 92 53 182 151 68 80 100 47 83 100 74

Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Puducherry 22 9 28 28 11 16 13 6 21 2 9 2 2 2 28 2% 6

Total UT 157 158 72 176 200 85 145 112 63 168 178 83 118 128 57 13 139 92

Total All India 12214 11130 4128 14943 14659 5823 11009 10377 3784 14368 13953 5186 9961 8298 4367 10404 10470 6878

Source: Crime in India
Note: Information of disposal by price and courts includes the information on pending cases from preious year also.

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arested (FAR), Persons Charge
Sheeted (PCS) and Persons Convicted (PCV) under Cruelty by Husband and Relatives during 2008-2010

2008 2009 2010
SkNo. State CR CS CV PR PCS PCV CR CS Cv PARPCS PCV CR CS CVv PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 H 12 13 4 15 16 17 18 19 20
1. Andhra Pradesh 10306 8762 697 19398 19011 1578 11207 8981 561 19018 17746 1451 12080 11459 756 21572 22209 1554
2, Arunachal Pradesh 13 9 0 12 9 0 13 14 3 12 u 3 12 8 1 1 8 1
3 Assam 3478 2154 141 3577 2480 263 4398 2632 281 5753 2933 326 5410 3155 227 6208 3762 390
4, Bihar 1992 1537 197 3732 3138 357 2532 1649 169 4930 3910 474 2271 1465 182 3850 3630  3%0
5, Chhattisgarh 807 858 113 2097 2254 355 893 903 59 2462 2447 131 861 834 142 2450 2407 339

6. Goa 2 U 0 23 29 0 20 12 0 48 2 0 17 u 0 4 42 0
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1 2 3 4 5 6 7 8 9 10 1" 12 13 4 15 16 17 18 19 2
7. Gujarat 6094 6073 140 18602 18640 360 5506 5392 106 17595 17791 623 5600 5447 110 16877 16768 784
8. Haryana 2435 1556 102 3712 3792 274 2617 1536 122 3661 3696 309 2720 1684 131 4057 3794 531
9. Himachal Pradesh 43 296 9 73 70 19 284 301 9 648 704 25 275 235 7 677 664 26
10. Jammu and Kashmir 162 125 1 290 289 5 196 169 2 469 468 8 211 157 8 418 412 6
1. Jharkhand 851 708 157 1651 1359 278 710 809 304 1560 1465 381 650 618 177 1600 2361 41
12. Kamataka 2638 2291 75 4827 4479 219 3185 2620 80 5784 5680 207 3441 2994 75 6515 5832 183
13. Kerala 4138 3653 153 6303 6311 288 4007 3923 181 5828 6307 423 4797 4461 127 7522 7492 22
14, Madhya Pradesh 3185 3091 1306 10196 10183 5180 3983 4031 918 11182 11172 2511 3756 3669 871 10253 10269 2708
15. Maharashtra 7829 7484 153 25079 25211 439 7681 7390 119 29493 26238 323 7434 7354 104 28261 27819 344
16. Manipur 28 0 0 12 0 0 2 0 0 2 0 0 18 0 0 13 0 0
1. Meghalaya 2 5 2 28 6 2 24 10 1 6 16 i 4 10 0 11 9 0
18. Mizoram 5 5 2 5 5 2 4 5 10 4 4 8 3 3 2 3 3 2
19. Nagaland 4 3 1 4 2 2 0 0 2 0 2 2 1 1 2 3 3 3
20. Odisha 1618 1067 152 2121 2140 213 2047 1427 121 2915 2825 209 2067 2164 99 4840 4822 268
21. Punjab 984 721 65 1963 2003 243 1061 796 209 1871 1650 420 1163 845 123 2159 2132 355
22. Rajasthan 8113 4953 1197 8027 8015 2228 10371 5985 1275 9326 9344 2247 11145 6192 1042 9113 9096 2115
2. Sikkim 5 8 0 5 8 0 6 8 6 12 8 9 3 3 0 4 3 0
24. Tamil Nadu 1648 1477 307 3351 3188 602 1460 1112 238 2697 2714 656 1570 1165 211 2981 2860 519
25. Tripura 735 694 49 1064 906 34 815 7/8 34 1760 1249 57 937 781 39 172 83 67
26. Uttar Pradesh 8312 5837 2345 27984 22114 9232 8566 6082 2268 31807 23846 9685 7978 5776 3024 29853 22468 11741
27, Uttarakhand 340 258 106 570 603 550 361 204 82 890 787 280 ¥4 264 64 626 588 518
28. West Bengal 13663 10225 196 17521 16123 224 16112 13647 134 13884 13473 231 17796 16946 148 18387 19464 21
Total State 79860 63861 7666 163986 153017 22947 88175 70506 7294 173647 158515 21000 92574 77704 7672 179476 169880 23678
29. Andaman and Nicobar Istands % 2 0 2 R 0 21 16 0 ¥% 38 0 9 9 0 12 22 0
3. Chandigarh 4 2 1 80 43 3 51 7 7 28 ¥ 15 4 27 7 18 20 9
3. Dadra and Nagar Haveli 4 5 0 1 1 0 3 0 0 0 0 0 3 3 2 14 9 3
32. Daman and Diu 5 4 0 2 2 0 3 2 0 4 4 0 3 2 0 6 5 0
3. Delhi UT 1387 873 43 725 1340 127 1283 1046 78 658 1052 103 1404 838 83 878 838 147
H. Lakshadweep 1 0 0 0 0 0 0 2 0 2 2 0 0 0 0 0 0
35. Puducherry 12 6 0 16 13 0o 10 17 1T 21 2 2 7 7 0 9 9 0
Total UT 1484 941 44 875 1460 130 1371 1090 86 748 1157 120 1467 886 92 937 903 159
Total All India 81344 64802 7710164861 154477 23077 89546 71596 7380 174395159672 21120 94041 78590 7764 180413 170783 23837

Source: Crime in India
Note: Information of disposal by price and courts includes the information on pending cases from preious year also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arested (PAR), Persons
Chargesheeted (PCS) and Persons Convicted (PCV) under Total Crimes against Women* during 2008-2070

2008 2009 2010

SI.No. State CR CS CV PAR PCS PCV CR CS CV PARPCS PCV CR CS Cv PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 " 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 24111 20107 2948 35831 35377 4507 25569 20907 2668 36465 34101 4118 27244 23851 3166 38570 39417 4472
2. Arunachal Pradesh 175 12 18 180 139 25 164 147 25 182 158 25 190 7 11 197 138 12
3. Assam 8122 4776 436 8531 5814 1007 9721 5324 622 11810 6435 892 11555 6293 522 12996 74% 833
4, Bihar 8662 5654 881 14223 12348 1603 8803 5423 788 14457 12000 1822 8471 5281 861 13134 12422 1554
5. Chhattisgarh 3962 3796 682 6026 5896 1097 4002 3928 669 6337 6259 866 4176 3917 660 6577 6481 1343
6. Goa 180 89 2 176 144 49 164 97 20 2% 158 27 140 27 13 24 207 16
7. Gujarat 8616 8165 289 22194 22258 631 8009 7449 236 21170 21336 825 8148 7690 228 20459 20277 974
8. Haryana 5142 3690 869 7421 7397 1407 5312 3726 851 7350 7371 1403 5562 3960 903 7540 722 1712
9. Himachal Pradesh 979 796 86 1494 1462 143 954 899 65 1428 1527 122 1028 817 51 1481 1464 97
10. Jammu and Kashmir 2295 1617 92 3233 3233 176 2624 2125 207 4095 4086 362 2611 1813 145 3569 3544 215
1. Jharkhand 3183 2584 579 4932 4503 947 3021 2797 1076 4309 4205 1645 3087 2607 618 5172 6031 1156
12. Kamataka 6800 5904 486 12780 11972 1081 7852 6387 368 13941 13432 833 8807 7282 511 151779 13880 868
13. Kerala 8117 7203 553 11353 11410 851 8049 7750 664 11132 11694 1068 9463 8871 637 13253 13471 886
14, Madhya Pradesh 14908 14447 4941 26163 26100 10908 15627 15887 3657 28262 28193 6430 16468 16083 4177 27814 27837 7525
15. Maharashtra 15862 14748 698 38390 37015 1224 15048 1439 3636 41095 39858 1116 15737 14661 585 40377 39236 1073
16. Manipur 211 6 0 147 6 0 194 8 0 18 10 0 190 6 1 14 7 1
17. Meghalaya 208 75 25 161 90 24 237 130 12 178 190 12 261 133 7 28 130 8
18. Mizoram 162 147 125 177 159 134 150 160 117 165 235 123 170 171 159 184 210 250
19. Nagaland 47 3 24 68 40 26 46 49 26 72 62 5 41 3/ B 68 54 18
20. Odisha 8303 6618 633 10910 10760 1185 8120 6576 486 11346 11142 742 8501 8635 485 16112 16208 932
21, Punjab 2627 1852 378 4233 3943 779 2631 1849 565 4100 3428 1034 2853 1932 497 4646 4367 1084
2. Rajasthan 14491 8925 2619 14097 14080 4099 17316 10092 2408 15455 15460 4006 18182 10232 2072 15335 15321 3720
23. Sikkim 8 49 9 5 56 9 41 6 19 7 66 25 42 58 6 66 57 5
24 Tamil Nadu 7220 5834 2104 11345 10304 3185 6051 4858 1506 9450 9499 2977 6708 4780 1749 964G 8841 2809
25, Tripura 1416 1292 97 1774 1517 90 1517 1406 87 2727 1910 121 1678 1360 95 2127 1611 144
26. Uttar Pradesh 23569 17802 8900 57874 46420 22787 23254 17364 8555 63332 47745 23471 20169 14401 10307 58330 41235 27706
2. Uttarakhand 151 918 354 1690 1694 1227 1188 999 397 2064 1963 974 1074 884 499 1750 1683 1075
28. West Bengal 20012 15120 540 24328 22167 650 23307 18648 467 20671 19766 651 26125 23528 435 26549 28005 628

Total State 191519 152374 20388 31978 206304 598511999171 150450 27287 332087 302280 55744 208681 169509 20613 341727 316962 61116

29, Andaman and Nicobar Islands 80 55 0 8 8 0 92 6 2 126 108 2 8 68 0 131 12 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 2

30. Chandigarh 143 92 2 216 138 39 150 64 43 158 148 69 141 90 4 138 124 57

KIN Dadra and Nagar Haveli 8 2% 0 64 64 0 20 18 3 2 4 4 30 17 6 46 31 8

2. Daman and Diu 1 0 0 0 0 0 1 2 0 1 1 0 0 0 0 0 0 0

B Delhi UT 3938 2784 482 3115 4237 856 4251 2569 623 2753 3333 800 4518 2428 586 3040 2852 997
Lakshadweep 4 1 1 2 1 1 1 3 0 2 0 1 1 0 1 1 0

35. Puducherry 128 13 17 191 194 27 106 19 19 152 176 47 15 109 21 205 203 48
Total UT 4337 3082 522 3724 4780 923 4633 2844 690 3249 3825 922 4904 2724 657 3612 335 1110
Total All India 195856 155456 20910 323510 301084 60774 203804 162204 27977 335336 306114 56666 213585 172233 30270 345339 320327 62226

Source: Crime in India

Note: Information of disposal by price and courts includes the information on pending cases from preious year also.

*Total Crimes against women in includes heads: Rape, Kidnapping & Abduction of Women and Girls, Dowry Deaths, Molestation, Sexual Harassment,
Cruelty by Husband and Relative, Imporation of Girls, Immoral Traffic (Prevention Act), Dowry Prohibition Act, Indecent Representation of Women Act &

Sati Prevention Act.

Statement Il

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arested (PAR), Persons
Chargesheeted (PCS) and Persons Convicted (PCV) under Infanticide during 2008-20710

2008 2009 2010
SI.No. State CR CS CV PARPCS PCVv CR CS CV PAR PCS PCV CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 122 13 14 15 16 17 18 19 2
1. Andhra Pradesh 6 o o o o0 o0 9 4 0 5 4 0 6 8 1 6 7 2
2. Arunachal Pradesh o 0 o o0 o0 o0 0 o0 O O O 0O 0 0 O 0 0 0
3 Assam c o o o0 O o0 0 o0 O OO0 0 o0 O 0 O 0 0 0
4, Bihar t 1+ 0 2 2 o0 0 0 o0 0 0 0 2 2 0 2 2 0
5, Chhattisgarh 7 7t 6 6 2 3 2 2 2 2 2 1 0 2 0 0 1
6. Goa o ¢ o o0 o0 o0 o0 O O O O 0 1 0 O 1 0 0
7. Gujarat o 0o o o ¢ o0 o0 o0 O O O O O 0 O 0 0 0
8. Haryana 4 6 0 5 5 0 0 0 0 7 0 1 0 0 1
9, Himachal Pradesh 6o 0 0 o0 o0 0 0 0 0 O 0 0 0 0 0 0
10. Jammu and Kashmir o 0 0 o0 0 o0 2 1 0 1 1 0 0 0 O 0 0 0
1. Jhakhand 1 o0 o0 o0 o0 o0 0 1t 0 0 0 0 3 2 0 2 2 0
12, Kamataka 3 8 0 3 3 0 4 0 0 O 0 0 2 2 0 1 1 0
13. Kerala o 1+ 0 o0 3 0 o0 o0 0 O O 0 1 1 0 1 1 0
14, Madhya Pradesh 2 2 3 1 1 3 12 3 0 9 9 0 20 2 4 8 8 6




63 Written Answers NOVEMBER 22, 2011 fo Questions 64

1 2 3 4 5 6 7 8 9 10 " 12 13 14 15 16 17 18 19 20
15. Maharashtra 3 1 o 6 3 0 1 2 0 0 3 0 38 0 0 0 0 ]
16. Manipur ‘ o0 0 0o o ¢ 0 0 O 0 O 0 0 6 0 O 0 0 0
17. Meghalaya o ¢ 0 o0 o0 o0 2 o0 0 2 o0 0 0 0 O 0 0 0
18. Mizoram ¢c 0 o0 o o0 o0 0 o0 0 O0 O 0 0O 0 O 0 0 0
19, Nagaland ¢o o 0 o o0 o0 O ¢ O0 O O o0 O 0 O 0 0 0
20. Odisha o 0 0 o0 0 o0 0 0 O O O O 0 0 O 0 0 0
21. Punjab 2 1 0 i 1 o 6 1 1 2 2 1 g8 0 0 0 0 0
22. Rajasthan 4 6 0 0 0 0 2 1 0 1 1 0 7 5 1 8 8 1
23, Sikkim 2 1 1 0 1 2 0 0 o0 0 1 0o 0 0 0 0 0 0
24 Tamil Nadu 20 0 0 4 0 0 9 2 1 2 4 1 7 0 0 0 0 0
25, Tirpura o o 0 o0 0 0 1 6 0 0 ©0 0 0 1 ] 0 1 0
26. Uttar Pradesh 60 5 24 9 79 # 9 5 15 15 9 20 3 2 4 58 I U
27. Uttarakhand ¢ o 0 o0 o0 o0 0 o0 0 O O O0 O 0 O 0 0 0
28. West Bengal i o o 0 o0 o0 o0 0 o0 O0 O 0 o0 0 O 0 0 0

Total State 140 75 29 118 104 41 62 21 19 39 3% 24 100 45 3B 8 67 45
29. Andaman and Nicobar ISlands 0 0 o0 o0 0 o0 0 o0 0 6 0 0 0 0 O 0 0 0
30. Chandigarh 6o o 0 o0 o0 o0 0 O 0 o0 0 o0 0 o0 O 0 (1] 0
3. Dadra and Nagar Haveli 6 o 0 ¢ o0 o0 O O© 0 O 0 o0 O 0 O 0 ] 0
32. Daman and Diu o o o o o0 o0 o0 © 0 O O 0 0 0 O 0 0 0
3. Delhi UT 0 6 0 0 0 0 1 1 0 1 1 0 0 0 1 0 0 1
. Lakshadeep o 06 o0 o o0 o0 O o0 0 o0 O 0 0 0 O 0 0 0
35. Puducherry o 0 o0 o ¢ o0 O0 o0 0 o0 O 0 0 0 O 0 0 0

Total UT 0 0 o0 0 0 - 0 1 1 0 1 1 0 1 i 1 0 0 i

Total All India 140 75 29 118 104 41 63 22 19 40 37 24 100 45 34 8 67 46

Source: Crime in India
Note: Information of disposal by price and courts includes the information on pending cases from preious year also.

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons
Chargesheeted (PCS) and Persons Convicted (PCV) under Murder of Children auring 2008-2010

2008 2009 2010
SI.No. State CR CS CV PARPCS PCV CR CS CV PAR PCS PCV CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 o122 13 "14 15 16 17 18 19 2
1. Andhra Pradesh 64 65 11 9 99 10 68 69 17 78 80 30 63 52 16 66 & 16

2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0




65 Written Answers AGRAHAYANA 1, 1933 (Saka) lo Questions 66
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 6 {7 18 19 2
3. Assam t 2 1 3 2 1 4 1 0 3 1 0 10 8 2 6 4 2
4. Bihar 15 103 1 239 205 1 126 109 4 263 235 9 200 122 12 33 287 12
5. Chhattisgarh 45 39 9 4 4 9 4 3¥» 13 5 53 14 5 £ 1 68 68 9
6. Goa 3 3 2 4 4 7 3 0 0 8 0 0 1 3 0 3 1 0
7. Gujarat 59 40 3 49 54 3 6 ¥ 5 47 46 5 66 44 3 73 o4 4
8. Haryana 2 2 8 4 45 12 19 4 5 18 25 10 2 16 7 18 18 9
9. Himachal Pradesh 8 5 2 6 6 2 9 7 4 8 3 7 5 5 1 8 8 1
10. Jammu and Kashmir 6 0o 0 o0 0 O 1 0o 0 o0 0 0 1 1 0 1 1 0
11. Jhakhand 3 o 0 2 0 o0 0 6 1 2 1 4 1 1 0 2 2 0
12. Karnataka 1 51 5 59 57 2 5 54 3 5 60 1 43 38 4 46 43 4
13. Kerala 37 3% 4 45 589 5 4 B¥ 9 3P/ ¥ N 4 4 8 4 5 8
14, Madhya Pradesh 8 78 51 151 150 133 115 102 49 167 166 71 124 107 51 176 1N 73
15. Maharashtra 175 146 9 192 215 9 181 121 12 187 161 22 2f1 149 11 251 27 12
16. Manipur 6 0 o0 0 0 o0 8 0 0 0 0 0 2 0 O 0 0 0
17. Meghalaya o0 5 0 5 5 0 6 4 0 2 0 0 2 1 1 2 1 1
18. Mizoram o 1+ t 0 1t 1 o0 0 0 0 0 o0 1t 1 0 1 1 0
19, Nagaland ¢ o o0 o 0 o0 O o0 O0 o0 O 0 0O 0 O 0 0 0
20. QOdisha 3 18 1 8 2 1 8 10 1 13 B 1 9 9 3 1B 15 3
21. Punjab 2 2 1 438 23 71 46 16 9 66 20 3 42 17 5 6 20
22. Rajasthan 93 64 14 8 80 16 9% 77 20 92 93 19 7B Iy N 48 4 26
2. Sikkim o 6 0 o0 o0 o0 3 2 4+ 1 1 1 3 4 0 13 0
24, Tamil Nadu 71 5 24 78 72 39 74 79 16 8 93 19 73 56 3B 9% 73 46
25, Tripura 12 6 1 13 6 1 12 5 0 18 14 0 2 5 4 2 4 5
26. Uttar Pradesh 316 221 211 553 444 457 363 288 217 619 538 424 315 257 239 590 510 436
27. Uttarakhand 3 5 4 4 10 14 5 4 4 7 717 3 4 4 3 3 5
28. West Bengal ¢ 8 1 22 12 1 2 10 1 1 10 2 w8 7 {1 & 9 1
Total State 1251 992 374 1753 1631 747 1411 1113 398 1879 1705 688 1377 1059 442 1934 1754 693
20. Andaman and Nicobar Islands 2 2 0 8 8 0 1 10 1 1t 0 1 0 0 2 0 0
30. Chandigarh o 0 0 o0 0 o0 1 1 1 1 1 3 1 0 0 0 0 0
31. Dadra and Nagar Haveli 1 i 1 0 1 1 1 0 0 1 o ¢ 0 0 0 0 0 0
32 Daman and Diu o 1 ¢ 0 1t 0 O O 0 0 0 0 0 0 1 0 0 2
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
33. Delhi UT a4 3 60 60 6 73 66 10 60 66 17 29 16 12 45 4 28
34. Lakshadeep o o 0 o0 o o0 0 o0 o0 O© 0 0 0 0 O 0 0 0
35. Puducherry t 0 ¢ 1+ o0 0 1t 3 0 1 4 0 0 0 0 0 0 0
Totat UT 45 44 4 69 70 T 7 #6472 20 3 16 13 47 48 3
Total All India 1296 1036 378 1822 1701 754 1488 1184 409 1943 1777 708 1408 1075 455 1981 1802 723

Source: Crime in India
Note: Information of disposal by price and courts includes the information on pending cases from preious year also.

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons
Chargesheeted (PCS) and Persons Convicted (PCV) under Rape of Children during 2008-2010

2008 2009 2010
SI.No. State CR CS Cv PARPCS PCV CR CS CV PAR PCS PCV CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 412 396 33 484 485 48 416 344 25 492 426 36 446 453 25 559 564 30
2, Arunachal Pradesh 1 7 0 9 7 0 6 1 o0 15 6 0 122 5 0 14 13 0
3. Assam 27 N 1 14 19 110 7 1 11 17 13 19 1 24 13 4
4. Binar 9 92 5 9% 109 5 63 67 3 66 75 8 114 75 5 112 98 2
5. Chhattisgarh 41 401 71 436 434 87 394 396 96 431 426 87 382 361 103 426 430 89
6. Goa 8 15 5 38 1B 5 30 18 6 3B 3B 6 28 3B 2 3B 5 2
7. Gujarat 9 90 8 141 14 25 91 88 4 118 114 102 100 5 137 141 6
8. Haryana 70 72 23 10 109 30 16 107 32 115 116 57 107 93 24 120 17 27
9. Himachal Pradesh 66 47 11 6 5 13 8 8 11 90 8 12 72 7% & 107 115 1
10. Jammu and Kashmir 5 3% 2 3 3 2 4 6 0 6 6 0 8 5 0 5 5 0
1. Jhakhand & 1 1. 1 5 1 8 8 3 22 # 14 0 4 0 0 15 0
12. Karnataka 97 87 10 127 104 8 104 105 7 13 141 5 108 98 14 104 112 9
13. Kerala 215 168 12 259 242 14 235 243 16 315 305 19 208 276 18 240 323 18
14. Madhya Pradesh 892 877 209 1109 1104 254 1071 1040 223 1331 1324 304 1182 1168 228 1410 1390 291
15. Maharashtra 690 624 35 905 8% 37 612 617 44 797 819 49 747 614 40 936 873 55
16. Manipur 2 o0 0 t o0 o0 22 1 ¢ 6 0 0 U 1 0 6 1 0
17. Meghalaya ¥ A 0 32 28 0 60 22 0 48 25 0 91 36 2 64 4 1
18. Mizoram 8 18 0 118 18 0 N g 0 H 9 0 42 33 20 42 3 N

19. Nagaland c o0 o 3 o0 o0 o 0 o0 o0 o0 0 3 2 1 3 2 1
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
20. Odisha 65 5 18 68 62 18 87 78 3 8 9% 3 74 80 79 92 7
21. Punjab 106 90 35 130 105 39 210 135 47 259 207 56 144 124 47 184 67 59
22. Rajasthan 420 34 47 362 361 46 371 279 60 318 316 44 369 219 46 277 282 63
28 Sikkim 2 7 3 12 7 3 14 18 2 14 20 2 14 33 0 H IF 0
24, Tamil Nadu 187 134 49 176 149 44 182 182 10 199 193 16 203 177 30 208 18 31
25, Tirpua 104 8 10 97 72 5 8 5 11 52 38 1 107 9 12 93 96 10
26. Uttar Pradesh 900 681 272 1179 934 386 625 506 242 817 724 369 451 330 266 678 598 404
27. Uttarakhand 9 10 6 12 15 1 7 6 5 5 7 17 10 10 8 11 11 30
28. West Bengal 129 70 2 129 73 5 109 4 3 6 61 6 73 5 4 94 69 5
Total State 5120 4399 868 6021 5491 1087 5024 4473 854 5868 5602 117 5142 4659 916 5992 5891 1185
29. Andaman and Nicobar [slands 8§ 2 0 10 2 0 12 10 1 28 2 1 15 8 0 23 8 0
30. Chandigarh 10 5 4 12 13 5 21 8 5 20 9 7 16 2 6 27 26 8
3. Dadra and Nagar Haveli 3 3 o0 4 3 0 2 3 1 3 4 1 3 3 2 1 1 2
32. Daman and Diu o 0 0 0 0 0 1 1 0 1 1 0 i 1 0 1 1 0
Delhi UT 01 22 72 312 359 84 307 263 80 387 38 104 304 277 R 349 49 (72
Lakshadeep o 0o o o0 o0 o0 o0 ¢ o0 O O O O o0 O 0 0 0
Puducherry ) 4 2 1 4 2 i 1 5 3 1 4 6 3 2 i 5 2 1
Total UT 326 304 77 342 379 90 344 290 90 440 424 117 342 32 101 406 457 183
Total All India 5446 4703 945 6363 5870 1177 5368 4763 944 6308 6026 1236 5484 4971 1017 6398 6348 1368

Source: Crime in India
Note: Information of disposal by price and courts includes the information on pending cases from preious year also.

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (FAR), Persons

Chargesheeted (PCS) and Persons Convicted (PCV) under Kianapping & Abduction of Chifdren during 2008-2010

2008 2009 2010
SI.No. State CR CS CV PAR PCS PCV CR CS CV PARPCS PCV CR CS CV PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 " 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 433 380 11 563 619 35 632 467 22 638 552 55 581 480 35 589 6456 47
2. Arunachal Pradesh 13 1 0o 1 n o 17 13 0 12 1 0 5 8 0 1N 4 0
3. Assam 713 1 9 ® 2 5 6 o0 7 6 0 ¥ 2 0 N 4 0
4. Bihar 46 328 15 931 694 17 722 364 7 988 740 17 1359 631 11 1839 1260 25
5. Chhattisgarh % 94 16 105 104 10 121 103 26 102 106 16 186 160 17 200 196 22
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 2
6. Goa 24 8 0 28 ¢ 0 20 14 2 24 27 2 #4 W0 1 12 18 2
7. Gujarat 521 421 14 606 618 18 503 377 8 528 549 11 565 414 9 607 554 16
8. Haryana 104 8 17 89 92 22 149 77 15 120 14 29 123 %0 23 116 120 3
9. Himachal Pradesh 7% 3% 4 6 58 6 72 5 8 67 53 5 86 38 1 1 N 5
10. Jammu and Kashmir 3 4 0 4 4 0 10 1 6 1 i 0 5 2 1 3 1
1. Jhakhand ® 1 1 ¥ 5 1 8 3 3 10 9 3 6 6 0 1T 13 0
12. Kamataka 9 4 1 69 61 1 67 63 0 92 80 0 125 70 4 167 155 6
13. Kerala 8 77 2 93 1M 2 83 64 4 105 8 4 11 100 4 109 136 5
14, Madhya Pradesh 264 246 53 357 351 82 427 329 49 547 542 74 440 B4 80 527 505 101
15. Maharashtra 598 476 13 699 627 17 534 479 17 626 624 19 749 470 7 844 702 N
16. Manipur 6t ¢ 0 5 o0 0 5% 0 0 ¥ 0 0 60 0 0 33 0 0
17. Meghalaya 21 7 0 12 1 0 9 5 0 4 7 0 16 N 0 10 7 0
18. Mizoram 2 2 0 1 i 0 1 1 1 2 2 1 0o 0 1 0 0 1
19. Nagaland 3 1 0 3 1 0 0 1 0 0 1 0 7 5 4 7 4
2. Odisha 8 1 0 24 29 0 30 17 0 3% 3 0 51 3 1 39 40 1
21. Punjab 184 95 11 160 143 12 355 143 21 451 211 31 373 176 31 424 303 55
2. Rajasthan 504 226 29 251 247 35 761 349 43 465 468 57 706 254 40 32 370 8
23. Sikkim 3 1 1 1 i 1 6 3 3 4 3 3 5 10 0 g8 10 0
24, Tamil Nadu 275 181 19 216 231 19 300 190 7 325 255 12 459 216 15 343 200 2
25, Tirpura 2 17 2 5 U 2 2 13 0 1 4 0 2 1 1 7 28 1
26. Uttar Pradesh 2224 1308 532 3043 2061 928 1535 1046 531 2370 1913 933 1225 898 649 1937 1570 1093
27. Uttarakhand 24 2 9 ¥ 4 1 10 8 6 1 16 13 9 9 4 18 18 6
28. West Bengal 196 13 2 154 165 5 199 105 3 167 131 1 3 20 § 37 28 8
Total State 6369 4232 753 7603 6362 1226 6641 4292 776 7741 6540 1286 7637 4691 947 8718 7260 1544
29, Andaman and Nicobar Islands 12 5 o0 9 ¢ o0 10 2 o0 5 2 0 9 7 0 13 0
30. Chandigarh ¥ 13 7 3 15 8 27 15 7 15 18 9 23 2 5 17 18 5
3. Dadra and Nagar Haveli 11 7 0 17 9 0 8 8 2 1" 1w 3 W0 4 0 N 0
32. Daman and Diu o 0 0 ¢ 0 o0 o0 0 0 0 O 0 0 0 O 0 0
3. Dehi UT 1208 335 46 388 353 68 2248 381 65 326 385 35 2982 342 62 318 3By 77
. Lakshadeep o o 0 o0 0 o0 o0 o0 0 o0 O O 0 0 O 0 0
35. Puducherry 14 4 0 10 5 0 12 6 14 13 0 8 9 1 g 12 1
Total UT 1281 364 53 463 3 76 2304 418 74 371 435 47 (033 382 68 367 403 83
Total All India 7650 4596 806 8066 6753 1302 8945 4710 850 8112 6975 1333 10670 5073 1015 9085 7663 1627

Source: Crime in India
Note: Information of disposal by price and courts includes the information on pending cases from preious year also.
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Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR),

Persons Chargesheeted (PCS) and Persons Convicted (PCV) under Total Crimes
Committeed against Chifdren* during 2008-2010
2008 2009 2010

SI.No. State CR ©CS CV PAR PCS PCV CR CS Cv PARPCS PCV CR CS Cv PAR PCS POV
1 2 3 4 5 6 7 8 9 10 1 12 13 14 5 1B 17 18 19 2
1. Andhra Pradesh 1321 1137 127 1661 1726 178 1719 1267 121 2065 1789 195 1823 1599 165 2046 2154 205
2. Arunachal Pradesh 24 18 0 20 18 0 B 29 0 27 2 0 20 26 0 21 20 0
3 Assam 183 93 18 12 109 15 4 T 12 & W 7 197 8 7 1 51 9
4. Bihar 766 561 26 1363 1086 36 1016 598 18 1468 1170 45 1843 900 35 2414 1718 48
5, Chhattisgarh 167 1099 278 1271 1266 305 1319 1273 251 1497 1498 283 1463 1378 332 1668 1648 303
6. Goa 8 53 i1 104 6l 18 92 6 15 123 1 5 79 80 9 80 19 )
7. Gujarat 1074 788 60 1197 1210 141 968 677 42 980 995 138 1006 691 26 1058 9% 51
8. Haryana %9 297 58 328 334 81 353 235 70 317 318 122 303 28 67 204 24 %0
9. Himachal Pradesh 205 130 23 189 165 29 221 182 31 232 202 3 246 175 10 269 269 17
10. Jammu and Kashmir 0 1 5 o 0 5 18 8 2 8 8 2 w 12 1 W7 W 1
11. Jhakhand n s 5 141 98 5 6 5 20 143 108 47 54 8 3 L1 74 3
12. Kamataka 388 235 18 324 285 13 308 260 10 315 315 6 409 275 23 39 3B 2
13. Kerala 549 441 20 666 725 33 587 513 44 698 658 51 596 689 54 698 838 57
14, Madhya Pradesh 4259 4035 1073 5574 1866 4646 4315 1100 5838 5813 1477 4912 4632 1384 5846 5788 1803
15. Maharashtra 9700 2033 89 3082 2037 110 2894 2280 119 3086 2050 162 3264 2330 92 3759 M6 130
16. Manipur 8% o0 0 6 0 O 7 + 0 4 o0 0 W t 0 X 1 0
17. Meghalaya 62 40 0 53 48 0 83 40 0 66 42 0 110 51 3 7 56 2
18, Mizoram » 3 1 20 2 i 4 12 2 15 13 1 5 46 25 4 R
19, Nagaland 3 1 o 6 1t ¢ 0 1t 0 0 1 0 0 7 5 10 7 5
20. Qdisha 141 134 20 199 200 20 194 164 4 20 197 4 194 174 12 218 20 14
2. Punjab 380 243 67 385 328 88 729 368 102 891 547 132 627 376 12 700 580 158
2. Rajasthan 203 643 91 72 723 98 1407 TI9 125 899 901 122 1318 542 108 749 7ML 173
23. Sikkim 24 19 5 14 26 6 40 29 g B 3 8§ 29 56 0 K% 66 0
2. Tamil Nadu 666 439 115 566 537 136 634 51 58 65 55 64 810 512 116 703 613 129
25, Tirpura 163 117 21 160 116 11 163 106 18 100 68 g 227 172 20 216 19 20
2. Uttar Pradesh 4078 2565 1325 5760 4113 2339 3085 2224 1278 4736 3876 2216 2032 1808 1456 3662 3090 24%0
27. Uttarakhand 33 39 32 58 76 6 33 25 20 3% 43 & % R B 45 45 58
2. West Bengal 513 322 13 453 389 22 484 225 10 375 277 14 880 49 44 1009 52 S

Total State 20486 15502 3510 24498 22183 5618 21216 16243 3481 24901 22625 5213 22023 17486 4118 26227 23976 5681




75 Written Answers NOVEMBER 22, 2011 to Questions 76

1 2 3 4 5 6 7 8 9 10 "N 12 13 14 15 16 17 18 19 20
29, Andaman and Nicobar Islands 47 0 0 5 40 0 4 29 6 63 49 7 51 38 0 61' 38 0
30. Chandigarh 66 20 13 59 29 17 7N B 19 64 4 27 59 60 13 66 73 15
31 Dadra and Nagar Haveli 17 13 1 % 17 1 11 1 3 1B A 4 13 7 2 2 8 2
32. Daman and Diu 4 2 0 10 5 0 2 1 0 1 1 0 2 2 1 4 4 2
3. Delhi UT 1854 839 206 1097 1012 320 2839 905 203 985 1178 212 3630 815 198 1020 1163 308
4. Lakshadeep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35. Puducherry % 12 2 25 13 2 2 26 3 2 2 6 16 12 2 22 23 2

Total UT 2014 976 222 1268 1116 340 2085 1008 234 1148 1322 256 3771 934 216 1185 1309 329

Total All India 22500 16498 3732 25766 23299 5058 24201 17251 3715 26040 23047 5469 26604 18420 4334 27412 25285 6210

“Total Crimes against children include crime heads: Infanticide, Murder, Rape, Kidnapping and Abduction, Abetme3nt of Suicide, Exposure and Abandonment
of Children, Procuration of Minor Girls, Buying of Girls for Prostitution, Selling of Girls for Prostitution and Other Crimes Committed Against Children
Source: Crime in India

Note: Information of disposal by price and courts includes the information on pending cases from preious year also.

Misleading Advertisements misleading claims and advertisements made by companies

regarding their products which include, mnfer alia.
*5. SHRI BHOOPENDRA SINGH:

SHRI EKNATH MAHADEQO GAIKWAD: () The Drugs and Cosmetics Act, 1940 (Ministry

of Health)
Will the Minister of CONSUMER AFFAIRS, FOOD

AND PUBLIC DISTRIBUTION be pleased to state: (i) The Drugs and Magic Remedies (Objectionable
Advertisements) Act, 1955 (Ministry of Health)
(a) the number and details of complaints received by

iii) Food Safet d Standards Act, 2006 (Minist
the Government regarding misleading advertisements (i) alely an : ( i

making exaggerated claims about the products during of Health)
each of the last three years and the current year alongwith (iv) The Cigarettes and other Tobacco Products
the action taken thereon, State-wise; (Prohibition of Advertisement and Regulation of
Trade and Commerce, Production, Supply and
(b) whether the Government proposes to set up a Distribution) Act, 2003 (Ministry of Health)
body equipped with penal powers to deal with misieading
advertisements in the print and the electronic media; (v) Consumer Protection Act, 1986 (Administered by

Department of Consumer Affairs)

(c) if so, the details thereof; . . )
(vi) Over and above, the Advertisements aired on

(d) whether an inter-ministerial consultation has been private satellite TV channels are regulated under
held in order to prepare a draft of a regulatory mechanism the Advertising Code prescribed in rules framed
in this regard; and under Cable Television Network (Regulation) Acts

1995. The misleading Advertisements in print

(e) if so, the details thereof and the time by which media, which are violative of ‘Norms of
the said regulatory body is likely to be set up? Journalistic Conducts’ are being adjudicated by

the Press council of India under Section 14 of

THE MINISTER OF STATE OF THE MINISTRY OF the Press council Act 1978 . The Food Safety
CONSUMER AFFAIRS, FOOD AND PUBLIC and Standards Authority also provides for penal
DISTRIBUTION (PROF. K.V. THOMAS): (a) There are a action against misleading advertisement

number of legislations that have provisions to deal with pertaining to food products
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Since a number of Ministries/Departments are
administering the above legislations, number and details
of complaints regarding misleading advertisements making
exaggerated claims about the products, state-wise, are
not centrally available.

(b) No, Madam.
(c) Does not arise in view of (b) above.

(d) and {e) The Department of Consumer Affairs is
seized of the issue of misleading advertisements and its
ill-effects on the consumers. A meeting of officials of
various ministries dealing with the subject, eminent
journalist, NGOs and Consumer Activist was held on 4th
August, 2011 meeting deliberated on various ways and
means to tackle the issue.

Fake Passports

*6. SHRI PRALHAD JOSHI:
SHRI A.T. NANA PATIL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether passengers with forged/fake passports/
documents have been apprehended at various Airports/
ports during the last three years and the current year;

(b) if so, the extent of increase in such incidents
reported during the above period;

(c) whether inquiries have been conducted in this
regard;

(d) if so, the outcome thereof; and

(e) the remedial steps taken/proposed to be taken
by the Government to check cases of forged/fake
passports in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (e) As per information available,
the number of cases of forgery in visas and passports
detected at the seven major International Airports namely,
Delhi, Kolkata, Chennai, Hyderabad, Bangalore, Mumbai
and Amritsar during the last three years is given in the
table below:

AGRAHAYANA 1, 1933 (Sa4a)

SI.No. Year Number of cases reported
1. 2008 1246
2. 2009 1292
3. 2010 1419

to Questions 78

Prompt action is taken for conducting enquiry as and
when such cases of forgery/fake visas or passports are
detected. After the enquiry, criminal cases are registered
against the accused. Accused persons involved in
preparing such forged/fake documents are apprehended
by the local police authorities and appropriate action is
taken against them as per law.

A number of steps have also been taken by the
government to check travel by persons on forged/fake
documents. These steps include:

(i) Use of magnifying glasses and Uitra Violet lamps
at all International Airports for scrutinizing the
features of the travel documents.

(i) Issuance of machine-readable passports and
visas with improved security features;

(iii) Installation of Passport Reading Machines
(PRMs) at major ICPs for detection of
sophisticated forgeries in the travel documents;

(iv) Installation of Questionable Document Examiner
(QDX) machines at major ICPs for verifying the
genuineness of the passports;

(v) Installation of Immigration Control System (ICS)
software which verifies the passport details of
passengers to prevent Impersonation;

(vi) Special training to Immigration Officers at airports
on a regular basis to detect forged/fake travel
documents.

[Translation]
Production of Foodgrains and Oilseeds

7. SHRI ARJUN ROY:
SHRI S.R. JEYADURAL:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the production of foodgrains and oilseeds
in the country is reported to be lower than the target
fixed for the current year;

(b) if so, the details of production and productivity of
the said crops during each of the last three years and
the current year, State-wise and crop-wise,
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(c) the value and quantum of the said items exported
during the above period,

(d) the measures taken to stabilise the prices of
foodgrains and oil seeds in the country; and

(e) the steps taken to achieve the targeted/higher
production of the said crops in the country?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWARY): (a) As per the 1st Advance Estimates for 2011-
12 (Kharif only), the estimated production of foodgrains
and oilseeds in the country against the targets fixed for
them for the current year is given below:

NOVEMBER 22, 2011

lo Questions 80

Estimates Production
2011-12 (Kharif)
Million tonnes

ltem Production Target
2011-12 (Kharif}
Million tonnes

Foodgrains 126.24 123.95

Qilseeds 22.10 20.88

(b) State-wise and crop wise details of production
and productivity of major crops during the last three years
and the current year je. 2011-12 (Kharif) are given in
the enclosed Statements-l to IX.

(c) Details of export of foodgrains and oilseeds for
the last three years are given as under:

Item 2008-09 2009-10 2010-11
Description ! . .
Quantity Value Quantity Value Quantity Value
(Tonnes) (Rs. Crores) (Tonnes) (Rs. Crores) (Tonnes) (Rs. Crores)
Pulses 136275 540.22 99915 407.35 204848 848.86
Rice-Basmati 1556409 9477.03 2016869 10889.60 2183507 10578.68
Rice (Other 931885 1687.37 139544 365.30 99286 22221
than basmati)
Wheat 1119 1.46 30 0.05 349 0.60
Other Cereals 3999650 3920.58 2892415 2973.19 3189811 3604.44
Oilseeds 608274 3029.00 611764 3083.62 811861 4433.49

(d) The Government has taken a number of fiscal
and administrative measures to stabilize prices of essential
commodities in the country such as reduction in import
duties of various commodities, allowing duty free imports
& removal of levy obligations of raw/refined sugar, ban
on export of edible oils (except coconut oil and forest
based oil) and pulses (except kabuli channa and organic
pulses upto a maximum of 10,000 tonnes per annum)
and extending stock limit orders in case of pulses,
oilseeds upto 30th September 2012 and sugar upto 30th
November 2011, allocation of additional foodgrains for BPL
families etc. from time to time.

{e) In order to increase the production of foodgrains
and oilseeds in the country, various Crop Development
Schemes and Programmes, namely; National Food
Security Mission (NFSM), Integrated Scheme of Qilseeds,

Pulses, Qil Palm and Maize (ISOPOM), Integrated Cereals
Development Programme for Rice/Wheat/Coarse Cereals
under Macro Management of Agriculture and Rashtriya
Krishi Vikas Yojana (RKVY) are being implemented by
the Ministry of Agriculture through State Governments. In
addition to above schemes, during 2010-11, two new
programmes for bringing Green Revolution to Eastern
India and Integrated Development of 60000 Pulses and
Oilseeds Villages in rainfed areas were initiated under
RKVY. National Food Security Mission has been
strengthened from 1.4.2010 with the merger of pulses
component of ISOPOM and inclusion of two new potential
States namely; Assam and Jharkhand for pulses
production. A new programme “Accelerated Pulses
Production Programme (A3P)” in the form of block
demonstrations has also been started to cover 1000 units
of 1000 hectares each of five pulses crops in 16 puise
growing States of the country.
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Statement |

Slate-wise estimates of Production and Productivity of Rice

State/UT Production (‘000 Tonnes) Productivity (Kg./Hectare)
2008-09 2009-10 2010-11* 2011-12¢  2008-09 2009-10 2010-11* 2011-12%

1 2 3 4 5 6 7 8 9
Andhra Pradesh 14241.0 10538.0 14385.0 7700.0 3246 3062 3028 2800
Arunachal Pradesh 163.9 2158 # # 1293 1777 # #
Assam 4008.5 4335.8 4752.0 43444 1614 1737 2t54 2032
Bihar 5590.3 3599.3 3320.2 5114.0 1599 1120 1090 1563
Chhattisgarh 43918 41104 6159.0 6160.3 1176 1120 1663 1663
Goa 123.3 100.6 # # 2466 2136 # #
Guijarat 1303.0 1292.0 1523.0 1436.0 1744 1903 2001 2000
Haryana 3298.0 3625.0 3472.0 3422.0 2726 3008 2789 2840
Himachal Pradesh 118.3 105.9 131.2 106.3 1523 1381 1702 1378
Jammu and Kashmir 563.1 4974 507.7 504.4 2186 1914 1942 1935
Jharkhand 3420.2 1538.4 1136.9 3191.6 203t 1546 1556 1949
Karnataka 3802.0 3691.0 4047.0 2551.0 251 2482 2716 2489
Kerala 590.3 598.3 542.9 327.2 2519 2557 2547 2424
Madhya Pradesh 1559.7 1260.6 17721 1771.5 927 872 1106 1106
Maharashtra 2284.0 2183.0 2669.0 2617.0 1501 1485 1757 179Q
Manipur 397.0 319.9 # # 2357 1889 # #
Meghalaya 203.9 206.7 # # 1B86 1911 # #
Mizoram 46.0 444 # # 885 940 # #
Nagaland 345.1 240.3 # # 1994 1426 # #
Odisha 6812.7 6917.5 6858.2 5284.4 1529 1585 1621 1511
Punjab 11000.0 11236.0 10837.0 10863.0 4022 4010 3828 3950
Rajasthan 241.1 228.3 265.6 225.0 1607 1515 2025 2025
Sikkim 21.7 243 # # 1476 1869 # #
Tamii Nadu 5182.7 5665.2 6139.4 6034.1 2683 3070 3078 3207
Tripura 627.1 640.0 # # 2586 2607 # #
Uttar Pradesh 13097.0 10807.1 120141  12672.0 2171 2084 2119 2181

Uttarakhand 582.0 608.0 545.0 570.0 1966 2068 1879 2065
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1 2 3 4 5 6 7 8 9
West Bengal 15037.2 14340.7 12332.7 10522.5 2533 2547 2608 2450
Andaman and Nicobar 221 249 # # 2797 3059 # #
Islands
Dadra and Nagar Haveli 23.4 13.5 # # 1721 1076 # #
Delhi 31.4 29.0 # # 4243 4252 # #
Daman and Diu 3.8 33 # # 2111 1650 # #
Puducherry 50.8 52.4 # # 2442 2504 # #
Others NA NA 1915.2 1685.6 NA NA 1973 1865
All india 99182.4 89093.0 95325.1 87102.3 2178 2125 2240 2207
*As per 4th Advance Estimates released on 19.07.2011.
$As per 1st Advance Estimates released on 14.09.2011 (Kharif only).
#Included in others, NA: Not Applicable
Statement |l
State-wise estimates of Production and Productivity of Wheat
State/UT Production ('000 Tonnes) Productivity (Kg./Hectare)
2008-09 2009-10 2010-11* 2008-09 2009-10 2010-11*
1 2 3 4 5 6 7

Andhra Pradesh 16.0 10.0 10.0 1143 1000 1000
Arunachal Pradesh 5.2 4.8 # 1576 1505 #
Assam 54.6 63.5 64.0 1090 1087 1164
Bihar 4410.0 4570.8 4670.0 2043 2084 2084
Chhattisgarh 92.5 121.9 126.8 1040 1086 1144
Gujarat 2593.0 2352.0 3854.1 2377 2679 2990
Haryana 108082 10500.0 11040.9 4390 4213 4390
Himachal Pradesh 547.3 3271 670.0 1520 928 1877
Jammu and Kashmir 483.6 289.9 289.9 1735 1003 1003
Jharkhand 153.9 173.2 151.4 1541 1738 1498
Karnataka 247.0 251.0 245.0 918 887 965
Madhya Pradesh 6521.9 8410.0 7627.1 1723 1967 1757
Maharashtra 1516.0 1740.0 2292.0 1483 1610 1730
Meghalaya 0.7 0.7 # 1750 1773 #
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1 2 3 4 5 6 7
Nagaland 2.1 24 # 1500 1200 #
QOdisha 74 5.8 47 1396 1450 1466
Punjab 15733.0 15169.0 15828.6 4462 4307 4507
Rajasthan 7287.0 7500.9 72145 3175 3133 2910
Sikkim 7.8 5.9 # 1345 1135 #
Tripura 1.2 1.3 # 2000 1984 #
Uttar Pradesh 28554.0 27518.0 30001.0 3002 2846 3113
Uttarakhand 797.0 845.0 887.0 2003 2139 2340
West Bengal 764.5 846.7 842.0 ' 2480 2680 2658
Dadra and Nagar Haveli 1.1 1.0 # 1833 1500 #
Delhi 74.4 92.7 # 4351 4352 #
Others NA NA 108.8 NA NA 3258
All India 80679.4 80803.6 85927.8 2907 2839 2938

*As per 4th Advance Estimates released on 19.07.2011.
#included in others, NA: Not Applicable
Note: Being a Rabi Crop, estimates of wheat for 2011-12 will be available only after releasing of 2nd advance estimates.
Statement Il
State/UT Production (‘000 Tonnes) Productivity (Kg./Hectare)
2008-03 2009-10 2010-11* 2011-12$  2008-09 2009-10 2010-11* 2011-12$
1 2 3 4 5 6 7 8 9
Andhra Pradesh 4716.0 3318.0 4348.8 1744.0 3713 2586 3828 2729
Arunachal Pradesh 77.7 78.6 # # 1192 1209 # #
Assam 15.4 17.2 17.0 16.0 675 659 680 640
Bihar 1751.3 1508.1 1338.2 549.8 2577 2277 2137 1871
Chhattisgarh 184.4 181.8 205.4 199,8 657 669 1346 1336
Goa 0.8 0.8 # # 2667 2667 # #
Gujarat 1976.0 1600.0 1755.2 1390.9 1371 1140 1297 1383
Haryana 1329.4 1132.0 1369.0 959.0 1760 1592 1755 1549
Himachal Pradesh 7121 563.5 713.5 700.7 2166 1736 2184 2300
Jammu and Kashmir 660.4 513.3 550.7 522.5 1819 1438 1576 1552
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1 2 3 4 5 6 7 8 9
Jharkhand 333.9 216.9 268.2 384.4 1266 1043 1185 1425
Karnataka 6254.0 5895.0 7501.0 6107.7 1742 1591 2063 2533
Kerala 1.7 22 0.7 0.3 531 751 745 877
Madhya Pradesh 2149.9 2041.2 2166.3 2073.8 1140 1136 1234 1252
Maharashtra 5971.6 6293.3 6959.0 4057.3 1031 1017 1209 1458
Manipur 11.7 11.7 # # 2674 2436 # #
Meghalaya 27.8 28.2 # # 1426 1441 # #
Mizoram 93 115 # # 969 1353 # #
Nagaland 127.3 76.8 # # 1666 985 # #
Odisha 191.7 230.4 364.0 280.1 1180 1357 1722 1418
Punjab 575.1 5271 540.0 501.0 3284 3315 3624 3432
Rajasthan 7325.7 3907.2 7995.5 6377.2 1031 541 1038 969
Sikkim 66.2 74.2 # # 1424 1579 # #
Tamil Nadu 1755.1 1642.0 1878.2 1024.7 2424 2516 2365 2314
Tripura 2.0 2.0 # # 952 1006 # #
Uttar Pradesh 3080.2 2968.8 3216.6 2825.4 1550 1541 1562 1520
Uttarakhand 347.0 297.0 334.0 344.0 1280 1160 1305 1410
West Bengal 365.4 404.0 407.9 127.6 3319 3531 3720 2048
Andaman and Nicobar 0.6 0.4 # # 3000 2000 # #
Islands
Dadra and Nagar Haveli 27 1.9 # # 1227 935 # #
Delhi 1.7 3.3 # # 1114 994 # #
Daman and Diu 3.8 0.5 # # 2000 1667 # #
Puducherry 0.2 0.2 # # 2000 1972 # #
Others NA NA 290.1 238 2 NA NA 1255 1338
All India 40037.9 33549.2 42219.2 304244 1459 1212 1528 1504

*As per 4th Advance Estimates released or) 19.07.2011.
$As per 1st Advance Estimates released on 1409.2011 (Kharifonly).
#included in others, NA: Not Applicable



89 Written Answers AGRAHAYANA 1, 1933 (Sa4a) lo Questions 90
Statement IV
State-wise estimates of Production and Productivity of Total Pulses
State/UT Production ('000 Tonnes) Productivity (Kg./Hectare)
2008-09  2009-10 2010-11* 2011-12% 2008-09 2009-10 2010-11* 2011-12%
1 2 3 4 5 6 7 8 9
Andnra Pradesh 1448.0 1429.0 14390 300.0 818 740 676 421
Arunachal Pradesh 9.0 9.7 # # 1059 1090 # #
Assam 64.5 64.6 63.0 5.0 567 560 543 714
Bihar 469.1 472.4 555.6 91.4 801 836 918 1130
Chhattisgarh 498.6 488.7 535.6 96.9 580 604 626 452
Goa 10.2 8.5 # # 1030 1076 # #
Gujarat 609.0 517.0 720.0 470.0 777 705 845 822
Haryana 178.1 100.0 159.0 39.0 980 758 898 780
Himachal Pradesh 235 20.7 16.5 10.6 758 681 550 503
Jammu and Kashmir 14.2 13.6 23.2 15.4 464 456 515 562
Jharkhand 280.7 223.7 267.1 179.8 724 709 656 746
Karnataka 972.0 1118.0 1497.0 640.1 466 451 555 474
Kerala 6.3 10.3 51 1.6 818 991 1354 938
Madhya Pradesh 36831 4304.6 3391.4 450.6 808 871 655 399
Maharashtra 1656.0 2370.0 3146.0 1597.8 537 702 773 796
Manipur 6.5 7.2 # # 504 497 # #
Meghalaya 3.9 3.5 # # 867 872 # #
Mizoram 3.6 6.5 # # 900 1667 # #
Nagaland 39.7 34.7 # # 1203 1036 # #
Odisha 387.3 399.4 4141 237.4 481 461 486 475
Punjab 21.7 18.0 18.4 171 906 896 902 895
Rajasthan 1826.4 713.7 3216.4 1429.5 497 204 683 542
Sikkim 11.8 12.9 # # 937 977 # #
Tamil Nadu 164.5 204.2 296.0 68.5 307 382 407 359
Tripura 4.4 45 # # 721 703 # #
Uttar Pradesh 1998.1 1901.4 2012.0 664.1 899 748 829 719
Uttarakhand 39.0 46.0 52.0 39.0 609 719 825 907
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1 2 3 4 5 6 7 8 9
West Bengal 128.5 150.3 161.2 38.9 704 826 839 634
Andaman and Nicobar 1.2 1.8 # # 571 621 # #
Islands
Dadra and Nagar Haveli 55 4.9 # # 859 828 # #
Delhi 0.7 0.8 # # 2333 2000 # #
Daman and Diu 1.1 1.1 # # 846 846 # #
Puducherry 0.5 0.3 # # 200 155 # #
Others NA NA 105.0 334 NA NA 892 944
Ali India 14566.7 14661.9 18093.5 6426.0 659 630 689 593
*As per 4th Advance Estimates released on 19.07.2011.
$As per 1st Advance Estimates released on 14.09.2011 (Kharif only).
#Included in others. NA: Not Applicable
Statement V
State-wise estimates of Production and Productivity of Total Foodgrains
State/UT Production ('000 Tonnes) Productivity (Kg./Hectare)
2008-09 2009-10 2010-11* 2011-12$  2008-09 2009-10 2010-11* 2011-12$
1 2 3 4 5 6 7 8 9
Andhra Pradesh 20421.0 15295.0 20182.8 9744.0 2744 2294 2514 2375
Arunachal Pradesh 255.8 308.9 # # 1255 1555 # #
Assam 4143.0 4481.1 4896.0 4365.4 1551 1662 1951 2012
Bihar 12220.7 10150.6 9884.0 5755.2 1766 1530 1516 1578
Chhattisgarh 5167.3 4902.8 7026.8 6457.0 1041 1008 1457 1587
Goa 134.3 109.9 # # 2231 1987 # #
Gujarat 6481.0 5761.0 7852.3 3296.9 1595 1560 1845 1436
Haryana 15613.7 15357.0 16040,9 4420.0 3388 3383 3401 2359
Himachal Pradesh 1401.2 1017.2 1531.1 817.7 1757 1297 1936 2029
Jammu and Kashmir 1721.3 1314.2 1371.5 1042.3 1851 1405 1452 1669
Jharkhand 4188.7 2152.2 1823.6 3755.8 1720 1330 1245 1748
Karnataka 11275.0 10955.0 13290.0 9298.9 1511 1377 1645 1943
Kerala 598.3 610.8 548.7 329.0 2440 2470 2519 2402
Madhya Pradesh 13914.6 16016.4 149570 4295.9 1168 1285 1161 980
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1 2 3 4 5 6 7 8 9
Maharashtra 11427.6 12586.3 15066.0 8272.1 1001 1039 1189 1325
Manipur 415.0 338.9 # # 2236 1796 # #
Meghalaya 236.3 2391 # # 1783 1809 # #
Mizoram 58.9 62.4 # # 898 1047 # #
Nagaland 514.2 354.2 # # 1811 1256 # #
Odisha 7399.1 7553.1 7641.0 5801.9 1363 1397 1442 1383
Punjab 27329.8 26950.1 27224.0 11381.1 4231 4144 4180 3904
Raiasthan 16680.2 12350.1 18691.9 8031.7 1263 931 1244 861
Sikkim 107.5 117.3 # # 1351 1496 # #
Tamil Nadu 7102.3 7511.4 8313.6 7127.3 2225 2477 2364 2834
Tripura 6347 6479 # # 2528 2544 # #
Uttar Pradesh 46729.3 431953 472437 161615 2365 2236 2387 1881
Uttarakhand 1765.0 1796.0 1818.0 953.0 1715 1780 1840 1693
West Bengal 16295.6 157416 13743.8 10689.0 2493 2522 2570 2419
Andaman and Nicobar 23.9 271 # # 2343 2420 # #
Islands
Dadra and Nagar Haveli 32.7 21.3 # # 1434 1008 # #
Delhi 118.2 125.8 # # 3348 3955 #
Daman and Diu 8.7 4.9 # # 1740 1361 # #
Puducherry 515 52.9 # # 2201 2299 # #
Others NA NA 24191 1957.2 NA NA 1788 1729
All India 234466.4 218107.7 241565.7 123952.7 1909 1798 1921 1757
*As per 4th Advance Estimates released on 19.07.2011.
$As perist Advance Estimates released on 14.09.2011 (Kharif only).
#included in others, NA: Not Applicable
Statement Vi
Estimates of Production and Productivity of Grounadnut
State/UT Production (‘000 Tonnes) Productivity (Kg./Hectare)
2008-09 2009-10 2010-11* 2011-12$  2008-09 2009-10 2010-11* 2011-12%
1 2 3 4 5 6 7 8 9
Andhra Pradesh 15541 1006.0 1458.0 653.0 880 773 898 650
Arunachal Pradesh 0.5 0.4 # # # # # #
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1 2 3 4 5 6 7 8 9
Bihar 0.9 0.7 1.5 1.8 529 1750 886 1012
Chhattisgarh 38.0 39.1 424 42 4 1352 1353 1462 1462
Goa 8.2 8.1 # # 2158 2778 # #
Gujarat 2661.0 1757.0 2435.9 2694.0 1395 964 1349 1880
Haryana 1.5 20 2.0 34 750 1000 1000 850
Himachal Pradesh 0.1 0.1 0.1 0.1 1000 670 742 NA
Jharkhand 18.4 10.7 13.3 20.4 836 756 700 863
Karnataka 501.0 512.0 727.0 415.3 589 626 836 791
Kerala 1.3 1-0 1.8 20 765 763 1230 1253
Madhya Pradesh 227.6 217.9 301.6 204.7 1140 1158 1496 990
Maharashtra 355.0  359.0 488.0 246.0 1116 1118 1330 1108
Nagaland 0.7 0.6 # # 1000 786 # #
Odisha 96.5 89.2 88.8 29.2 1156 1169 1186 910
Purjab 25 3.1 3.9 3.0 926 1240 1773 1000
Rajasthan 536.8 354.5 681.1 735.1 1670 1087 1963 1963
Tamil Nadu 974.6 889.8 1073.4 468.3 1989 2155 2447 2037
Tripura 0.5 0.5 # # 1000 1095 # #
Uttar Pradesh 67.0 61.0 84.0 95.0 705 670 988 990
Uttarakhand 2.0 20 1.0 20 2000 2000 1000 1000
West Bengal 118.3 113.0 124.2 2.7 1735 1716 1719 900
Puducherry 1.6 0.9 # # 2286 2103 # #
Others NA NA 10.5 3.2 NA NA 2124 1552
All India 7168.1 5428.5 7538.4 5621.6 1163 991 1268 1341

*4th Advance Estimates released on 19.07.2011.
$1st Advance Estimates released on 14.09.2011 (Kharif only).
#Included in others, NA: Not Applicable
Statement Vi

Estimates of Production and Productivity of Rapeseed & Mustard

States Production ('000 Tonnes) Productivity (Kgs./Hect.)
2008-09 2009-10 2010-11* 2008-09 2009-10 2010-11*
1 2 3 4 5 6 7
Andhra Pradesh 4.0 2.0 3.0 667 500 500

Arunachal Pradesh 23.8 23.8 # 919 919 #
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1 2 3 4 5 6 7
Assam 122.9 128.6 136.0 543 525 513
Bihar 81.8 89.4 98.4 959 1008 1067
Chhattisgarh 19.6 25.0 211 379 419 407
Guijarat 334.0 341.0 330.0 1136 1579 1521
Haryana 895.0 849.0 942.0 1738 1655 1869
Himachal Pradesh 2.4 25 6.0 270 287 688
Jammu and Kashmir 47.2 47.6 47.6 791 788 788
Jharkhand 36.2 55.7 56.1 541 578 520
Karnataka 2.0 2.0 4.0 400 400 308
Madhya Pradesh 736.6 848.9 855.1 1034 1074 1148
Maharashtra 2.0 2.0 3.0 333 333 375
Manipur 0.2 0.2 # 500 500 #
Meghalaya 4.9 49 # 681 680 #
Mizoram 0.3 0.3 # 600 750 #
Nagaland 26.6 46.9 # 1000 800 #
Odisha 2.5 2.7 3.3 182 211 210
Punjab 33.0 39.0 40.0 1222 1300 1250
Rajasthan 3502.5 2948.2 3855.1 1234 1276 1188
Sikkim 41 53 # 707 914 #
Tamil Nadu 0.1 0.1 0.3 333 333 243
Tnjpura 1.2 1.1 # 750 767 #
Uttar Pradesh 991.9 682.0 717.0 1123 1113 1187
Uttarakhand 10.0 12.0 7.0 714 800 500
West Bengal 315.3 443.0 455.0 764 1080 1108
Delhi 0.6 49 # 154 1256 #
Others NA NA 87.4 NA NA 843
All India 7200.7 6608.1 7667.3 1143 1183 1179

*4th Advance Estimates released on 19.07.2011.
#Inciuded in others, NA: Not Applicable
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Statement Vil

Estimates of Production and Productivity of Soyabean

States Production ('000 Tonnes) Productivity (Kgs./Hect.)
2008-09  2009-10 2010-11* 2011-12$  2008-09 2009-10 2010-11* 2011-12%

Anclhra Pradesh 194.0 129.0 213.0 172.0 1366 827 1677 1470
Arunachal Pradesh 47 3.1 # # 1433 1183 # #
Chhattisgarh 78.4 103.2 124.4 124.6 987 956 1170 1170
Guijarat 58.0 70.0 64.0 72.0 699 805 800 847
Himachal Pradesh 1.2 0.5 0.8 1.0 1714 850 1432 1598
Jharkhand 0.3 0.2 0.1 0.2 333 329 300 NA
Karnataka 91.0 82.0 143.0 138.0 679 446 851 690
Madhya Pradesh 5849.8 6406.3 6669.8 6568.2 1142 1198 1200 1200
Maharashtra 2756.7 2197.0 4260.0 4194.0 900 728 1582 1373
Meghalaya 1.2 1.2 # # 1091 1109 # n
Mizoram 1.1 2.0 # # 1100 1603 # #
Nagaland 36.7 25.0 # # 1498 1032 # #
Rajasthan 805.7 914.6 1118.1 1238.3 971 1175 1461 1461
Sikkim 33 4.1 # # 846 1025 # #
Uttar Pradesh 9.0 8.0 14.0 14.0 818 1143 1273 1273
Uttarakhand 14.0 18.0 15.0 20.0 1556 1636 1500 1429
West Bengal 0.3 0.3 0.4 0.3 600 603 625 600
Others NA NA 354 29.7 NA NA 1067 859
All India 9905.4 9964.5 126579 12572.3 1041 1024 1325 1264

*4th Advance Estimates released on 19.07.2011.
$1st Advance Estimates released on 14.09.2011 (Kharif only).
#included in others, NA: Not Applicable
Statement IX

Estimates of Production and Productivity of Total Ollseeds

States Production ('000 Tonnes) Productivity (Kgs./Hect.)
2008-09 2009-10 2010-11* 2011-12$  2008-09 2009-10 2010-11* 2011-12%

1 2 3 4 5 6 7 8 9

Andhra Pradesh 2189.1 1500.0 1986.0 962.0 842 724 858 694

Arunachal Pradesh 30.5 28.3 # # 963 928 # #
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1 2 3 4 5 6 7 8 9

Assam 137.9 144.7 152.0 10.0 542 526 519 556
Bihar 138.0 144.6 155.2 9.2 999 1042 1072 1070
Chhattisgarh 193.5 200.4 217.2 186.2 507 607 686 818
Goa 8.2 8.1 # # 2158 2793 # #
Gujarat 4015.9 3097.0 3911.9 4173.9 1345 1109 1371 1759
Haryana 932.8 877.5 964.0 6.0 1723 1645 1856 750
Himachal Pradesh 5.0 3.8 8.4 2.2 365 271 605 560
Jammu and Kashmir 49.6 49.7 49.8 2.0 760 763 762 439
Jharkhand 73.2 79.6 88.5 246 560 563 488 656
Karnataka 1212.0 1005.0 1212.0 702.5 556 502 730 699
Kerala 1.6 1.2 2.0 2.2 696 632 990 1002
Madhya Pradesh 6976.9 7636.2 8035.4 6905.8 1075 1129 1143 1153
Maharashtra 3409.7 2814.0 4997.0 4483.3 857 725 1417 1321
Manipur 0.7 0.7 # # 778 778 # #
Meghalaya 71 7.0 # # 676 701 # #
Mizoram 25 3.0 # # 781 1071 # #
Nagaland 715 84.6 # # 1142 835 # #
Odisha 180.3 1721 183.4 95.2 604 589 626 488
Punjab 76.2 83.4 71.2 6.0 1276 1354 1321 600
Rajasthan 5178.4 4407.2 6090.2 2378.1 1114 1066 1205 1294
Sikkim 7.4 94 # # 763 959 # #
Tamil Nadu 1043.0 939.6 1131.9 517.4 1782 1898 2109 1662
Tripura 25 25 # # 714 720 # #
Uttar Pradesh 1164.5 816.0 911.0 197.0 865 753 849 407
Uttarakhand 26.0 33.0 23.4 24.0 1000 1138 867 1263
West Bengal 582.6 7271 760.6 162.4 828 1065 1092 829
Dadra and Nagar Havelli 0.1 0.1 # # 800 # #
Delhi 0.6 4.9 # # 154 1256 # #
Puducherry 1.8 1.1 # # 2000 1833 # #
Others NA NA 149.7 36.0 NA NA 900 826
All India 27719.0 24881.7 31100.8 20885.9 1006 959 1159 1190

*4th Advance Estimates released on 19.07.2011.
$1st Advance Estimates released on 14.09.2011 (Kharif only).
#Included in others, NA: Not Applicable
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Bomb Blasts

SHRI SURESH KUMAR SHETKAR:
SHRI YASHVIR SINGH:

*8.

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of bomb blasts reported recently in
the country;

(b) the number of persons killed/injured, compensation
announced and paid to the victims of the terrorist activities
during the current year;

(c) whether the Government has conducted any
investigation in this regard;

(d) if so, the outcome thereof; and

(e) the remedial measures taken/proposed to be taken
by the Government to check recurrence of such incidents
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JTENDRA SINGH): (a) to (d) As
per the available information, the details of the bomb
blasts, persons killed/injured, compensation to the victims
paid and the status of the investigation since 2010 is
given in the enclosed Statement.

(e) Government is committed to combat terrorism,
extremism and separatism in all its forms and
manifestations as no reasons, genuine or imaginary can
justify terrorism or violence. In order to deal with the
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menace of extremism and terrorism the Government has
taken various measures which /nfer-a/ia, include
augmenting the strength of Central Para-Military Forces;
amendment to the CISF Act to enable deployment of
CISF in joint venture or private industrial undertakings;
establishment of NSG hubs at Chennai, Koikata,
Hyderabad and Mumbai; empowerment of DG, NSG to
requisition aircraft for movement of NSG personnel in the
event of any emergency; strengthening and re-organizing
of Multi-Agency Centre to enable it to function on 24x7
basis for real time collation and sharing of intelligence
with other intelligence and security agencies; tighter
immigration control; effective border management through
round the clock surveillance & patrolling on the borders;
establishment of observation posts, border fencing, flood
lighting, deployment of modern and hi-tech surveillance
equipment; upgradation of Intelligence setup; and coastal
security. The Unlawful Activities (Prevention) Act, 1967
has been amended and notified in 2008 to strengthen
the punitive measures to combat terrorism. The National
Investigation Agency has been constituted under the
National Investigation Agency Act, 2008 to investigate and
prosecute offences under the Acts specified in the

~Schedule. As a part of steps to counter terrorists threats,

the National Intelligence Grid (NATGRID) is being created.

The Prevention of Money Laundering Act was
amended in 2009 to /mer alia, include certain offences
under the Unlawful Activities (Prevention) Act, as predicate
oftences.

Further, the Government continues to raise the issues
of Cross-Border Terrorism in all its aspects including its
financing at various multi-lateral and bilateral fora and
also at the multi-level bi-lateral interactions.

Statement

Details of Persons Arrestedicases filed as well as Killed/injured and compensation paid to the Victims Since 2010

S, Incidents Persons  Persons Compens-  Compen- Cases filed/ Progress of case
No. killed injured  ation paid  sation to Investigating agency
to deceased injured
(NOK) (in lakhs)
(in lakhs)
1 2 3 4 5 6 7 8
1. 13.02.2010: 17 55 85.00 22,00 Case has been registered Charge sheet was fited

Bomb blast at
German Bakery,
Pune

and filed in the Court/The
investigating agency is
ATS, Mumbai

on December 4, 2010
vide Court Case No
5183/10.
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1 2 3 4 5 6 7 8

2. 29.3.2010: Nil Nil Nil Nil Case has been registered/ The case is under
Bomb Blast at Investigation agency is investigation.

Mehrauli, New Delhi Special Cell, Delhi Police.

3. 17.04.2010: Nil 17 Nil 3.90 Five cases have been The case is under
Bomb blasts, at registered. The investigating investigation
M.C. Chinnaswamy agency is Crime Branch,

Cricket Stadium, Bangalore Police.
Bangalore

4. 09.09.2010: Nil 2in Nil Nil  The case has been The case is under
Firing and bomb firing registered. The investigation
blast near Jama incident investigating agency
Masijid, Delhi is Special Cell,

Delhi Poilice.

5. 07.12.2010: 2 37 2.00 11.75 Case has been registered. -ao-
Bomb blast at The investigating agency
Sheetla Ghat, is ATS, U.P.

Varanasi, UP

6. 25.05.2011: Bomb Nil Nil Nil Nil Case has been registered. -do-
blast in parking The investigating agency
place outside High is NIA.

Court, New Delhi

7. 13.07.2011: 27 127 75.00 47.30 Cases have been registered. -do-
Serial bomb blasts The investigating agency
in Mumbai is ATS, Mumbai

8. 7.9.2011: 15 67 70.00 134.80 Case has been registered. -do-
Bomb Blast at (CMm (CM  The investigating agency
Delhi High Court Relief Relief  is NIA.

Fund) Fund)
28.00 6.00
(PM (PM
Relief Relief
Fund) Fund)
36.00 9.00
(under (under
Central  Central
Assistance Assistance
Scheme) Scheme)

9. 17.9.2011: Nil 4 Nil 4.00 The case is being -do-
Blast in Agra (By investigated by

State  the District Police
Govern-  with the help of

ment)

ATS (Uttar Pradesh)
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Reporting of News Events

*9. SHRI UDAY PRATAP SINGH: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government has taken note of
baseless and provocative news reports published/telecast
through the print and electronic media in the recent past;

(b) if so, the reaction of the Government thereto;

(c) whether the Government proposes to formulate
any policy prescription to contain such menace;

(d) if so, the details thereof and the time by which
such policy is likely to be implemented; and

(e) if not, the reasons therefor and the other
corrective measures taken/likely to be taken by the
Government in this regard?

THE MINISTER INFORMATION AND
BROADCASTING (SHRIMATI AMBIKA SONI): (a) to (e)
The standard of reporting in the Print Media is overseen
by the Press Council of India (PCl), a statutory
autonomous body set up under the Press Council Act,
1978. The PCIl has formulated norms and guidelines for
reporting on different issues and is empowered to act in
cases of default by the Print Media under the relevant
provisions of the Act and Rules framed thereunder.

As regards the Electronic Media, the Cabie Television
Network (Regulation) Act 1995 and Rules framed
thereunder regulate the content. The programme code
and advertising code lay out in detail the guidelines to
be followed in the matter of carriage of programme content
and advertising content respectively.

The Electronic Media Monitoring Centre (EMMC) set
up by the Ministry of Information and Broadcasting
constantly monitors broadcast channels and brings up
cases of perceived violations of the programme/advertising
codes. In addition complaints from the viewers also draw
attention to perceived objectionable material forming part
of electronic broadcasts. An !nter Ministerial Committee
chaired by Additional Secretary Ministry of Information
and Broadcasting with representative from the Ministries
of Home Affairs, Defence, External Affairs, Law, Women
and Child Welfare, Health and Family Welfare, Consumer
Affairs as well as the Advertising Standard Council of
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India (ASCI) examines these cases and recommends
appropriate action under the Act and Rules mentioned
above. An opportunity is also given to the Broadcasters/
Channels concerned to put forward their cases before
any final action is taken.

A self regulation system for News Channeis in the
form of the News Broadcasters Standard Authority (NBSA)
set up by the National Broadcasters Association and
Broadcast Content Complaint Council (BCCC) set up by
Indian Broadcasting Federation are also functioning to
self regulate broadcasting contents. Both these bodies
are headed by retired judges of the Supreme Court and
are required to operate within specified time frames to
ensure quick disposal of cases/complaints.

The Ministry of Information and Broadcasting
constantly reviews the position of pending complaints. No
change in the above arrangements are envisaged at
present.

Sports Infrastructure

*10.  SHRIMATI JAYSHREEBEN PATEL:
SHRI K.J.S.P. REDDY:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether the Government has taken note of the
over-importance being given to cricket and almost neglect
of other games and sports in the country;

(b) if so, the reaction of the Government thereto;

(c) whether the Government proposes to formulate/
has formulated any scheme for providing sports
infrastructure, including stadium, playing field, tracks and
sports training facilities for the sportspersons to compete
in the international/national sports competitions;

(d) if so, the details thereof alongwith the funds
allocated/released/spent during each of the last three years
and the current year, scheme-wise, sports discipline-wise
and State-wise; and

(e) the other steps taken by the Government to
facilitate the sportspersons to improve their performance
and win medals in national and international sports
competitions?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN):
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(a) and (b) The National Sports Policy 2001 covers all
sports, including indigenous sports within its purview. As
far as cricket is concerned, the Central Government does
not extend any direct financial assistance. However, from
time to time the Central Government has been granting
concessions in income tax, customs duty etc. for Cricket.
The State Governments also have provided it many places
in the country land for cricket stadiums at conessional
rates, much below the market prices. However, for many
other sports disciplines, Government provides direct
financial assistance.

{(c) and (d) To supplement the efforts of the States,
the Government has launched pilot Scheme called Urban
Sports Infrastructure Scheme in the year 2010-11, with a
view to addressing the entire ‘sports eco-system’
holistically, that is, players' training and development,
coaching and infrastructure. Under this scheme, State
Governments, local civic bodies, schools, colleges and
universities are eligible for financial assistance for setting
up the required sports infrastructure. The details of the
projects sanctioned and funds released is at given in the
enclosed Statement-I.

As regards training facilities for sports persons for
participation in national and international competitions,
state of the art sports facilities are available at SAl
Training Centers, Special Games Centers and Centers of
Excellence of Sports Authority of India, which are spread
across the country. The details of these facilities are at
given in the enclosed Statement-Il.

The details of funds allocatedand released under
various schemes is at given in the enclosed Statement-
lil. The details of funds released by Government to various
sports, discipline-wise, under the Scheme of Assistance
to National Sports Federationsare at given in the enclosed
Statement-1V.

Regarding developing playing fields, the Government
in February, 2009 established ‘The National Playing Fields
Association of India’ (NPFAI) as a Society under the
Societies Registration Act, 1860. The main aims/objectives
of the NPFAI are to protect, preserve, promote, develop
and improve playing fields and open spaces and other
facilities for sports and games; and to evolve a national
policy on playing fields, playgrounds, play pitches, parks
and open spaces.

The NPFAIl has provided financial grants to the
following four State Playing Fields Associations:
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Sl Name of the State Amount

No. Association (Rs in lacs)

1. Himachal Pradesh Playing 50.00
Fields Association

2.  State Playing Fields Association 50.00
of Odisha

3. State Playing Fields Association 50.00
of Haryana

4. State Playing Fields Association 50.00
of Andhra Pradesh
Total 200.00

In addition, the NPFAI has provided financial
assistance to the New Delhi Municipal Council to the
tune of Rs. 144.00 lacs as first installment for development
of 78 playfields in the NDMC area.

(e) Government provides financial assistance for
participation of national athletes/teams for participation in
national and international sports competitions. The
assistance covers air passage cost, cost of board and
lodging, out of pocket allowance, ceremonial dress, sporis
kits, entry fee etc. as may be applicable.

Government provides full assistance for intensive
coaching of the national teams through national coaching
camps organized by Sports Authority of India. The
Government also provides financial assistance to
meritorious players under the Scheme relating to Talent
Search and Training and National Sports Development
Fund for personalized training/coaching under national/
international coaches, participation in international
tournaments held in India and abroad and purchase of
sports equipment.

Apart from this, the Government runs the following
schemes through the Sports Authority of India to identify
potentially gifted sportspersons in the country at sub-junior
(8-14 years), junior (14-18 years) and senior levels and
gives them scientific training in the respective disciplines
through qualified coaches:-

1. National Sports Talent Contest Scheme (NSTC)
2. Army Boys Sports Company (ABSC) Scheme
3. SAIl Training Centre (STC) Scheme
4. Special Area Games (SAG) Scheme

5. Centre of Excellence (COE)
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Stale-wise details of proposals approved and grant released under Urban Sports Infrastructure

Scheme (USIS) during 2010-11 and 2077-12 (ypto 31st October, 2011)

(Rupees in crore)

Si.No. State/UT Sports Infrastructure 2010-11 2011-12
Project sanctioned (upto 31st October,
2011)
1. Himachal Pradesh Synthetic Hockey Field1 5.00 3.50 - -
2. Jammu and Kashmir Synthetic Football Ground - - 4.50 -
3. Mizoram (i) Synthetic Hockey Field 5.00 4.00 - -
(i) Multi-purpose indoor hall - - 6.00 4.50
4. Nagaland Synthetic Athletic Track - - 5.00 3.00
5. Odisha Synthetic Hockey Field - - 5.00 5.00
6. Punjab Multi-purpose indoor hall 3.98 2.00 - -
7. Rajasthan Multi-purpose Indoor Hall - - 6.00 4.50
8. West Bengal Renovation/modification and 6.00 3.00 - -
modernization of indoor
sports complex, Eden
Garden, Kolkatta
9. Madhya Pradesh Synthetic Hockey Field - - 4.81 3.62
10. Puducherry Synthetic Athletic Track - - 5.50 -
Total 19.98 12.50 36.81 20.62

Note 1: Proposals received from the State of J&K and UT of Puducherry have been approved. In the case of J&K, consultation with
the State Government is required for release of the grant. In the case of Puducherry U.T., certain formalities are required to
be compieted before release of grant.

Note 2: The balance grant amount will be released afier the State submits the progress report, statement of expenditure, and
utilization certificate for the grant already released.

Statement I

Details of SAl Training Centers, Special Games Centers and Centers of Excellence of Sports Authority of India

T

SI.No. State Centres
SAl Training Special Area Centre of Excellence
Centre (STC) Games (SAG) (COE)

1 2 3 4 5

1. Andhra Pradesh Secunderabad — —

Eluru
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1 2 3 4 5
Kurnool — -
Medak — —
Vishakhapatnam — —

2. Assam Guwahati Tinsukia -
Golaghat Kokrajhar —

3. Arunachal Pradesh — Naharlagun —

4. Bihar Patna Muzzaffarpur —
— Kishanganj —
— Giddaur —

5. Chhattisgarh Rajnandgaon — —
Raipur — -

6. Goa Ponda — —

7. Gujarat Gandhinagar — Gandhinagar

8. Haryana Sonepat — Sonepat
Kurukshetra —_ Hissar
Bhiwani — -
Hissar — —

9. Himachal Pradesh Dharmshala - —
Bilaspur — —

10. Jammu and Kashmir Udhampur — -

1. Jharkhand Hazaribagh Ranchi —

12. Karnataka Bangalore — Bangalore
Dharwad — —
Medikeri — —

13. Kerala Trichur Alleppey Kollam
Kollam Tellicherry Trivandrum
Calicut — —
Trivendrum — —

14. Madhya Pradesh Bhopal Dhar Bhopal
Dhar — —_
Indore — —
Jabalpur _— —

Tikamgarh
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1 2 3 4 5

15. Maharashtra Kandivali — Kandivali
Aurangabad — —

16. Manipur Imphal Imphal Imphal
— Utlov —

17. Meghalaya Shillong — —

18. Mizoram — Aizwal —

19. Nagaland Dimapur — —

20. Odisha Cuttack Jagatpur —
Dhankanal Sundergarh —
Koraput — —

21. Punjab Mustana Sahib — Patiala
Badal — —
Ludhiana — —
Patiala — _—

22. Rajasthan Jodhpur — —
Alwar — —

23. Sikkim — Namchi —

24. Tamilnadu Chennai Nagercoil —
Salem Mayiladuthurai —

25. Tripura — Agartala —

26. Uttar Pradesh Raibarielly — Lucknow
Jhansi — —
Safai Etawah — —
Lucknow — —
Allahabad — —
Bareilly — —

27. Uttarakhand Kashipur — —

28. West Bengal Kolkata Bolpur Kolkata
Lebong — -
Burdwan — -

Siliguri




117 Written Answers AGRAHAYANA 1, 1933 (Saka) fo Questions 118

UNION TERRITORY

29. Andaman and Nicobar — Port Blair —_
Islands

30. Chandigarh — — —
31. Delhi {NCR) Delhi — —

32. Puducherry Puducherry — —

Statement il
Buadgetary allocation and actual expenditure in respect of Plan Schemes of the Department of Sports

(Rs. in crore)

SLNo.  Name of Scheme 2008-09 2009-10 2010-11 2011-12
Allocation Actual Allocation Actual Allocation Actual Allocation Actual
Expenditure Expenditure Expenditure Expenditure
{upto
31.10.2011)
1 2 3 4 5 6 7 8 9 10
1. Panchayat Yuva Krida 92.00 92.00 135.00 135.00 350.00 350.00 225.00 114.37
aur Khel Abhiyan
2. Urban Sports Infrastructure 0.00 0.00 0.00 0.00 15.00 15.00 50.00 20.62
Scheme

3. Sports Authority of India 150.00 150.00 200.37 206.15 347.00 347.00 250.90 182.50

4. Lakshmibai National 20.00 20.00 23.00 23.00 30.00 30.00 30.00 13.75
Institute of Physical
Education

5. Pension to Meritorious 3.00 3.00 6.50 6.50 30.25 30.25 2.00 2.00

sports persons

6. Special awards to winners 8.75 8.75 5.50 5.50 34.00 34.00 4.00 4.00
of medals in international
sports events

7. Scheme of Assistance 39.50 39.50 51.00 50.53 87.68 81.44 100.00 25.00
to National Sports
Federations (NSFs)

8. Talent Search & Training 1.50 1.50 1.00 1.00 7.00 7.00 10.00 0.00

9. National Sports 10.25 10.25 8.12 8.12 20.00 20.00 5.00 0.00
Development Fund
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1 2 3 4 5 6 7 8 9 10
10 to Anti-Doping activities 6.75 6.75 15.50 15.44 14.00 14.00 17.50 0.00
12 (NADA+ NDTL+ WADA)
13. Promotion of Sports 0.00 0.00 2.00 0.74 6.27 5.96 5.50 3.93

among disabled
14. Commonwealth 795.00 792.00 2268.00 2260.03 1137.43 872.29 0.10 0.00

Games 2010

Total 1126.75 1123.75 271599 2712.01 2078.63 1806.94 700.00 366.17

Statement IV
Detalls of grants released fo the Federation & Sports Authority of India under the
Scheme of National Sports Federations
(Rs. in lakhs)

Si.  Name of the Federation 2008-09 2009-10 2010-2011 2011-2012
No. as on 15.11.2011
1 2 3 4 5 6
1. All India Carrom Federation 19.09 13.58 23.77 7.40
2. All India Chess Federation 221.40 163.00 180.05 44.07
3. All India Karate-Do-Federation 00 00 10.18 00
4, All India Sports Council of the Deaf 42.38 23.98 47.65 12.00
5. Amateur Baseball Federation of India 11.00 12.49 14.75 12.75
6. Amateur Handball Federation of India 72.38 13.55 46.44 28.17
7. Atya Patya Federation of India 16.50 5.92 12.00 9.00
8. Ball Badminton Federation of India 00 00 00 00
9. Basketball Federation of India 44.52 61.60 24.24 00
10. Cycle Polo Federation of India 15.90 9.34 7.76 9.00
11.  Fencing Association of India 24.75 30.56 174.06 36.06
12. Gymnastics Federation of India 18.54 87.80 18.43 0.26
13. Indian Body Building Federation 00 00 00 00
14. Indian Kayaking & Canoeing Association . 30.51 26.21 00 26.65
15. Indian Polo Association, N.Deli 4.97 00 00 00
16. Indian Power lifting Federation 16.00 11.50 00 00
17. Judo Federation of India 62.55 49.66 62.33 7.76
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1 2 3 4 5 6
18.  Kho-kho Federation of India 00 4.50 7.50 6.50
19. Korfball Federation of India 12.72 13.31 5.50 2.50
20. All India Tennis Association 79.14 62.31 41.98 2.06
21.  National Rifle Association of India 324.88 80.20 313.54 52.50
22.  Netball Federation of India 18.78 00 00 00
23. Roller Skating Federation of India 00 00 00 00
24. Rowing Federation of India 57.05 88.79 64.71 8.88
25. Sepak Takraw Federation of India 12.00 9.00 13.50 7.50
26. Shooting Ball Federation of India 9.00 12.00 12.00 12.00
27.  Softball Federation of India 00 12.25 13.75 12.00
28. Squash Rackets Federation of India 33.88 12.00 27.05 00
29. Swimming Federation of India 15.10 26.90 1.50 00
30. Table Tennis Federation of India 102.90 104.00 119.73 44.08
31. Taekwondo Federation of India 00 11.89 55.10 7.35
32.  Tenni-Koit Federation of India 16.50 9.00 19.75 13.50
33. Tennis Ball Cricket Federation of India 16.00 5.00 9.00 2.50
34. Tug of War Federation of India 6.00 9.75 16.00 9.00
35. Volleyball Federation of India 63.51 73.91 150.53 11.80
36. Yachting Association of India 36.71 147.85 85.95 5.40
37. Wushu Association of India 31.24 30.91 00 00
38. Throwball Fedn. of India 00 00 00 00
39. Paralympic Committeem of India 40.10 142.83 221.39 00
40. Archery Association of India 96.10 139.07 16.59 00
41. Billiards & Snooker Federation of India 37.02 38.87 50.11 15.93
42.  Indian Amateur Boxing Federation 165.41 94.94 110.49 23.58
43. Indian Hockey Federation 156.99 132.24 11.25 26.24
44. Indian Women Hockey Federation 74.51 11.40 00 00
45. Indian Amateur Kabaddi Federation 32.08 11.77 10.00 23.25
46. Indian Weightlifting Federation 26.17 30.94 116.54 493
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47.  Athletics Federation of India 228.40 12.26 83.31 1.38
48. Badminton Association of India 170.02 23.58 32.89 24.12
49. Equestrian Federation of India 86.26 5.05 00 00
50. All India Football Association 52.58 41.90 610.51 28.75
51. Indian Golf Union 18.24 16.43 41.69 00
52.  Wrestling Federation of India 200.42 64.04 69.44 13.10
53. Winter Games Federation of India 2.07 00 00 00
54. Cycling Federation of India 00 2.4 1.09 00
55. Special Olympic Bharat 53.30 3.81 12.00 00
56. Malkhamb Federation of India 9.00 00 11.50 00
57. Amateur Soft Tennis Federation of India 6.86 10.75 14.75 6.50
58. Bridge Federation of India 3.00 00 00 00
59. Ice Hockey 1.50 00 00
60. School Games Federation of India 13.36 43.54 5.20 00
61. Indian Olympic Association 238.96 204.00 1324.60 13.88
62. Sports Authority of India 1000.00 2000.00 3700.16 1919.60
63. Association of Indian Universities 00 158.45 381.00 00
64. Tenpin Bowiing Federation of India 00 00 55.10 00
65. Indian Rugby Football Federation 00 00 24.27 00

Production of Bt. Cotton (d) the assessment of the Government regarding the
future of production of Bt. cotton in the country?
*11.  SHRI RAJIV RANJAN AL/AS LALAN SINGH:

SHRI ANANT KUMAR HEGDE:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the production of Bt. Cotton vis-a-vis traditional
cotton since its introduction in each cotton producing State
in the country, year-wise;

(b) whether the area under Bt. Cotton has increased
during each of the last three years in these States;

(c) if so, the extent thereof, and

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) to (d) The details of the area under
traditional and Bt. Cotton since its introduction in 2002
along with overall production of cotton are at Statement
enclosed. This indicates that the area under Bt. Cotton
has increased during each of the last three years.

The adoption of different varieties of any crop,
including cotton, depends upon seveial factors such as
return on investment to the farmer, consumer preference,
price etc.
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Statement

Comparative statement of area under traditional cotfon, BY. cotfon and total cotton,
State-wise with percentage of area covered under Bt cotfon

(Area in Lakh hectares)
(Production '000 bales of Kgs. Each)

State 2002-03 2003-04 2004-05
Area Area Total  Production Area Area Total  Production Area Area Total  Production
under under area under under area under under area
traditional Bt under traditional Bt under traditional Bt under
cotton cotton cotton cotton cotton cotton cotton cotton cotton
Andhra Pradesh 7.99 0.04 8.03 10857 8.32 0.05 837 1890.0 11.08 070 11.78  2190.0
Gujarat 16.25 0.09 16.34 16846 16.00 0.41 16.41  4026.0 17.81 1.25 19.06 47248
Karnataka 3.91 0/02 3.93 330.9 314 0.03 317 264.6 4.87 0.34 5.21 688.0

Madhya Pradesh 5.58 0.02 5.60 390.1 5.51 0.13 5.64 639.0 4.91 0.85 5.76 626.1

Maharashtra 27.88 0.12 28.00 2596.00 27.40 0.22 2762  3080.0 26.80 1.60 2840 2939.0
Tamil Nadu 0.79 0.004 0.80 83.50 0.91 0.07 0.98 122.7 1.18 0.12 1.30 194.8
Punjab 5.00 - 5.00 1083.00 4.52 - 452  1478.0 5.09 - 509  2087.0
Haryana 5.18 515 1038.00 5.26 - 526  1405.0 6.21 - 621  2075.0
Rajasthan 386 - 386 252.40 3.43 - 343 709.0 4.38 - 4.38 764.6
Odisha 0.29 - 0.29 49.90 0.37 - 0.37 88.2 0.46 - 0.46 1.2
West Bengal 0.08 - 0.08 1.50 0.014 - 0.014 28 0.02 - 0.02 3.0
Others 9.13 - 9.13 28.1 020 - 0.20 22.8 - - - 25.1
Total 85.94 0.29 86.24 8623.70 75.07 0.91 75.98 13729.0 83.02 4.85 87.87 16428.6

Source Directorate of Economics and Statistics, Dept. of Agriculture & Co-operation

State 2005-06 2006-07 2007-08

Area Area Total  Production Area Area Total  Production Area Area Total  Production

under under area under under area under under area

traditional Bt under traditional Bt under traditional Bt under

cotton cotton cotton cotion cotton cotton cotton cotton cotion
1 2 3 4 5 6 7 8 9 10 11 12 13
Andhra Pradesh 7.99 0.04 8.03 1085.7 8.32 0.05 8.37  1890.0 11.08 0.70 1178  2190.0
Andhra Pradesh 7.03 3.30 1033  2108.0 3.15 6.57 972 21810 1.33 10.01 1134 34910
Gujarat 17.57 1.49 19.06  6772.0 19.87 4.03 2390 8787.0 19.93 4.29 2422  8276.0

Karnataka 3.85 0.28 413 554.0 3.02 0.74 3.76 610.0 2.57 1.46 4.03 778.0
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Madhya Pradesh 485 1.35 6.20 7451 3.29 3.10 639 8280 15 4.80 630 8648

Maharashtra 23.87 4.88 28.75 3160.0 14.52 16.55 31.07 46180 6.33 25.62 31.95 7015.0
Tamil Nadu 1.23 0.18 1.41 2133 0.6 0.40 1.00 220.9 053 0.46 0.99 200.7
Punjab 4.85 0.72 557  2395.0 447 1.60 6.07 2678.0 1.14 4.90 6.04 2355.0
Haryana 5.71 0.12 5.83  1499.0 480 0.50 530 18140 2.04 2.79 483 1885.0
Rajasthan 47 0.023 472 880.5 3.46 0.038 3.50 746.8 3.30 0.39 3.69 862.2
Odisha 0.57 0.57 144.8 0.51 0.51 107.9 0.50 0.50 124.7
West Bengal 0.02 0.02 6.0 0.06 0.06 14.7 0.08 0.08 13.2
Others 0.19 0.19 21.3 0.17 0.17 249 0.16 0.16 18.5
Total 74.44 12.34 86.78 18499.0 57.92 33.52 9145 22631.8 39.41 54.72 9413 25884.1
State 2008-09 2009-10 2010-11
Area Area Total  Production Area Area Total  Production Area Area Total  Production
under under area under under area under under area
traditional Bt under traditional Bt under traditional Bt under
cotton#  cotton cotton cotton cotton cotton cotton# cotton  cotton

Andhra Pradesh 7.99 0.04 8.03 10857 8.32 0.05 837 18900 11.08 070 11.78  2190.0

AndhraPradesh 2-56 11.43 13.99  3569.0 0.37 14.30 1467 32270 0.78 17.06 17.94 53000
Gujarat 14.64 8.90 2354 70138 6.38 18.25 2464 79853 7.39 18.94 26.33  10500.0
Kamataka 1.84 225 4.09 866.0 1.95 2.62 457 8682 1.75 370 545 12500

Madhya Pradesh 1.45 4.80 6.25 856.1 0.18 5.93 6.11 855.3 1.05 5.45 6.50  2000.0

Maharashtra 2.66 28.80 3146 47520 3.45 31.50 3495 5859.3 3.56 35.76 39.32  8800.0
Tamil Nadu 0.40 0.75 1.15 187.7 0.26 0.78 1.04 2250 0.72 0.50 1.22 500.0
Punjab 0.50 4.77 527 2285.0 0.36 4.74 511  2006.0 0.70 4.60 530 21000
Haryana 0.77 3.78 4-55  1858.0 0.32 475 5-07 1926.0 0.22 4.70 492 17500
Rajasthan 182 1.21 3.03 7257 1.78 2.65 4.44 903.1 0.70 2.65 3.35 900.0
Odisha 0.57 - 0.57 146.6 0.54 - 0.54 147.2 0.74 — 0.74 250.0
West Bengal 0.03 -~ 0.03 6.0 0.04 — 0.01 33 - — - #
Others 0.15 — 0.15 10.3 0.17 — 0.16 15.1 0.45 — 0.45 75.0

Total 27.39 66.69 9408 22276.2 15.80 8552 101.32 24021.8 18.06 9336 11142 334250
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MSP for Agricultural Commodities

*12. SHRI JAGDISH SINGH RANA:
SHRI ARJUN RAM MEGHWAL.

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether any institutionalised framework exists for
fixing Minimum Support Price (MSP) for agricultural
commodities;

(b) if so, the details thereof alongwith the criteria
laid down for fixing MSP;

(c) whether the Government proposes to increase
the MSP of various agricultural commodities and if so,
the details thereof;

(d) whether any monitoring mechanism exists at the
level of the Union and the State Governments to ensure
remunerative prices of agricultural produce to the farmers
alongwith arrangements made for the purpose; and

(e) if so, the details thereof?

AGRAHAYANA 1, 1933 (Sa4a)
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THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) The Government fixes the Minimum
Support Prices (MSP) for agricultural commodities, /ter
alia, taking into account the recommendations of the
Commission for Agricultural Costs & Prices (CACP), the
views of concerned State Governments and Central
Ministries. The CACP, while formulating its
recommendations on price policy considers, infer ala, a
number of factors which include cost of production,
changes in input prices, trends in market prices, demand
and supply situation, inter crop price parity, effect on
industrial cost structure, effect on general price level, effect
on cost of living, suggestions received from farmers/others
etc.

(c) The MSPs of both kharif and rabi crops of
2011-12 season have been substantially increased, as
indicated in the Table below, over their respective MSPs
for 2010-11 season. In case of kharif pulses, an additional
incentive at the rate of Rs. 500 per quintal for tur, urad
and moong sold to procurement agencies during the
harvest/arrival period of two months is also payable.

(Rs. per quintal)

Sl Commodity Variety 2010-11 2011-12 Increase in
No. 2011-12
1 2 3 4 5 6
1. Paddy Common 1000 1080 80
Grade ‘A’ 1030 1110 80
2. Jowar Hybrid 880 980 100
Maldandi 900 1000 100
3. Bajra 880 980 100
4, Maize 880 980 100
5. Ragi 965 1050 85
6. Arhar (Tur) 3000 3200 200
7. Moong 3170 3500 330
8. Urad 2900 3300 400
9. Cotton Staple length (mm) of 2500 2800 300
24.5-255 and
Micronaire value of
4.3-5.1
Staple length (mm) of 3000 3300 300

29.5-30.5 and
Micronaire value of

3.4-4.3
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10. Groundnut in Shell 2300 2700 400
11. Sunflower Seed 2350 2800 450
12. Soyabeen Black 1400 1650 250
Yellow 1440 1690 250
13. Sesamum 2900 3400 500
14, Nigerseed 2450 2900 450
15. Wheat 1120& 1285 165
16. Barley 780 980 200
17. Gram 2100 2800 700
18. Masur (Lentil) 2250 2800 550
19. Rapeseed/Mustard 1850 2500 650
20. Safflower 1800 2500 650
21, Toria 1780 2425 75
22. Copra Milling 4450 4525 75
Ball 4700 4775 75
23. De-Husked Coconut 1200 1200 0
24. Jute 1575 1675 100
25, Sugarcane® 139.12 145.00 5.88

&An additional incentive bonus of Rs. 50 per quintal was payable over the MSP.

$Fair & Remunerative Price.

(d) and (e) The Government offers to purchase the
agricultural commodities at MSP through procurement
operations undertaken by Central, State and cooperative
agencies. State Governments are alerted from time to
time to make adequate arrangements to ensure MSP to
farmers.

[English]
Task Force on PDS

*13. SHRI GAJANAN D. BABAR:
SHRI DHARMENDRA YADAV:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Task Force on the Public Distribution
System set up under Nandan Nilekani has finalised/
submitted its report to the Government;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether the said Task Force has recommended
an Information Technology enabled Fflexi Public
Distribution System (PDS) providing option to the
beneficiaries to choose between direct cash subsidy or
foodgrains at their favoured location;

(d) if so, the details thereof and the reaction of the
Government thereto alongwith the present status of
implementation thereof; and

(e) the other steps being taken to revamp, strengthen
and streamline PDS?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e} A Task
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Force had been constituted under the Chairmanship of
Shri Nandan Nilekani, Chairman, Unique Identification
Authority of India (UIDAI), the terms of reference of which
were extended to the reforms of Public Distribution System
(PDS) including an IT Strategy for PDS and an
implementable solution for direct transfer of subsidies on
food and kerosene. The Task Force has submitted its
report to the Hon'ble Finance Minister on 02.11.2011.

The Task Force in its report has /nter-alia
recommended the setting up of a dedicated institutional
mechanism to implement end-to-end computerization of
PDS across the country called the PDS Network (PDSN).
It mentions that a common software platform for PDS
can be developed for all States, with the flexibility to
configure policies, prices, and administrative structures.
The Report inter-alia has also recommended that the
software will make it possible for the State Government
to decide to offer choice to the beneficiaries in receiving
their entitlements in kind (food/kerosene) or cash and will
make it possible to provide a choice of the location from
which the beneficiary can get his/her entitlement. The
Report of the Task Force is under consideration of the
Government.

Strengthening and streamlining of TPDS is a
continuous process. Government has regularly reviewed
and has also issued instructions to States/Union Territories
to strengthen functioning of Targeted Public Distribution
System (TPDS) by improving monitoring mechanism and
vigilance, increased transparency in functioning of TPDS,
adoption of revised Model Citizen’s Charter, use of
Information and Communication Technology (ICT) tools
and improving the efficiency of Fair Price Shop operations.
Detailed Guidelines on end to end Computerisation of
PDS have been framed by Government of India and an
institutional mechanism has been set up at the national
level.

Agricultural Growth

*14. SHRI M. SREENIVASULU REDDY: Will the
Minister of AGRICULTURE be pleased to state:

(a) the growth rate realised in the agriculture sector
during the 11th Five Year Plan period,

(b) whether the Government is satisfied with the
performance of agriculture sector and taken mid-term
corrective action, to boost the growth rate;

(c) if so, the details thereof, including the targeted
and actual growth realised,;

(d) whether the Government has set any target for
growth rate in agriculture for the 12th Five Year Plan in
the light of achievement/pitfall noticed in the 11th Five
Year Plan period; and
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(e} if so, the details thereof and the action taken
thereon?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) to {c) The average annual growth in the
agriculture and allied sectors realized during the first four
years of the 11th Plan Period /ie. 2007-08 to 2010-11 is
3.2% against the targeted growth rate of 4%. This is,
however, higher than average growth rate of 2.5% during
the Tenth Plan Period. The average growth in GDP of
agriculture and allied sectors in the 11th Plan period
suffered a setback due to severe drought in most parts
of the country during 2009-10 and drought/deficient rainfall
in some States, namely, Bihar, Jharkhand, East U.P. and
West Bengal in 2010-11. However, as a result of the
corrective actions taken by the Government to boost the
growth rate, GDP for the agriculture and allied sectors
reached the level of 6.6 per cent in 2010-11, which is
the highest achieved growth rate during the last six years.

(d) and (e) A 4 per cent growth rate has been
proposed for agriculture in the 12th Five Year Plan period
and the same is under formulation.

Defacement of Historical Monuments

*15. SHRIMATI J. SHANTHA: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government has framed any
guidelines to prevent the defacement of historical
monuments in the country;

(b) if so, the details thereof;

(c) whether the Government is aware of continued
defacing of historical monuments in the country particularly
in the State of Karnataka inspite of the said guidelines;

(d) if so, the details thereof alongwith the reasons
therefor; and

(e) the steps taken/proposed to be taken by the
Government to protect the said monument?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) to (e) There are no specific
guidelines to prevent the defacement of historical
monuments in the country. However, penalty clauses exist
in the Ancient Monuments and Archaeological Sites and
Remains Act, 1958 in which such acts are punishable.

Sporadic incidents of defacing of monuments do occur
in the country, including in the State of Karnataka.
Instances of scribblings and graffiti on the walls of some
monuments, may be due to lack of awareness and
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ignorance about the cuiturai heritage. With a view to
contain such activities, Archaeological Survey of India is
organizing periodic awareness programmes and also
through exhibitions at the monuments from time to time
by invoiving public as well as school and college students.
The issue is being highlighted once again during the
World Heritage Week celebrations, between 19th and 25th
November, 2011, all over the country through the initiative
of Circle/Branch and regional offices of Archaeological
Survey of India. The Ministry of Tourism, Government of
India also organizes awareness campaign under ‘Incredibie
India’ through print and electronic media.

The watch and ward staff have been asked to be
vigilant in order to detect such acts of vandalism and the
supervisory staff undertake reguiar inspections. In addition
the regular watch and ward staff, private security
personnel, State police guards and CISF have also been
provided for the safety and security of selected
monuments.

[Transiation]
Development of Youth/Sports

*16. SHRI BHUDEO CHOUDHARY:
SHRIMATI JYOT! DHURVE:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) the number of proposals received by the Union
Government from the State Governments regarding
development and promotion of sports in their States
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alongwith the action taken on such proposals during each
of the last three years and current year, State-wise;

(b) the details of various schemes/programmes
implemented by the Government to identity sports skill/
nurture sports talents and for the development of youth
in the country including rural, tribal and backward areas
alongwith the achievement made so far, State- wise and
scheme-wise;

(c) the funds allocated/released/spent for promotion
of sports as well as upliftment of youths during each of
the last three years and the current year, scheme/
programme-wise; and

(d) the details of the steps taken/being taken by the
Government to implement the National Youth and Sports
Policy impartially and ensure transparency therein?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN):
(a) Government of India is incentivizing the State
Governments in the task of promotion and development
of sports through various sports promotional programmes.
Grants-in-aid are provided mainly under two schemes vz,
Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA) and
Urban Sports Infrastructure Scheme (USIS), to State
Governments.

() Number of proposals received from the State
Governments under "Panchayat Yuva Krida Aur Khel
Abhiyan (PYKKA) scheme for development of playfields
and conduct of annual competitions and action taken on
such proposals during the last three years and current
year are as follows:-

SLNo.  Year Development of playfields Conduct of annual competitions
Number of Amount Number of Amount
proposals released proposals released
received (Rs. in received (Rs. in

from crore) from crore)
States and States and
approved approved

1. 2008-09 24 83.85 5 5.93

2. 2008-10 07 105.00 18 24.91

3. 2010-11# 30 260.84 42 88.05*

4, 2011-12 (upto 31.10.11) 2 87.95 20 26.42

Total 63 537.64 85 145.31

*Includes funds released to Nehru Yuva Kendra Sangathan (NYKS) for sports competitions.

Note: Block grant of Rs. 38.15 crore was released to SAl during 2008-09 and 2009-10 for annual competitions;

the grants to States/UTs.

SAl in turn released
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State-wise details are given in the enclosed
Statements-l and 1l.

(i) Urban Sports Infrastructure Scheme (USIS) has
been introduced on pilot basis for two years (2010-11
and 2011-12) to address gaps in the entire sports eco
system in a holistic manner. Grants-in-aid is provided to
States and UTs for modernization/up-gradation of sports
faciliies (ie. laying of synthetic athletic track, astro turf
for hockey and football ground) and construction of multi-
purpose indoor hall; for promotion of and preservation of
community playfields; promotion of capacity building
through coach training, including community coaches,
utilizing existing infrastructure by filling critical gaps. Year-
wise number of proposals received and approved are
given below:-

(Rs. in crore)

Sl Year Number of  No. of Amount
No. proposals  proposals released
received  approved
1. 2010-11 29 4 12.50
2. 2011-12 11 7 20.62
Total 40 11 33.12

State-wise details are given in enclosed Statement-IIl.

(b) Apart from annual sports competitions organized
under PYKKA at block, district, state and national levels
which provide a huge base for talent identification, sports
talents in the age group of 14 to 21 years, particularly
from rural, tribal and backward coastal areas, are identified
and nurtured in the various sports training centres of the
Sports Authority of India (SAl) across the country. Around
14,280 such children/youth are being trained in various
SAI training centres across the country (on both residential
and non-residential basis). Details of SAl's training
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schemes and achievements for the last four years are
given at enclosed Statement-|V.

Nehru Yuva Kendra Sangathan (NYKS) is
implementing a number of youth development schemes
viz, National Youth Corps (NYC), National Programme
for Youth and Adotescent (NPYAD), Training for Skill
upgradation Development programme, etc. Further, Ministry
is implementing various regular youth programmes like
awareness generation, cultural programme, work camps,
celebration of National and International days/weeks,
Sports promotion and adventure promotion, district youth
Convention, etc.

(c) Details of funds allocation and expenditure under
various plan schemes for promotion of sports during last
three years and current year are given in enclosed
Statement-V. The details pertaining to youth development
are given in enclosed Statement-Vl.

(d) Twin objectives of National Sports Policy 2001
are ‘Sports for all' and ‘achieving excellence in sports’.
The schemes mentioned above have in-built monitoring
mechanism for implementation in an impartial and
transparent manner. MIS-PYKKA which is online
operationalisation of PYKKA activities ensures transparency
and accountability. Eminent sportspersons who have
retired from active sports have been engaged as
observers for monitoring the ongoing PYKKA activities in
the States.

The National Youth Policy, 2003, has recognized an
inter sectoral approach as a pre-requisite for dealing with
youth development issues. It advocates the establishment
of a coordinating mechanism among the various Central
Government Ministries/Departments and between the
Central and State Governments and the community-based
organizations/youth organizations for facilitating
convergence in youth-related schemes, for developing
comprehensive policy initiatives for youth development.

Statement |

State-wise details of proposals received, approved and amount released for development of playfields under PYKKA
scheme auring the years 2008-09, 2009-10, 2010-11 and 2011-12 (upto 31.10.207)

{Rupees in crore)

Sl. Name of State 2008-09 2009-10 2010-11 2011-12

No. Proposals ~ Amount Proposals ~ Amount Proposals ~ Amount Proposals ~ Amount
(received & released  (received & released  (received & released (received &  released
approved) approved) approved) approved)

1 ‘ 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 01 12.99 - 12.99 02 25.98 - 25.98
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1 2 3 4 5 6 7 8 9 10
2. Arunachal Pradesh - 01 4.44 02 10.51 - -
3. Assam 01 - - 3.85 - - - -
4. Bihar 01 5.22 - 5.02 - - -
5. Chhattisgarh 01 - - 5.06 - - - -
6. Goa )] - - 0.18 - - -
7. Gujarat 01 - - 7.10 01 2.55 - -
8. Haryana 01 3.26 3.25 02 14.43 - -
9. Himachal Pradesh 01 2.01 2.01 02 8.80
10. Jammu and Kashmir 01 2.66 - - -
11.  Jharkhand - - 01 39 - - - -
12. Karnataka - - 01 3.12 02 14.86 - -
13.  Kerala 01 0.80 - 0.80 01 11.17 - -
14. Madhya Pradesh 01 11.82 - - - 01 29.73
15  Maharashtra 01 8.91 - 4.86 01 1.94 - -
16.  Manipur 01 0.87 - - - - - -
17. Meghalaya - - o1 1.06 o1 1.19 - -
18.  Mizoram 01 0.85 01 0.21 01 227 - -
19. Nagaland 01 1.18 - 0.30 02 2.96 01 4.44
20. Odisha 01 3.67 01 8.05 01 5.98 7.34
21.  Pimjab 01 6.27 - 6.27 02 26.66 - -
22. Rajasthan o1 3.71 - 472 - - -
23.  Sikkira 01 0.54 01 0.13 01 2.02 - -
24,  Tamil Nadu 01 5.00 - 1.91 - - - -
25.  Tripura o1 1.09 - - 03 3.24 - -
26. Uttar Pradesh 01 10.00 - 16.96 01 62.27 18.39
27.  Uttarakhand 01 3.00 5.90 02 19.43 - -
28. West Bengal 01 - - 2.32 - 2.32 - -
UTs -
29. Andaman and Nicobar - - - - 01 1.06 - -
Islands
30. Lakshadweep - - - - 01 0.51 - -
31.  Puducherry - - - - 01 0.69 - -
Total 24 83.85 07 105.00 30 260.84 02 87.95
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State-wise details of proposals received and approved for conduct of annual competitions under PYKKA Scheme

during the years 2008-09, 2009-10, 2010-11 and 2071-12 (upto 31.10.2077)

(Rs. in crores)

Sl. Name of State 2008-09 2009-10 2010-11 2011-12
No. Proposals ~ Amount Proposals ~ Amount Proposals ~ Amount Proposals ~ Amount
(received & released  (received & released  (received & released (received & released
approved) approved) approved) approved)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 01 0.78 01 0.95 01 11.26 - -
2. Arunachal Pradesh 01 0.93 - - 01 2.05 - -
3. Assam 01 1.88 02 3.34 - -
4. Bihar - - 01 3.42 01 6.19
5. Chhattisgarh - - 01 1.17 01 2.01 02 223
6. Goa - - 02 0.26 - -
7. Gujarat - - 01 2.69 - -
8. Haryana - - 01 1.10 02 1.81 02 1.60
9. Himachal Pradesh - - 01 0.71 02 1.33 02 1.23
10. Jammu and Kashmir - - - - 01 2.10 -
11.  Jharkhand - - 02 3.16
12. Karnataka - - 01 T.42 02 2.94 01 2.16
13. Kerala - - 01 1.32 01 0.23
14. Madhya Pradesh - - 01 2.64 02 4.79 02 492
15 Maharashtra - - 02 4.36
16.  Manipur - 01 0,47
17. Meghalaya - - 02 0.79 01 0.09
18.  Mizoram - 01 0.37 02 0.71 - -
19. Nagaland - - 01 0.56 01 0.13 - -
20. Odisha - - 01 2.1 02 4.27 - -
21.  Punjab 01 1.97 01 1.18 02 1.85 02 2.09
22. Rajasthan - - 01 1.93 - - 01 0.46
23.  Sikkim - - 01 0.32 - - 01 1.12
24.  Tamil Nadu - 01 2.62 02 5.10 - -
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1 2 3 4 5 6 7 8 9 10
25.  Tripura 01 0.37 01 0.36 03 0.78 02 0.70
26. Uttar Pradesh - - 01 2.55 o1 9.47 01 8.20
27.  Uttarakhand - - 01 1.03 02 1.47 02 1.39
28. West Bengal - - - - 01 3.31 - -
UTs
29. Andaman and Nicobar - - - - - - - -
Istands
30. Chandigarh - - - - 01 0.03 - -
31. Lakshadweep - - - - - - - -
32.  Puducherry - - - - - - . -
33. NYKS (rural competitions) - - - - - 3.22 - -
34. NYKS (inter-school - - - - - 7.31 - -
competitions)
Total 05 5.93 18 24.91 42 88.05 20 26.42

Statement Il

State-wise delalls of proposals received, approved and amount réleased under Urban Sports Infrastructure Scheme
(USIS) during the years 2010-11 and 2017-12 (upto 37st October, 2017)

(Rs. in crore)

Sl.  Name of the 2010-11 2011-12 (upto October, 2011)
No. State No. of No. of Amount No. of No. of Amount
proposals proposals released proposals proposals released
received approved received approved
1 2 3 4 5 6 7 8
1. Rajasthan 1 Nit Nil Nit 1 4.50
2. Himachal Pradesh 1 1 3.50 Nil Nil Nil
3. Chhattisgarh 2 Nil Nil Nil Nil Nil
4. Punjab 3 1 2.00 Nil Nil Nil
5. Haryana 2 Nil Nil Nil Nil Nil
6. Odisha 4 Nil Nil 1 1 5.00
7. Madhya Pradesh 1 Nil Nil Nil 1 3.62
3. Uttar Pradesh 6 Nil Nil Nil Nil Nil
9. Tamil Nadu 1 Nit Nil Nil Nil Nit
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1 2 3 4 5 6 7 8
10. Mizoram 4 1 4.00 1 1 4.50
11.  West Bengal 3 1 3.00 Nil Nil Nil
12. Meghalaya 1 Nil Nil Nil Nil Nil
13.  Andhra Pradesh - Nil 1 Nil Nil
14.  Bihar - - Nil 1 Nil Nil
15. Jammu and Kashmir - - Nil 1 1 Nil
16.  Kerala - - Nil 1 Nil Nil
17. Manipur - - Nil 1 Nil Nil
18. Uttarakhand - - Nil 1 Nil Nil
19.  Tripura - - Nil 1 Nil Nil
20. Nagaland - - Nil 1 1 3.00
21. Puducherry - - - 1 1 Nil
Total 29 4 12.50 11 7 20.62

Statement IV

SA/ Sports Promotional Schemes

The following schemes are being implemented by
Sports Authority of India for identifying sports skills and
nurturing talent:-

U

(ii)

(iii)

(iv)

v)

National Sports Talent Contest Scheme (NSTC)
for Sub-Junior level trainees

Army Boys Sports Company Scheme (ABSC)
for Sub-Junior level trainees

SAl Training Centres Scheme (STC) for Junior
level trainees

Special Area Games Scheme (SAG) for Junior
level trainees

Centre of Excellence Scheme (COE) for Senior
level trainees

1. NATIONAL SPORTS TALENT CONTEST SCHEME
(NSTC): The children in the age group of 8 to 14 are
admitted under the Scheme. Presently there are 22 regular
schools, 15 Navodaya Vidyalayas, 24 schools for
Promotion of Indigenous Games & Martial Arts and 39
Akharas adopted under the scheme. In addition to this

34 up coming akharas have been provided equipment

support.

This apart there are 5 Sports Centres on the

pattern of Akharas in the disciplines of Football, Hockey,
Taekwando, Rugby & Judo.

(i)

(ii)

Under the scheme, selected trainees are
admitted on non-residential basis. However, on
exceptional case the trainees are admitted in
02 schools on residential basis and are provided
boarding & lodging @Rs. 75/- per head per day
for 300 days instead of stipend of @Rs. 3000/
-per head per annum. Trainees under both the
schemes are provided Sports Kit of @Rs. 2000/
-p.a., Accidental Insurance @ Rs. 32/- p.a.,
Competition Exposure, @Rs. 2000/- p.a., annual
grant to the school for purchase of sports
equipment Rs. 20,000/-.

UNDER THE SCHEME, 15 Navodaya Vidyalayas
have been adopted. Selection of the trainees
for the adopted Navodaya Vidyalaya is being
done covering the jurisdiction of 4 Navodaya
Vidyalayas for admission in one school. Trainees
are provided with Stipend @Rs. 3000/- per head
per annum, Sports Kit of @Rs. 1500/- p.a.,
Accidental Insurance @Rs. 32/-p.a., Competition
Exposure, @Rs. 1500/- p.a., annual grant to the
school for purchase of sports equipment
Rs. 20,000/-.
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(i) To provide a platform for training in Indigenous
Games and Martial Arts, 24 schools have been
adopted. Trainees are provided with Stipend
@Rs. 3000/- per head per annum, Sports Kit of
@Rs. 1500/- p.a., Accidental Insurance
@Rs. 32/- p.a., annual grant to the school for
purchase of sports equipment Rs. 20,000/- and
Rs. 25000/- p.a. for Organizing Competition for
Scouting Talent

(iv) ADOPTED AKHARAS: Wrestling has been a
traditional indigenous sport in the country. 39
Akharas have been adopted and each akharas
has about 15-20 Wrestlers. Further to
supplement the efforts made by various akharas
in the country, equipment support is provided to
34 upcoming akharas. With this, there will be a
constant stream of upcoming wrestlers. The
adopted Akharas are provided with one set of
Wrestling Mat and/or Multi-Gym. The trainees in
the akharas are provided a stipend of Rs. 1000/
- p.m. & Accidental Insurance @Rs. 32/- to
supplement their diet etc.

(v) Sports Centres adopted on the pattern of
Akharas under NSTC scheme: Under the
scheme, high performance Sports Centres being
run specially the priority discipline such as
Athletics, Judo, Wrestling, Boxing, Swimming
other recognized martial arts akin to modern
sports may be provided with the supports as is
being provided to the Akliara and at present 05
Sports Centres have been adopted.

2. ARMY BOYS SPORTS COMPANY Scheme
(ABSC): children are identified in the age group of 8 to
16 and admitted in the Scheme. The identified trainees
are absorbed in the Army, once they attain a required
age of IVA years. At present there are 15 ABSCs. Training
is imparted in 13 disciplines. The children admitted under
the schemes are provided with Boarding lodging @Rs.
125/- per day for 300 days. Sports Kit @Rs. 2000/- p.a.,
Accidental Insurance @Rs. 32/- p.a.. Competition
Exposure @Rs. 2000/- p.a., Medical Expenses @Rs. 300/
-, Educational Expenses @Rs. 1000/- p.a., one time grant
of @Rs. 2000/- to a New Trainee. The companies are
provided annual grant of Rs. 50000/- for purchase of
spoils equipment & maintenance of play fields.

3. SAl TRAINING CENTRE Scheme (STC): Under
the scheme, sports persons in the age group of 14 to 21
are groomed. State Governments provide all the
infrastructure facilities. SAl is running the scheme by
providing scientific training to the selected trainees. At
present there are 61 STC Centers. The training is
imparted in 27 disciplines. Trainees under residential
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schemes are provided with Boarding lodging @Rs. 125/
- for Non-Hilly & @Rs. 140/- for Hilly Areas per head per
day for 330 days. Sports Kit of Rs.4000/- p.a., Accidental
insurance @Rs. 30/- p.a., Competition Exposure, @Rs.
3000/- p.a.. Educational Expenses @Rs. 100/- p.a.,
Medical expenses @Rs. 300/- p.a., Other Expense @Rs.
100/- per head and under non-residential scheme are
provided Sports Kit @ Rs. 4000/- p.a. Competition
Exposure @Rs. 3000/- p.a., Stipend @Rs. 6000/- and
Insurance @Rs. 32/-.

4. SPECIAL AREA GAMES SCHEME (SAG): Under
the scheme, The training is imparted in 23 disciplines,
sports talent in the age group of 14 to 21,from
inaccessible tribal, rural and coastal areas of the country,
are admitted in 21 SAG Centers all over the country.
The trainees under residential schemes are provided with
Boarding lodging @Rs. 125/- for Non-Hilly & @Rs. 140/
- for Hilly Areas per head per day for 330 days, Sports
Kit of Rs. 4000/- p.a., Accidental insurance @Rs. 32/-
p.a., Competition Exposure, @Rs. 3000/- p.a., Educational
Expenses @Rs. 1000/- p.a., Medical expenses @Rs. 300/
- p.a.; Other Expense @Rs. 100/- per head and under
non-residential scheme are provided Sports Kit @Rs.
4000/- p.a. Competition Exposure @Rs. 3000/- p.a.
Stipend @Rs. 6000/- and Insurance @Rs. 32/-. (i)
Extension Centers of STC/SAG centers to cover School
and Colleges for wider coverage: The children are
admitted in the age group of 14-21 years. At present
there are 101 Extension Centers. The trainees admitted
under the scheme are provided with Stipend of @Rs.
6000/- per trainee for 10 months in a year, Competition
Exposure @Rs. 2000/- per trainee per year, Sports Kit
@Rs. 4000/- per trainee per year. Accidental Insurance
@Rs. 32/- p.a. and to the institution to support
infrastructure, equipment and financial support to the tune
of @Rs. 5000/- per trainee per year and not more than
Rs. 1.00 lac totally.

6. CENTRE OF EXCELLENC SCHEME (COE): The
trainees in the age group of 17 to 25 and above are
admitted. Admission is also given to junior level sports
persons who are in the verge of entering into the senior
level and has potential to become international sport
persons. At present there are 12 Centers of Excellence,
Regional Centers/Sub-Centers/STC. The training is
imparted in 17 disciplines all over the country. The trainees
under residential schemes are provided Boarding lodging
@Rs. 175/- per head per day for 330 days, Sports Kit of
@Rs. 6000/-p.a., Accidental insurance @Rs. 32/~ p.a.,
Competition Exposure, @Rs. 3000/- p.a., Medical
expenses @Rs. 500/- p.a., Other Expenses @Rs. 100/-
and the trainees under Non-Residential schemes are
provided Sports Kit @Rs. 6000/-, Competition Exposure
@Rs. 3000/-, Stipend @Rs. 9000/- and Insurance
@Rs. 32/-.
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Statement V
Achievements of Sai Scheme's Trainees for the last four years

NATIONAL LEVEL

150

Sl.No. Scheme Name 2008-2009 2009-2010 2010-20M1
G S B G S B G S B
1. NSTC Schools 16 13 10 10 10 19 0 0 0
2. Army Boys Sports 83 42 26 60 32 24 0 0 0
Companies (ABSC)
3. SAl Training Centre (STC) 144 132 153 131 121 139 20 19 19
4. Special Area Games (SAG) 96 68 62 69 67 51 16 05 08
5. Ext. Centre of STC/SAG 0 04 04 0 0 02 0 0 0
6. Centre of Excellence (COE) 52 37 45 74 56 43 02 07 06
Total 391 296 300 344 286 278 38 31 33
INTERNATIONAL LEVEL
SI.No. Scheme Name 2008-2009 2009-2010 2010-2011
G S B G S B G S B
1. NSTC Schools 04 01 03 0 01 0 0 0 01
2. Army Boys Sports Companies 05 03 03 09 03 03 0] 0 01
(ABSC)
3 SAl Training Centre (STC) 46 19 13 05 13 06 12 05 13
4. Special Area Games (SAG) 11 11 0] 04 04 07 04 02 02
5. Ext. Centre of STC/SAG 0 0 01 0 0 0 0 0 0
6. Centre of Excellence (COE) 18 15 15 22 09 17 06 06 15
Total 84 49 35 40 30 33 22 13 32

(Rs. in crore)

Sl Name of 2008-09 2009-10 2010-11 2011-12
No. Scheme Allocation Exp.  Allocation Exp. Allocation Exp.  Allocation  Exp.
(upto
31.10.11)
1 2 3 4 5 6 7 8 9 10
1. PYKKA 92.00 92.00 135.00 135.00 350.00 350.00 225.00 114.37

2. usIs 0.00 0.00 0.00 0.00 15.00 15.00 50.00

20.62
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1 2 3 4 5 6 7 8 9 10
3. SAl 150.00 150.00 200.37 206.15 347.00 347.00 250.90 182.50
4. LNUPE (Gwalior) 20.00 20.00 23.00 23.00 30.00 30.00 30.00 13.75
5. Pension to Meritorious 3.00 3.00 6.50 6.50 30.25 30.25 2.00 2.00
sportspersons
6. Special awards to winners 8.75 8.75 5.50 5.50 34.00 34.00 4.00 4.00
of medals in international
sports events
7. Scheme of Assistance to 39.50 39.50 51.00 50.53 87.68 81.44 100.00 25.00
National Sports Federations
(NSFs)
8. Talent Search & Training 1.50 1.50 1.00 1.00 7.00 7.00 10.00 0.00
9. NSDF 10.25 10.25 8.12 8.12 20.00 20.00 5.00 0.00
10 to NADA, NTDL & WADA 6.75 6.75 15.50 15.44 14.00 14.00 17.50 0.00
12
13. Promotion of Sports 0.00 0.00 2.00 0.74 6.27 5.96 5.50 3.93
among disabled
14. Commonwealth Games 795.00 792.00 2268.00 2260.03 113743  872.29 0.10 0.00
2010
Total 1126.75 1123.75 271599 271201 207863 1806.94 700.00 366.17
Statement VI
Details of scheme-wise aflocation and expenditure under various schemes of the Depariment of
Youth Affairs during the /last three years and current financial year are as rfoflows
(Rs. in crore)
Sl Name of 2008-09 2009-10 2010-11 2011-12
No. the scheme Allocation Exp. Allocation Exp. Allocation Exp. Allocation
1. NYKS 98.37 99.79 127.54 130.41 120.50 126.20 133.50
2. NSV 13.88 13.28 18.30 17.31 0.00 0.00 0
3. RSV 13.88 13.28 18.30 17.31 0.00 0.00 0
4, NPYAD (NIC, NYF, YLPDP, 6.71 4.33 7.07 11.12 13.38 10.46 8.27
adventure, adolescent
development
5. National youth Corps 0.00 0.00 0.00 0.03 32.35 22.88 18.87
Total 126.35 123.40 160.59 166.21 166.23 159.54 160.64




153 Written Answers AGRAHAYANA 1, 1933 (Saka) o Questions 154

Statement Showing release of funds under National Service Scheme (NSS)
auring last three years and curent year, Slate-wise

(Rs. in crore)

Sl.No. State/UT 2008-09 2009-10 2010-11 2011-12
1 2 3 4 5 6
1. Andhra Pradesh 4.3 6.92 6.77 4.03
2. Arunachal Pradesh 0.14 0.20 0.18 0.18
Assam 0 0.81 0 0.96
4. Bihar 1.03 1.03 1.19 0.58
5. Chhattisgarh 0.97 1.64 1.89 1.32
6. Goa 0.52 0.53 0.6 0.35
7. Gujarat 2.91 2.91 4.46 1.92
8. Haryana 1.43 1.90 219 1.15
9. Himachal Pradesh 1.72 2.15 1.49 1.14
10. Jammu and Kashmir 0 0.99 0 0.57
1. Jharkhand 0 0 0 0.57
12. Karnataka 3.68 4.77 3.32 3.33
13. Kerala 2.84 2.84 3.67 1.97
14. Madhya Pradesh 2.38 2.38 2.74 1.71
15. Maharashtra 5.26 5.61 8.04 3.83
16. Manipur 0.42 0 0 0.43
17. Meghalaya 0.49 0.49 0.59 0.50
18. Mizoram 0.61 0.69 0.82 0.62
19. Nagaland 0.19 0.21 0.25 0.19
20. Odisha 1.45 1.79 1.67 1.27
21. Punjab 2.05 2.03 3.12 1.62
22. Rajasthan 2.58 3.18 3.65 233
23. Sikkim 0.28 0.38 0.33 0.33
24, Tamil Nadu 6.27 5.69 9.27 4.25
25. Tripura 0.61 0.69 0.82 0.62
26. Uttar Pradesh 8.54 5.53 5.53 2.64

27. Uttarakhand 1.68 1.68 1.20 0.85
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1 2 3 4 5 6
28. West Bengal 1.69 1.69 2.02 1.05
29. Andaman and Nicobar Islands 0.03 0.03 0.05 0.05
30. Chandigarh 0.31 0.31 0.47 0.47
31. Dadra and Nagar Haveli 0.02 0.02 0.04 0.04
32. Daman and Diu 0.05 0.03 0.05 0.05
33. Lakshadweep 0.03 0.03 0.05 0.05
34. Puducherry 0.22 0.12 0.39 0.33
35. Delhi 0.57 0 0 0
Total 55.27 59.27 66.86 41.30
Staternent Showing achievements under National Service Scheme (NSS)
during last three years and the current year, State-wise
Sl.No. State/UT 2008-09
Special Adopted Blood Tree Pulse Polio
Camps Village Donation Plantation (Children
benefited)
1 2 3 4 5 6 7
1. Andhra Pradesh 825 3000 23416 211221 1232441
2. Arunachal Pradesh 15 61 0 1385 246
3. Assam 225 160 0 0 0
4. Bihar 196 305 1168 49176 56296
5. Chhattisgarh 732 778 1500 116524 44572
6. Goa 70 70 1951 7401 5585
7. Guijarat 1438 1438 3149 13770 22522
8. Haryana 759 170 8905 3230 54720
9. Himachal Pradesh 387 655 1093 93298 15200
10. Jammu and Kashmir 112 120 475 14621 65000
11. Jharkhand 65 122 1487 23109 16698
12. Karnataka 2204 2590 1225 360350 455186
13. Kerala 700 750 10303 709565 97309
14, Madhya Pradesh 836 932 2870 52566 92711
15. Maharashtra 1490 1490 64000 270000 210000
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1 2 3 4 5 6 7
16. Manipur 17 60 130 2750 1230
17. Meghalaya 11 36 113 1000.00 200
18. Mizoram 231 240 2899 3445 46780
19. Nagaland 51 52 232 7175 8050
20. Odisha 1325 1325 1154 4662 578
21. Punjab 469 864 1829 30943 27932
22 Rajasthan 1554 1600 5976 193650 83000
23. Stkkim 125 125 350 12500 0
24. Tamil Nadu 4918 4670 35144 195944 136020
25. Tripura 142 160 3800 13000 50000
26. Uttar Pradesh 1842 1902 2365 150518 244169
27. Uttarakhand 585 569 420 33812 63254
28. West Bengal 589 845 9394 46038 29819
29. Andaman and Nicobar Islands 0 0 0 0 0
30. Chandigarh 75 64 1275 16270 90750
31. Dadra and Nagar Haveli 12 12 0 0] 0
32. Daman and Diu 11 11 0 0 0
33. Lakshadweep 0 6 0 0 250
34. Puducherry 101 126 425 3850 36950
35. Delhi 0 0 2908 0 63203
Total 22112 25308 189954 2641773 3250671
Statement Showing achievements under National Service Scheme (NSS)
auring last three years and the current year, State-wise

Si.No. State/UT 2009-10

Special Adopted Blood Tree Pulse Polio

Camps Village Donation Plantation (Children

benefited)

1 2 3 4 5 6 7
1. Andhra Pradesh 591 3256 2774 49239 649017
2. Arunachal Pradesh 1100 61 158 2600 350
3. Assam 3 176 0 0 0
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1 2 3 4 5 6 7

4 Bihar 76 250 587 20500 13570
5 Chhattisgarh 5562 610 1420 43871 22318
6 Goa 61 61 473 1185 11204
7. Gujarat 897 897 834 45328 9317
8 Haryana 131 131 6489 47700 13090
9 Himachal Pradesh 642 630 13 200250 16025
10. Jammu and Kashmir 147 147 177 52000 77000
11. Jharkhand 21 85 70 7010 3250
12. Karnataka 1262 3001 737 195100 825581
13. Kerala 885 800 5621 105897 23000
14. Madhya Pradesh 502 502 0 30762 0
15. Maharashtra 1258 1258 45350 106890 518213
16. Manipur 1000 20 250 2000 0
17. Meghalaya 1600 36 163 1500 0]
18. Mizoram 8650 235 1572 3217 6800
19. Nagaland 3527 45 754 5850 5000
20. Odisha 961 961 955 6500 0]
21. Punjab 89 595 1056 28630 34629
22. Rajasthan 1455 1600 6809 260000 80000
23. Sikkim 45 125 140 7000 0
24. Tamil Nadu 2565 4687 21987 111063 81213
25. Tripura 3172 34 2380 10000 2200
26. Uttar Pradesh 793 794 208 18552 8550
27. Uttarakhand 235 235 373 4599 40000
28. West Bengal 197 197 4613 22104 11016
29. Andaman and Nicobar Islands 0 0 0 0 0
30. Chandigarh 36 69 1426 3750 447650
31. Dadra and Nagar Haveli 6 6 0] 0] 0]
32. Daman and Diu 3 3 0 0 0
33. Lakshdweep 0 13 0 0] 600
34. Puducherry 54 126 440 5075 39000
35. Delhi 1 0 50 100 1000

Total 32517 21646 107879 1398272 2939593
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Statement Showing achievements under National Service Scheme (NSS)
aduring last three years and the current year, State-wise

Sl.No. State/UT 2010-11
Special Adopted Blood Tree Pulse Polio
Camps Village Donation Plantation (Children
benefited)
1 2 3 4 5 6 7
1. Andhra Pradesh 1095 . 3256 19775 244824 1114894
2. Arunachal Pradesh 50 65 36 2400 450
3. Assam 0 102 24 0 1428
4. Bihar 92 331 660 23383 28363
5. Chhattisgarh 522 755 1406 98284 45477
6. Goa 78 80 200 . 1000 300
7. Gujarat 1013 1308 1500 672000 85000
8. Haryana 714 855 9168 19465 54720
9. Himachal Pradesh 638 660 780 84985 11117
10. Jammu and Kashmir 65 80 1400 45350 113
1. Jharkhand 34 199 854 14160 1174
12. Karnataka 2605 2625 7100 200100 116010
13. Kerala 1117 800 1825 485000 25000
14. Madhya Pradesh 854 859 8008 59947 193341
15. Maharashtra 1907 1890 52806 390000 192969
16. Manipur 4 38 166 1450 200
17. Meghalaya 15 106 121 530 2865
18. Mizoram 81 120 3120 2835 3420
19. Nagaland 21 34 490 12050 1200
20. Odisha 1047 1709 1675 25228 150
21. Punjab 427 97 3824 45612 24072
22. Rajasthan 1696 1700 7000 295000 52000
23. Sikkim 125 125 310 12512 25000
24, Tamil Nadu 4450 4686 70061 478794 242156
25. Tripura 114 44 19 22000 16000
26. Uttar Pradesh 2245 2291 1933 135245 186982

27. Uttarakhand 643 651 17676 248227 41187
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1 2 3 4 5 6 7
28. West Bengal 653 829 8698 52394 12430
29. Andaman and Nicobar Islands 0] 0 0 0 0
30. Chandigarh 131 78 2923 10000 54500
31. Dadra and Nagar Haveli 8 16 120 1600 7000
32. Daman and Diu 14 8 83 1300 1500
33. Lakshadweep 8 7 0 200 0
34. Puducherry 73 175 650 15000 6000
35. Dethi 6 550 3055 5200 6320
Total 22545 27129 227466 3706075 2553338

Statement Showing achievements under National Service Scheme (NSS)
aduring last three years and the current year, Slate-wise

St.No. State/UT 2008-09
Special Adopted Blood Tree Pulse Polio

1 2 3 4 5 6 7

1. Andhra Pradesh 736 1215 15665 113209 413219
2. Arunanchal Pradesh 45 85 32 3200 477
3. Assam 23 125 74 2705 3710
4. Bihar 136 333 685 1766 12336
5. Chhattisgarh 501 757 1603 67105 23301
6. Goa 71 93 177 1327 305
7. Gujarat 703 1328 938 15109 23308
8. Haryana 574 857 2713 12119 32603
9. Himachal Pradesh 421 660 384 21905 9005
10. Jammu and Kashmir 47 80 911 22117 98
11. Jharkhand 43 198 674 9706 805
12. Karnataka 2301 2625 6515 98221 76507
13. Kerala 915 811 1203 173323 13025
14. Madhya 705 863 6701 61727 60217
15. Maharashtra 1515 1893 43337 | 103108 86223
16. Manipur 27 43 103 789 107

17. Meghalaya 23 117 74 789 3215
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1 2 3 4 5 6 7
18. Mizoram 110 132 965 2730 1535
19. Nagaland 18 35 112 965 633
20. Odisha 736 1706 815 12709 125
21, Punjab 337 186 2832 21375 16397
22. Rajasthan 1123 1700 2203 95215 21394
23. Sikkim 87 125 117 7315 12431
24, Tamil Nadu 3505 4686 55671 232333 135732
25. Tripura 79 174 21 9305 7118
26. Uttar Pradesh 1937 2789 1137 87544 76915
27. Uttarakhand 574 651 23217 37950 52557 ,
28. West Bengal 437 831 6911 45713 9622
29. Andaman and Nicobar Islands 0 0 0 0 0
30. Chandigarh 102 79 2104 7576 33291
31. Dadra and Nagar Haveli 11 17 86 927 3115
32. Daman and Diu 17 8 95 1125 1376
33. Lakshadweep 8 7 17 131 27
34. Puducherry 122 175 521 12691 7232
35. Delhi 17 521 3776 32205 11371
Total 18006 25405 182389 1316034 1149332
[English] (d) the reaction of the Union Government thereon?
Withdrawal of AFSPA THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY

*17. SHRI P.C. GADDIGOUDAR:
SHRIMATI BOTCHA JHANS| LAKSHMI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the States where the Armed Forces Special
Powers Act (AFSPA) is in. force alongwith the reasons
therefor;

(b) whether requests have been received from various
quarters, including State Governments for withdrawal of
the Act;

(c) if so, the details thereof and the reasons therefor;
and

RAMACHANDRAN): (a) to (d) The Act is in force in the
following areas:

(i)
(ii)

(i)

(iv)

v)

Entire States of Assam and Nagaland;

Tirap and Changlang districts of Arunachal
Pradesh;

20 km wide belt bordering Assam in the States
of Arunachal Pradesh and Meghalaya;

the State of Manipur excluding Imphal Municipal
Area;

Parts of Tripura as notified by the State
Government;
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(vi} Districts of Jammu, Kathua, Udhampur, Poonch,
Rajouri, Doda, Srinagar, Budgam, Anantnag,
Pulwama, Baramulla and Kupwara in the State
of Jammu and Kashmir.

Under Section-3 of the Armed Forces (Special
Powers) Act, Central Governmentithe Governor of the
State have been conferred powers to declare the States/
areas as “disturbed area” if the State or any part thereof
is in such a disturbed or dangerous condition that the
use of armed forces in aid of the civil power is necessary.

Representations have been received from time to time
from different organizations/NGOs in Manipur for
withdrawal of the notification declaring certain areas as
disturbed or for repeal of the Act. On security matters,
Government of India carefully evaluates the situation on
the ground before taking any decision.

[Translation]
Food Processing industries

*18. SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI VITTHALBHAI HANSRAJBHAI
RADADIYA:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the total number of food processing industries
functioning in the country, State-wise, including Bihar and
Gujarat at present;

(b) the details of products exported by these
industriesalongwith the details of foreign exchange earned
there from during the last three years and the current
year, industry-wise and quantity-wise; and

(c) the steps taken by the Government to provide
financial assistance to these industries in order to enable
them to compete in the global market?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) As per Annual Survey of Industries there
were 26,221 registered food processing units in the

country including Bihar and Gujarat in 2007-08. Details

are given in the enclosed Statement.

Ministry of Food Processing Industries does not
maintain data on products exported by these
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industries.However, exports of Food Processing related
commodities for the last 3 years is as follows:

(Rs. in crores)

2008-09 2009-10 2010-11

49352 50759 63733

Source: Directorate General of Commercial Intelligence &
Statistics (DGCI&S)

Ministry of Food Processing Industries under its plan
scheme for Technology Upgradation/Establishment/
Modernization of Food Processing Industries extends
financial assistance to food processing units in the form
of grant-in-aid @ 25% of the cost of plant & machinery
andtechnical civil works subject to maximum of Rs. 50.00
lakhsin general areas and @33.33% subject to a
maximum of Rs. 75.00 lakhs in difficult areas such as
Jammu and Kashmir, Himachal Pradesh, Uttarkhand,
Sikkim and North Eastern States, A&N Islands,
Lakshadweep and ITDP areas.

Government has formulated and is implementing
several Plan Schemes to provide financial assistance for
thee stablishment and modernization of Food processing
units,creation of infrastructure, support of R&D, Food
TestingLabs, Implementation of Quality Systems such as
Hazard Analysis Critical Control Points (HACCP), Human
Resource Development besides other promotional
measures to encourage development of food processing
industries. Moreover, the Government has taken several
steps like tax reduction, waiver/reduction of excise duty,
reduction of custom duty on specific food items with a
view to encourage the growth of Food Processing
Industries and make them more competitive in global
market.

Statement

Number of registered Food FProcessing Units (2007-08)

State Factories in Operation
Number
1 2
Andhra Pradesh 6127
Tamil Nadu 3589
Maharashtra 2316
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Uttar Pradesh 1700
Punjab 2072
Karnataka 1604
Gujarat 1401
West Bengal 1271
Kerala 1183
Assam 876
Haryana 501
Chhattisgarh 730
Odisha 580
Madhya Pradesh 533
Rajasthan 516
Uttarakhand 288
Bihar 179
Jharkhand 114
Delhi 116
Himachal Pradesh 112
Jammu and Kashmir 114
Goa 74
Puducherry 60
Tripura 54
Daman and Diu 28
Chandigarh (U.T.) 24
Nagaland 16
Meghalaya 14
Manipur 10
Dadra and Nagar Haveli 14
Andaman and Nicobar Islands 5
Total 26,221

Source: Central Statistical Organization (CSO) - Annual Survey of Industries
Time Series data, March 2011.

to Questions 170

[English]
Natural Calamities

*19.  SHRI M. VENUGOPALA REDDY:
SHRI PRABODH PANDA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(@) whether several parts of the country were affected
by heavy rains, floods, earthquakes, landslides etc. in
the recent past;

(b) if so, the States/Union Territories affected by these
natural calamities;

(c) the number of deaths/injuries repoited in these
calamities;

(d) the estimated loss of property, livestock and
damage to crops in these States;

(e) the details of the Central Teams which visited
these areas and the reports submitted thereon; and

(f) the assistance demanded and given to these
States/UTs so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (d) Yes Madam. The details
of States/Union Territories affected by natural calamities
like floods, earthquakes etc., in varying degrees as
reported by the State Governments/Union Territories in
the year 2011-12 alongwith the loss of human lives, loss
to live stock and damage to crops areas and houses is
given in the enclosed Statement-l.

(e) and (f) The States of Sikkim, Kerala, Odisha,
Uttar Pradesh, West Bengal and Himacha! Pradesh have
submitted memoranda for additional central assistance
from National Disaster Response Fund (NDRF) for
supplementing their efforts. The State-wise details of the
assistance sought, visit of the Central Teams, status of
team’s reports and assistance approved, is given in the
enclosed Statement-il.
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Statement |

State-wise details of damage aue to cyclonic storms/fias/floocls/floods/tandstides/
clouaburstearthquake efc. during 2071-12

(Provisional) As on 14.11.2011

Sl.No. State/UT ' No. of No. of heads No. of houses Cropped area

human lives of cattle lost damaged affected (lakh
lost hectares)

1. Andhra Pradesh - - - -

2. - Arunachal Pradesh - - - -

3. Assam 3 - 277 417

4. Bihar 33" - 1603 -

5. Goa 1 - 134 neg

6. Gujarat 53 175 4734 -

7. Haryana - - - -

8. Himachal Pradesh 51 2374 10838 1.56

9. Jharkhand - - - -

10. Jammu and Kashmir - - - -

11. Karnataka 84 51 419 -

12, Kerala 133 525 11737 0.88

13. Madhya Pradesh - - - -
14. Maharashtra 106 - - .

15. Meghalaya - - - -

16. Mizoram - - - -
17. Odisha 87 1493 290780 4.19
18. Punjab 14 4 26 -
19. Sikkim 77" 1333 23903 0.14
20. Tamil Nadu - - - -
21. Uttar Pradesh 692 268 22858 5.25
22. Uttarakhand 19 10 107 -
23. West Bengal 77" 33 317481 0.09
24. Andaman and Nicobar Islands - - - -
25. Puducherry - - 4 0.0049

Total 1,430 6,266 6,84,901 16.28

*This includes 60 lives lost in Sikkim, 9 lives lost in West Bengal and 6 lives lost in Bihar due to earthquake of 18th September 2011.
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Statement 1l

Status of memoranda received from the State Govemments seeking additional Central assistance
from National Disaster Response Fund (NDRF) during 2071-12

Sl State/UT Assistance Visit of Amount assessed  Status of approval of funds from NCCF/

No. (Calamity sought [Rs. in  Central Team by Team NDRF by High Level Committee (HLC).

details) crore] [Rs. in crore]

1. Sikkim 2847.83 27-30 Sept. 291.36 + Report of the Central Team has been
2011 and 41.64 considered by IMG on 8-11-11. It is being
from 7-10 Oct. NRDWP placed before HLC for its consideration in

(Earthquake Sept. 2011) 20M thenext meeting to be heid shortly.
2. West Bengal 525.04 11 Oct. 2011 - Upon receipt of report from Central Team,
it will be processed for placing before the
(Earthquake Sept. 2011) IMG and thereafter before HLC.
3. Odlsha 3265.37 26-30 Sept. 1292.86 Report of the Central Team has been
(Flood 2011) 2011 considered by IMG on 8-11-11. It is being
placed before HLC for its consideration in
the next meeting to be held shortly.

4, Kerala 1048.09 20-24 Oct. - Upon receipt of report from Central Team,

(Flood/landslide 2011 it will be processed for placing before the

2011) IMG and thereafter before HLC.
5. Uttar Pradesh 1447.67 Yet to visit - Upon receipt of memorandum for State, an
(Flood 2011) Inter-Ministerial Central Team has been
constituted on 21st October 2011. In
consultation with the State Government, Team
will visit to assess the situation shortly.

6. Himachal Pradesh 700.57 Yet to visit - Upon receipt of memorandum for State, an

(Flood/landslide/
cloudburst 2011)

Inter-Ministerial Central Team has been
constituted on 9th November 2011. In
consultation with the State Government,
Team will visit to assess the situation shortly.

Urban Poverty in NE Region

*20. SHRI PREMDAS RAI: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) whether the Government has recently conducted
a survey to assess the level of urban poverty in North-
Eastern Region including Sikkim;

(b) if so, the outcome thereof;
(c) whether urban poverty alleviation programmes

have been specifically designed to target the North-Eastern
Region;

(d) if so, the details thereof; and

(e) the success achieved so far in implementing these
programmes in the said Region during the last three years
and the current year?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMAR! SELJA): (a) and (b) No separate survey has
been conducted, however, with a view to identify those
below poverty line, Government of India has launched
the combined Rural-Urban Socio-Economic and Caste
Census (SECC) in June, 2011 throughout the country
including North-Eastern States and Sikkim. The State/UT
Governments have already initiated the SECC with
financial and technical support of Government of India.
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(c) and (d) Under Swarna Jayanti Shahari Rozgar
Yojana (SJSRY) meant to address issues of employment,
skill training and community development of the urban
poor, the funding for North-Eastern States including Sikkim
is shared between the Centre and the States in the ratio
of 90:10, considering the lack of financial resources with
the States in the region. This Ministry is also implementing
the scheme of 10% lumpsum provision for the benefit of
North-Eastern Region including Sikkim. Projects benefiting
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the urban poor and low income groups are provided
support under the central pool. Community market, Slum
re-development, multipurpose resource centres, community
sanitation works, etc. are some of the areas which are
covered under the scheme.

(e) Statements showing progress of SJSRY and 10%
NER Scheme in the North-Eastern Region including Sikkim
in last three years and the current years are given in the
enclosed Statements-l and Il respectively.

Statement |

State-wise physical progress under Swama Jayanti Shahari Rozgar Yojana (SJSRY)
auring the last three years and the current year

St.No. Name of the 2008-09 2009-10 2010-11 2011-12
NER States {as on 18.11.2011)
No. of No. of No. of No. of No. of No. of No. of No. of
Urban poor  urban Urban poor uban * Urban poor  urban Urban poor urban
assisted to poor assisted to poor assisted to poor assisted to poor
set up provided set up provided set up provided set up provided
individual/ skill individual/ skil individual/ skl individual/ skill
group micro  training  group micro  fraining  group micro  training group micro training
enterprises enterprises enterprises enterprises
1. Arunacha! Pradesh 0 0 16 20 34 28 33 27
2. Assam 479 420 472 420 0 0 0 0
3. Manipur 7 737 8 2469 8 97 0 0
4. Meghalaya 99 51 24 47 52 154 0 0
5. Mizoram 0 0 29 230 546 3145 588 1836
6. Nagaland 276 10 142 46 326 154 225 224
7. Sikkim 479 1478 86 0 150 320 25 60
8. Tripura 272 1826 200 1014 382 1586 297 817
Total 1612 4522 977 4246 1498 5484 1168 2964
Statement |l
Slate-wise projects sanctioned angd Central share released under 10% NER Scheme
curing the last three years and the current year
2008-09 2009-10 2010-11 2011-12
(As on 18.11.2011)
SLNo.  Name of the NER Number of ~ Central Share  Number of  Central Share  Number of  Central Share  Number of  Central Share
States New Projects  Released®  New Projects  Released*  New Projects  Released®  New Projects  Released"
Sanctioned  (Rs. in lakhs)  Sanctioned  (Rs. in lakhs)  Sanctioned  (Rs. in lakhs)  Sanctioned (Rs. in lakhs)
1 2 3 4 5 6 7 8 9 10
1. Arunachal Pradesh 1 415,14 6 1438.69 4 795.49 0 1798.13
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1 2 3 4 5 6 7 8 9 10

2. Assam 0 1558.86 4 630.59 6 670.62 i 341.05

3. Manipur 0 3028.00 0 1135.26 2 944.60 0 0.00

4. Meghalaya 0 0.00 1 911.01 1 535.30 0 0.00

5. Mizoram 0 0.00 4 442.78 4 731.21 0 177113

6. Nagaland 0 0.00 3 165.12 3 284.52 0 0.00

7. Sikkim 0 0.00 1 388.61 1 35.90 0 0.00

8. Tripura 0 0.00 1 237.94 2 1002.36 0 0.00
Total 1 5000.00 20 5350.00 23 5000.00 1 3910.31

*Both for new projects & projects sanctioned in earlier years.

Urban Sports Infrastructure Scheme

1. SHRI L. RAJAGOPAL: Will the Minister of YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) whether the government is implementing Urban
Sports Infrastructure Scheme (USIS) on pilot basis in
some districts of the country;

(b) If so, the details thereof and the names of districts
identified under the USIS;

(c) the details of activities undertaken under USIS
and the achievements made so far therein; and

(d) the details of funds allocated/released to various
States along with the funds utilized under the said scheme
so far, State-wise and year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN):
(a) and (b) Yes, Madam. The details of the scheme are
given in the enclosed Statement-l. A statement showing
the details of sports infrastructure projects under Urban
Sports Infrastructure Scheme (USIS) is enclosed.

(c) No State has so far completed the execution of
the sports Infrastructure project sanctioned to It.

(d) Details have been given in the enclosed
Statement-II.

Statement |

Delails of the scheme of assistance for creation of

(@)

(b)

(©

(e)

()

Urban Sports Infrastructure (US/S)

This is a Central scheme that aims at addressing
the entire “Sports Eco System” holistically namely
players9 training and development, coaching and
infrastructure.

The scheme is in operation for two years (2010-
11 and 2011-12) and is being implemented on
pilot basis up to 2011-12.

The scheme focuses on promotion and
preservation of community play fields; utilization
of existing infrastructure by filling up critical gaps;
creation of need-based infrastructure; and
promotion of capacity building among coaches.
including community coaches.

The scheme provides financial assistance for
creation of sports infrastructure projects like
laying of synthetic athletic track, hockey field,
football ground and construction of multipurpose
hall of size 60mX40m.

The financial assistance provided to States/UTs
range from Rs. 4.50 crore to Rs. 6.00 crore.

State Governments, local civic bodies, Schools/
Colleges/Universities under Central/State
Government and Sports Control Boards are
eligible to receive assistance under this scheme.

No state shall get more than one project in a
year.
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Statement Il

(Position as on 15t November, 2011)

(Rs. in crore)

SI.No. Name of Sports District Amount Month and
Infrastructure Year of release
Project approved released
1. Multi-purpose indoor Hall Dt. Taran Taran, Punjab 3.98 2.00 March, 2011
2. Renovation/modernisation of Dt. Kolkata, West Bengal 6.00 3.00 March, 2011
Indoor Sports complex
3. Laying of Synthetic Hockey field Dt. Una, Himachal Pradesh 5.00 3.50 March, 2011
4, Laying of Synthetic Hockey field Dt. Kolasib, Mizoram 5.00 4,00 March, 2011
5. Laying of Synthetic Hockey field Dt. Bhubaneshwar Odisha 5.00 5.00 August, 2011
6. Laying of Synthetic Athletic track Dt. Kohima, Nagaland 5.00 3.00 August, 2011
7. Laying of Synthetic Hockey field Dt. Jabalpur, Madhya Pradesh 481 3.62 October, 2011
8. Construction of multi-purpose Dt. Aizawl, Mizoram 6.00 4.50 October, 2011
Indoor Hall
9. Construction of multi-purpose Dt. Jodhpur, Rajasthan 6.00 450 October, 2011
Indoor Hall
Total 46.79 33.12

Note: The balance amount will be released after the State Governments submit progress report, statement of expenditure and Utilization

certificate for the amount already released.

Stress Resistant Crop Varieties

2. SHRI PONNAM PRABHAKAR:
SHRI SURESH KUMAR SHETKAR:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether agriculture scientists are developing crop
varieties that can withstand higher temperature and other
abiotic stress factors emanating from global wanning; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHR! HARISH RAWAT): (a)} Yes, Madam.

(b) Indian Council of Agricultural Research (ICAR)
and State Agricultural Universities are running programmes

to develop varieties resistant to high temperature and
other abiotic stresses. The list of some important stress
resistant varieties developed to-date in different crops is
attached as Statement.

Statement

List of some important varieties resistant to abiotic
stresses in different crops

Drought

Wheat: PBW 527, HD 2888, HI 153, HI 1500, HD
8627, HS 507, VL829, VL 892, WH 1080, HD 2781, HW
1085

Barley: HBL 276, RD 2660, K 603

Rice: Sahabhagi Dhan, Vandana, Annada, Annapurna,
Anjali, Dateswari, PNR-519, VL Dhan 208, Abhisek,
Virendra, Sadabahar, Hazaridhan Govind, Heera, Tulasi,
Shusk Samrat.
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Maize: Pusa Hybrid Makka-1,2 and 5, Vivke-21,
Vevek-23, HM-4

Sorghum: Maldandi 35-1, Phule-Maulee

Pearl Millet: HHB 67 improved, GHB-757, GHB-538,
RHB 177, HHB 226, HHB 216, RHB 154, GHB 719,
HHB 68

Chickpea: RSG 44, RSG 888, S26, BGD 72,Vijay,
Pusa 362, Pusa 362, Pusa 1103

Mothbean: CZM 1, CZM 2, CZM 3

Cotton: HD 324, CICR-1, Raj DH7, CSHH 198, PKV
Hy 5, Jawahar Tapti, Pratap Kapi, PA 225, G.Cot.15,
G.Cot.18, NH 545, LRA 5166, AK 235, Suraj, Surabhi,
Sumangala, Veena.

Sugarcane: Co 94008 (Shyama), Co 99004
{Damodar), Co 2001-3 (Sulabh), Co 2001-15 (Mangal),
Karan-1, Karan-4.

Salinity

Rice: CR Dhan 402, CR Dhan 403, CSR 30, CSR
27, CSR-36, Narendar Ushar Sankar Dhan 3, Lunishri,
Bhutnath, DRR Dahn 39, Jarava, Sumati, Vikas

Wheat: KRL-14, KRL-19, KRL-210, KRL-213.
Chickpea: ICCV6, Karnal Chana 1
Cotton:AAH1, CICR-2, Raj DH 9, G27, Pusa Ageti

Sugarcane: Co 94008 (Shyama), Co 99004
(Damodar), Co 2001-3 (Sulabh), Co 2001-15 (Mangal).

Guinea Grass: For acid soil: Hamil, PGG-1; For
Degraded forests and ravines; Hamil, PGG 14 and PGG
19; for Coastal saline: Hamil, PGG-14

Submergence
Rice: Swarna Sub-1, 1R 64 Sub-1
Deep Water
Rice: Jitendra, Dinesh, Jaladhi, Neeraja
High temperature

Wheat-WH 730, NIAW 34, Raj 3765 and DBW 14,
HD 2808 and Raj 4037

AGRAHAYANA 1, 1933 (Sa4a)

lo Questions 182

Mungbean: HUM 1,16, Samrat, Meha, IPM 02-3, IPM
02-14, Pant Mung 5 and SML 668, Pusa Vishal

Urdbean: WBU 109, KU 96-3 and Pant U 35.
Fieldpea Adarsh, Prakash, Vikash and Pant Pea 42

Maize Hybrids: Prakash, Buland, PMH-1, PMH-3,
HM-9 and HQPM-1

[7ransfation]
Distribution through NGOs

3. SHRI HANSRAJ G. AHIR:
SHRI HARI MANJHL:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has launched a scheme
to provide foodgrains through NGOs to the poor people
not covered under the Targeted Public Distribution System
(TPDS) and other welfare schemes;

(b) if so, the details thereof;

(c) the details of the foodgrains allotted under the
said scheme during the last three years and the current
year;

(d) the names of the NGOs and other agencies
involved in the distribution of the said foodgrains;

(e) whether the Government has any mechanism in
place to monitor such agencies to prevent the misuse of
foodgrains; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (f) There
is no scheme to provide food grains to the poor directly
through Non Governmental Organizations (NGOs).
However, under the Village Grain Bank Scheme, the State
Governments/UT Administrations are provided food grains
to establish grain banks through Village Panchayats, Gram
Sabhas, Women's Self Help Groups or NGOs in natural
calamity prone, food scarce village or hamlet identified
by the States/UTs. '
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Details of foodgrains allocated under the Village Grain
Bank Scheme by the Central Government during 2008-
09, 2009-10, 2010-11 and the current year are as follows:

Year Food grains allocated
(MTs)

2008-09 9628

2009-10 8856

2010-11 6836

2011-12 4328

(upto Oct. 2011)

The Central Government allocates foodgrains under
the above scheme to the State Governments. The States
are required to implement the scheme through appropriate
and eligible Village Panchayats, Gram Sabhas, Women's
Self Help Groups or NGOs and also monitor their
implementation. Central Government do not maintain the
list of the NGOs and other agencies involved in the
implementation of the scheme in various States.

[English]
New TRP System

4. SHR! RAMSINH RATHWA: Wil the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(@) whether the Government proposes to examine
the Television Rating Points (TRPs) system in the country;

(b) if so, the details thereof;
(c) the reliability of the present system in vogue;

(d) whether the Government has asked the Telecom
Regulatory Authority of India (TRAI) to give its
suggestions;

(e) if so, the details thereof;

(f) whether the Government has consulted the
different stakeholders on the issue before finalizing the
new TRP system;

(9) if so, the details thereof;

(h) the details of progress made by the Government
to implement the new TRP system; and

NOVEMBER 22, 2011
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(i} the time by which the new TRP system is likely
to be Implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) to (i) Keeping in view
certain deficiencies in the existing system of generation
of Television Rating Points (TRP) and after consultation
with the Telecom Regulatory Authority of India, the
Government had constituted a Committee under the
chairmanship of the former Secretary General, Federation
of India Chamber of Commerce and Industry, to examine
several crucial issues concerning Television Rating Points
(TRP) and make recommendations thereon. The
Committee submitted its Report to the Ministry on 25th
of November, 2010. Major recommendations of the
Committee relate, mter-alia, to

(i) self regulation of TRPs through the Industry led
body /e. Broadcast Audience Research Councit
(BARC);

(i) BARC should have a 12 member Board;

(i) There should be High Powered Committee
(HPC) within BARC to guide BARC in the area
of research, design and analysis;

(iv) There should be an increase in the sample size
from 8000 people meter homes to 30,000;

(v) Industry should pay a certain percentage of their
relevant turnovers to BARC on an annual basis
to fund the expansion of sample size;

(vi) There should be transparency in the selection
of rating agency;

(vii) There should not be any cross-holding between
the rating agencies and the broadcasters,
advertisers and the advertising agencies to avoid
conflict of interest;

(vii}y The TRP measurement process should consist
of four stages and each one of these stages
should be separately commissioned to distinct
agencies to achieve unbiased and reliable
results;

(ix) The guidelines set out in the TRAI Report of
2008 on the key eligibility conditions of rating
agencies should be followed.

As the recommendations of the Committee are to be
acted upon by the Industry, the report was sent to the
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Indian Broadcasting Foundation for appropriate action. The
Broadcast Audience Research Council is in the process
to put in place a system for the purpose and is likely to
start publishing rating reports by July, 2013.

[Translation]
Utilisation of Funds in NCRPB Areas

5. SHRI SURENDRA SINGH NAGAR: Will the
Minister of URBAN DEVELOPMENT be pleased to state
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the amount of funds spent in the areas falling under the
National Capital Region Planning Board (NCRPB) of
various States during each of the last three years and
the current year, area-wise and head-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): The
details of loan assistance provided by the NCRPB to the
participating states and their implementing agencies during
the last three years and the current year, as intimated by
the NCRPB, are as under:-

(Amount in Rs. lakh)

Sub-Region/ Water Sewerage/ Power Roads/ Land Social Total
year Supply Drainage/ Transport Develop- infrast-
Solid ment ructure
Waste
Management
2008-09
Haryana 5616.41 4566.84 28723.99 16967.27 823.03 0.00 56697.54
Uttar Pradesh 0] 0] 0 0 5000.00 0 5000.00
Rajasthan 0 0 10608.00 0 0 0 10608.00
Total 5616.41 4566.84 39331.99 16967.27 5823.03 0 72305.54
2009-10
Haryana 12712.92 1545.47 21752.19 36064.00 0 5528.72 77603.30
Uttar Pradesh 0] 0] 0 0 0] 0 0
Rajasthan 0] 0 3852.26 0 0 0 3852.26
Total 12712.92 1545.47 25604.45 36064.00 0 5528.72 81455.56
2010-11
Haryana 9088.09 2611.68 1704.75 37908.08 0 7126.08 58438.68
Uttar Pradesh 0 0 0 0 1439.00 0 1439.00
Rajasthan 0 0 0 0 0 0 0
Total 9088.09 2611.68 1704.75 37908.08 1439 7126.08 59877.68
2011-12 (Upto 11.11.11)
Haryana 888.49 3408.12 6231.00 15270.00 0 8275.00 34072.61
Uttar Pradesh 0 0 0 0 0 0 0
Rajasthan 0 0 5000.47 0 0 0 5000.47
Total 888.49 3408.12 11231.47 15270.00 0 8275.00 39073.08
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[English]
DTH Services

6. SHRI S.S5. RAMASUBBU: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the subscribers of Direct to Home (DTH)
have increased during the last few years;

(b) if so, the details thereof during each of the last
three years and the current year;

(c) whether the Government is aware that DTH
service providers/operators broadcasting radio channels
to woo the customers, have stopped relaying them;

(d) if so, the details thereof and the reasons therefor;

(e) whether the government proposes to take action
against the errant DTH operators; and

(f) if so, the details of action taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) and (b) As per the
data provided by Telecom Regulatory Authority of India,
the registered subscribers base in the DTH sector for the
last three years and the current year are as under:

Sl.No. Year Registered
Subscriber Base
for Pay DTH
SERVICE
1. December, 2008 11104997
2. December, 2009 19148848
3. December, 2010 32054073
4. September, 2011 41044463
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(c) No such instances were brought to the notice of
the Ministry as at present there are no policy guidelines
for carrying radio channels on DTH platform.

(d) to (f) Does not arise.
Allotment of DDA Land

7. SHRI S. ALAGIRI: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Delhi Development Authority has
allotted land to any private firm/NGO, so far;

(b) if so, the details thereof, colony-wise;

(c) the details of violations of terms and conditions
for using the above land noticed by DDA itself during the
last three years;

(d) the details of the instrument available for getting
the violation instance by DDA in order to curb the misuse
of the land; and

(e) the achievement made in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
Yes, Madam. The Delhi Development Authority (DDA) has
reported that it has allotted land to societies/institutions
registered under Society Act XX! of 1860.

(b) The details of allotments made to institutions by
DDA during the last five years w.e.f. 1.1.2006, as reported
by DDA, are given in the Statement enclosed.

(c) to (e) As reported by DDA, action is to be taken
as per terms and conditions of the atlotmentllease deed.
If any violation is noticed or complaint received against
any society, action for cancellation of lease deed/allotment
for violation/misuse is taken on the basis of inspection
report of the field staff of DDA.

Statement

Year-wise Disposal of Instifutional Land under Different Categories by Delfi Development Authority

(I) Category-Higher and Technical institutions

Sl Date of Name of Society Area Allotted Location
No. aliotment/ (in sqm)
Date of
possession
1 2 3 4 5
1. 6.3.2006 Ritanand Balved Education Foundation 2000 Sector-17, Dwarka
2. 28.3.2006 Society for Employment and Career Counseling 1479 Tuglakabad
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1 2 3 4 5
3. 8.6.2006 Kamal Education and Welfare Society 2021 Sector-9, Dwarka
5.9.2006 Oil Industries Development Board 6500 Sector-23, Dwarka
5. 15.11.2006 Rishi Aurobindo Educational Society 4154.29 Narela
6. 2.1.2007 Sky Vision Welfare Society 2300 Sector-9, Dwarka
7. 21.11.2007 Spice Board 936 Sector-A-7 Narela
8. 4.2.2008 The Missionary of Charity 1050 Jungpura
9. 21.12.2009 The Delhi Orthodox Diocesan Council 461.60 Sector-3, Rohini
10. 9.6.2010 International Medical Sciences Academy 873 Sector-A-7, Narela
(Society has not been handed over
possession till date and requested
to reduce plot in approximately half).
(Il) Category-Religious
1. 13.2.2006 Shri Vishnu Dharmik Sabha 126 Keshav Puram
2. 13.2.2006 Shri Vishnu Dharmik Sabha 126 Keshav Puram
3. 14.2.2006 Raj Yoga Shiksha and Research 400 Dilsad Garden
Satsang Bhawan
4. 16.6.2006 Delhi Marothoma Church 400.06 Dwarka
5. 13.7.2006 Methodist Church in India 402 Rohini
6. 13.7.2006 The Methodist Church in India 400 Rohini
7. 11.9.2007 Sant Nirankari Mandal 400 Dwarka
8. 17.3.2008 The Delhi Orthodox Dioceses 400 Mayur Vihar (Ph-lll)
9. 24.3.2008 Rajyoga Education and 400 Dwarka
Research Foundation
10. 25.4.2008 The Delhi Marthoma Church 340.80 Mayur Vihar Ph-lll
11. 6.11.2008 8.S. Jain Sabha 378 Rohini
12. 7.7.2008 Sona Devi Raja Ram Charitable Trust 400 Karkardooma
13. 7.11.2008 Shri Sanatan Dharam Shala 395.58 Rohini
14. 19.9.2008 Dwarka Kali Bari 400 Dwarka
15. 25.9.2008 Sri Guru Singh Sabha 400 Sector-11, Dwarka
16. 29.9.2008 Darsgah E Islamia Intajamia Committee 40717 Rohini
17. 22.12.2008 Rohini Dharmik Sewa Samiti 350 Rohini
18. 20.1.2009 Gurudwara Sadh Sangat Sainik Vihar 200 Pitampura
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1 2 3 4 5

19. 6.5.2009 Arya Samaj Sainik Vihar 200 Sainik Vihar,
Pitampura

20. 15.6.2009 Ayyappa Sewa Samiti 392.60 Kondii Gharoli Mayur
Vihar

21. 21.10.2009 Shri Guru Singh Sabha 400 Dwarka

22, 11.5.2009 Prachin Sanathan Dharam Sabha 200 Sainik Vihar,
Pitampura

23. 19.2.2010 Shri Dattacharya Gnana Bodha 488.11 Dwarka

Satsang Sabha Charitable Trust

24. 5.3.2010 {ISKON 4031.25 Rohini

25, 13.7.2010 Arya Samaj Sainik Vihar 200 Sainik Vihar,
Pitampura

26. 11.5.2010 Bengal Welfare and Cultural Association 364.06 Vasundara

27. 25.2.2011 Jitendra Charitable Society 400.50 Dwarka

28. 29.3.2011 Delhi Wakf Board 400 Jangpura

29. 10.1.11 Sri Jagannath Rohini Sewa Sangh 430.60 Rohini

30. 11.1.201 Shri Balaji Babosa Dharmik Society 400 Rohini

(1) Category-Community Hall

1. 25.1.2006 Govt. School Teachers CHBS Ltd. - 1126.70 Sarasati Vihar
2. 1.10.2007 Nav Nirman Education and Cultural Society 882.17 Dwarka

3. 6.8.2009 All India Govt. Employees CHBS 0.1300 Kiran Vihar
4. 6.8.2009 All India Govt. Employees CHBS 0.1300 Kiran Vihar

(IV) Category-Middle School

1. 27.7.2009 High Brow Education Society 6000 Karakardooma

Assistance for Drought (b) the irrigation schemes being operated by the

Government in these areas;
8. SHRI MAROTRAQO SAINUJI KOWASE:

SHRI HEMANAND BISWAL.

SHRI DHARMENDRA YADAV:
SHRI RAYAPATI SAMBASIVA RAO:
SHRI BADR!I RAM JAKHAR:

SHRI GAJANAN D. BABAR:

(c) whether the Union Government has received
memoranda from many State Governments including
Maharashtra, Rajasthan, Andhra Pradesh and Uttar
Pradesh seeking additional assistance for the affected
people;

Will the Minister of AGRICULTURE be pleased to
state: (d) if so, the details thereof alongwith the financial

(a) the details of drought affected areas in the country assistance given by the Union Govemment during the
during 2010-11, State-wise; last three years and the current year, so far; and
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(e} if not, the time by which the remaining amount of
approved assistance is likely to be provided to the drought
affected States?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) The State
Governments of Bihar, Jharkhand, Odisha and West
Bengal declare drought in 38, 24, 17 and 11 districts
respectively during 2010-11.

(b) Irrigation, being a State subject, planning,
execution, operation and maintenance of the projects are
carried out by the State Governments from their own
resources and priorities. The Government of India provides
financial and technical support, which are catalytic and
promotional in nature. So far 287 Major/Medium/Minor
projects have been funded in country under Accelerated
Irrigation Benefit Programme (AIBP) since its inception in
1996-97 out of which 9,9,18,7 projects are in the States
of Bihar, Jharkhand Odisha and West Bengal respectively.
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There are 12768 Minor Irrigation Schemes which have
been funded under AIBP since its inception out of which
92, 285, 78 and 57 Minor Irrigation Schemes are in the
States of Bihar, Jharkhand, Odisha and West Bengal
respectively. Under AIBP, the surface minor irrigation
schemes in the special category states of North-Eastern
Region, hiliy states namely, Himachal Pradesh, Jammu
and Kashmir, Uttarakhand and undivided Kalahandi,
Bolangir and Koraput (KBK) districts of Odisha having
potential of atleast 20 ha. and group of schemes within
a radius of 5 Km with irrigation potential of atleast 50
ha. and the surface minor irrigation schemes in non-
special category states serving drought prone and tribal
areas with irrigation potential of more than 50 ha. are
eligible for financial assistance. The Central Assistance is
provided in the form of grant which is 90% of the project
cost. Funding under AIBP is made on the basis of
proposal made by the State Government.

(c) to (e) The details of financial assistance to the
States during last three years are given in the enclosed
Statement.

Statement

Asistance sought and assistance approved from the National Calamity Contingency Fund (NCCF) for droughts
of 2008-09, 2009-10 and from National Disaster Response Fund (NDRF) for drought of 2010-171

(Rs. in crores)

SI.No. State Drought of 2008-09 Drought of 2009-10 Drought of 2010-11
Demand by Assistance Demand by Assistance Demand by Assistance
the State approved* the State  approved* the State  approved*

1 2 3 4 5 6 7 8

1. Andhra Pradesh - - 10106.77 575.30

2. Assam - - 792.60 89.94

3. Bihar - - 23071.13 1163.64 6573.45 1459.54

4. Himachal Pradesh - - 608.13 88.93

5. Jammu and Kashmir - - 211.82 156.77

6. Jharkhand - - 890.31 200.955 2871 .00 855.30

7. Karnataka 2043.07 83.83 394.92 116.49

8. Kerala - - 168.22# 33.02#

9. Madhya Pradesh - - 11669.68 246.31

10. Maharashtra - - 15059.64 671.88
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11. Manipur - - 22.09 14.57

12. Nagaland - - 74.76 21.12

13. Odisha - - 2266.65 151.92 1576.80 376.55

14. Rajasthan - - 14927.37 1034.84

15. Uttarakhand 200.14 57.51 - -

16. Uttar Pradesh - - 12133.42 515.05

17. West Bengal - - - - 1100.00 724.99

# Including Rs. 0.12 crores for hailstorm

Setting up of Food Processing Units

9. SHRI G.M. SIDDESHWARA: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to
state:

(a) whether the Union Government has received a
number of proposals from the State Government of
Karnataka to set up food processing units in the State
and such proposals are still pending;

(b) if so, the details thereof alongwith the reasons
for the pendency; and

(c) the time by which a decision is likely to be taken
on these proposals?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) to (c) No such proposals
are received from the State Governments directly. Ministry
of Food Processing Industries (FPIs) under its Plan
Scheme for Technology Upgradation/Establishment/
Modernization of FPIs extends the financial assistance
for setting up of new food processing units as well as
technological upgradation and expansion of existing units
in the country. Ministry extends financial assistance in
the form of grants-in-aid to entrepreneurs @25% of the
cost of Plant and Machinery and Technical Civil Works
subject to a maximum of Rs. 50 lakhs per project in
general areas and @33.33% subject to maximum of Rs.
75 lakhs per project in difficult areas. In 11th Plan, Ministry
has supported 123 units from Karnataka so far.

Radiation Detection System

10. SHRI ASADUDDIN OWAISI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the facilities available in the country for detection
of radiation;

(b) the number of deaths reported during the last
three years due to radiation;

(c) whether the Government proposes to set up
Radiation Detection System to handle radiological
emergencies;

(d) if so, the details thereof and the States where
such facilities are likely to be set up; and

(e) the total expenditure likely to be incurred on this
system?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (e) Department of Atomic
Energy is concerned with the subject matter.

Information is being collected and a Statement will
be laid on the Table of the House.

Setting up of National Sports Development
Authority

11. SHRI E.G. SUGAVANAM: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government proposes to set up a
National Sports Development Authority;

(b) if so, the details along with the proposed functions
thereof; and

(c) the time by which the said authority is likely to
be set up?
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THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN):
(a) No, Madam.

(b) and (c) Do not arise.
New-Age Commandos

12. SHRI R. THAMARAISELVAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the National Security Guard (NSG) has
embarked on an ambitious project to prepare new-age
commandos equipped with high-end weapons to undertake
specialised counter-terrorism and counter-hijack operations
through land, air and water; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRt MULLAPPALLY
RAMACHANDRAN): (a) Yes Madam. The NSG is
undertaking a project for modernising the Black Cat
Commandos; and

(b) The NSG commandos companies are upgraded
enhanced Training and upgrading skills and tactics, use
of advanced modular weapon profile and state-or-the-art
technology for surveillance, bomb detection and disposal
and modern digital communication systems.

Waste Management

13. SHRI M.B. RAJESH: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Government has carried out any study
regarding the challenges of waste management;

(b) If so, the details thereof;

(c) whether there Is any long term plan for waste
management; and

(d) the steps taken to adopt modern technology for
the purpose of waste management?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
and (b) The Expert Committee constituted for the
preparation of the manual on Municipal Solid Waste
Management 2000 identified various issues being faced
by Urban Local Bodies which include lack of technical,
managerial, administrative expertise, adequate financial
resources and institutional arrangements.
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(c) Municipal Solid Waste Management is a State
subject and it is the responsibility of the State
Government/Urban Local Body to plan, design, implement,
operate and maintain such systems. Accordingly, it is for
the States to plan and implement such systems. However,
Government of India supplements the efforts of the States
through its schemes, ie. Jawaharial Nehru National Urban
Renewal Mission, North Eastern Region Urban
Development Programme, 10% Lump Sum Scheme for
North East Region including Sikkim and the Scheme for
Infrastructure Development of Satellite Towns.

(d) With a view to provide guidance to cities and
states for adopting a scientific system of solid waste
management, the Govt. of India has notified the Municipal
Solid Waste Management and Handling Rufies 2000,
published a manual on Solid Waste Management (May
2000), a report of the Technical Advisory Group on Solid
Waste Management (May 2005) and a report on
Integrated Nutrient Management (March 2003).

Import of Seeds

14. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Union Government has received
requests from the State Governments for permission to
import seeds from foreign countries;

(b) if so, the details thereof, and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) to (¢) The Export
and Import committee on Seeds (EXIM Committee) of
Department of Agriculture and Cooperation considers the
proposals for import of seeds/planting materials as per
the provisions of New Policy on Seed Development, 1988
which covers seeds of cereals, coarse cereals, pulses,
oil seeds and fodder crops and cuttings, saplings,
budwood etc. of flowers and fruit crops.

The Department of Agricuiture and Cooperation had
received proposal from the Directorate of Horticulture and
Food Processing, Government of Uttarakhand for import
of 3000 Pear and 4000 Walnut plants from France in
April, 2010. The EXIM Committee in its meeting held on
21st April, 2010 had recommended for import of the above
planting materials.
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Tenure of Administrators in Sports Federations

15. SHRI PRATAP SINGH BAJWA: Will the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government proposes to impiement
age cap and tenure caps for the office bearers/
administrators of National Sports Federations/Sports
Bodies;

{b) if so, the details and the purpose thereof;

(c) the details of guidelines relating to tenure and
age restriction issued by the Government alongwith the
achievement made regarding compliance of such
guidelines; and

(d) the measures taken by the Government to
increase transparency and accountability in the working
of national sports bodies?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRt AJAY MAKEN):
(a) Yes, Madam.

{b) and (c) Government have been issuing instructions
regarding improvement of standards of sports and games
in the country since the year 1975, 1988, 1997 and 2001
with provision on tenure cap of the office bearers/
administrators of national sports federations but the same
was kept in abeyance since 2001 due to strong opposition
from the Indian Olympic Association (IOA) and National
Sports Federations (NSFs). In 2010, the Hon'ble High
Court of Delhi in its order on a civil writ petition observed
categorically that the Government guidelines governing
the NSFs were valid, binding and enforceable; and the
tenure clause is not in violation of the International
Olympic Committee’s (IOC) charter. In another PIL, the
Hon’ble High Court of Delhi k expressed deep concern
at inaction on the part of the government in the matter
relating to unlimited tenure of office bearers of NSFs. In
view of the concern express by the Honbie Court as
well as views expressed by Parliamentarians and general
public in the matter, it was decided to impose cap of age
and tenure of the office bearers of the National Sports
Federations and revised guidelines were issued on 1th
May, 2010. So far 41 NSFs, out of 67 recognized National
Sports Federations, have implemented these guidelines.

(d) As per the Government Guidelines, the
Government has inter-alia taken the following measures
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to increase transparency and accountability in the working
of national sports bodies:

(i) Elections of sports bodies should be governed
by clear, transparent, and fair rules including a
clear electoral roll, an independent Returning
Officer, and secret ballot.

(i) Adequate procedural regulations to ensure there
is no conflict of interests.

(i) The terms of office bearers should be of limited
duration to allow access-to new candidates.

(iv) 25% of the members, with voting right, in
Executive Committee should be sportspersons
of repute.

(v) There should be a Dispute Redressal Cell to
solve dispute with players.

(vi) All NSFs getting more that Rs. 10.00 lakh as
Government grant must be under the ambit of
RTI Act.

(viiy Al NSFs must post their annual accounts and
other vital information on their websites for
information of general public.

[Trans/ation/
Production of Patriotic Films

16. SHRI JAl PRAKASH AGARWAL.: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) whether there has been a sharp decline in the
production of patriotic films during the last few years;

(b) if so, the details thereof and the reasons therefor;

(c) the number of such films produced and telecast
through various Doordarshan Kendras (DDKs) during each
of the last three years and the current year; DDK-wise;
and

(d) the steps taken by the Government to promote
production of such films?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN): (a) and (b) No data is maintained
by Government of india on the genre of films made every
year. Central Board of Film Certification (CBFC) does not
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maintain any category of “patriotic films”. However, Films
Division has produced seventeen patriotic films during
the last three years and two in the current year.

(c) Doordarshan normally does not undertake the
production of feature films. However, Doordarshan has
telecast 24 films with patriotic theme on ‘DD National
Channel during the last three years including the current
year.

(d) The film industry is primarily in the private sector.
However, Government acts as a facilitator and catalyst. It
is the endeavour of the Government to encourage
production of quality films in all categories. Organisations
working under Ministry of Information and Broadcasting
namely Films Division, National Fiim Development
Corporation, Children’s Film Society of India and
Directorate of Film Festivals play an important role in
meeting this objective through financial support, giving
awards and organizing film festivals at the national and
regional levels.

[English]
Utilisation of Basements

17. SHR!I RUDRAMADHAB RAY: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) the norms laid down for use of basements in
South Delhi applicable as on date

(b) the names of agencies set up to monitor the
violation/illegal usage of basements; and

(c) the action proposed in this regard Including sealing
of basements being used for residential or hazardous
industries?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
The basement norms for National Capital Territory of Delhi
(NCTD) are laid down in the Chapter 17.0 Development
Code Clause 8(5)(d) of Master Plan for Delhi (MPD),
2021, which stipulates that “In case the basement is used
for activity in conformity with the use premises, wherever
permitted, the same shall be counted in FAR subject to
clearance from the Fire Authorities and other statutory
bodies.”

The above norms are applicable for all uses except
Residential Plots in plotted Housing for which para
4.4.3A(vi) of the MPD-2021 stipulates that “Basement shall
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not be counted towards FAR if used for purposes
permissible under Building Bye-laws namely household
storage and parking. Basement area shall not extend
beyond the coverage on the ground floor as per
permissible and sanctioned built up area, but may extend
to the area below the Internal courtyard and shaft.
Basement if used in terms of Chapter 15.0 Mixed Use
Regulation shall count towards FAR and shall be liable
to payment of appropriate charges, if it exceeds the
permissible FAR.”

(b) The Municipal Corporation of Delhi (MCD), the
New Delhi Municipal Council (NDMC), the Delhi
Development Authority (DDA) and the Monitoring
Committee appointed by the Hon’ble Supreme Court are
monitoring the violation/illegal uses of premises which also
include basements.

(c) As and when any misuse of basement is noticed,
the action as per the provisions of the Delhi Municipal
Corporation (DMC) Act, 1957, New Delhi Municipal Council
Act and the Delhi Development Act, respectively, is taken,
which includes sealing of the premises.

Shortage of Epigraphists

18. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of CULTURE be pleased to state:

(a) whether it is a fact that there is a shortage of
epigraphists in the country who can study inscriptions;

(b) if so, the reasons therefor; and

(c) the foliow-up action taken/proposed to be taken
by the Government in this regard?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) to (c) The present sanctioned
strength of Epigraphists in the Archaeologicai Survey of
India, has several vacant flurt posts in different streams,
which could not be filled due to lack of eligibie officials
in the feeder grade. Ministry of Culture has also
formulated a proposal to institute a set of National
Professorships in the field of Epigraphy to honour
distinguished academics practitioners and scholars in the
filed of Epigraphy to bequeath their expertise and
knowledge to the coming generations of scholars and to
promote studies in Epigraphy.
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Setting Up of New Kalavaras

19. SHRI P.T. THOMAS: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) whether the Union Government has received
request from the State Government of Kerala for the
upgradation and setting up of new Kalavaras (Building
Material Fair Price Shops) in the State; and

(b) If so, the details and the present status thereof?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) and (h) Government of India had
received a request from the State Government of Kerala
for financial assistance of Rs. 14.18 crores for launching
18 new Kalavara units and upgrading the facilities of
existing three Kalavara units. Kalavara Building Material
Fair Price Shops was started by Kerala. State Nirmithi
Kendra in 2008 with the primary objective of making
available cost-effective house building materials to the
poor at affordable rates. At present ten Kalavaras are
stated to be operating En the State to sell steel sand
and cement etc. at lesser than market rates for Below
Poverty Line (BPL) beneficiaries . Government of Kerala
has been informed that at present, there is no scheme
for funding such fair price shops in building materials
under this Ministry.

Unauthorised Constructions

20. SHRI HAMDULLAH SAYEED: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether a drive against unauthorised constructions
has been conducted in the National Capital Territory of
Delhi;

(b) if so, the details thereof;

(c) the steps taken by the Government to curb such
unauthorised constructions;

(d) whether there is any proposal to amend the
existing rules to stop unsafe and illegal constructions;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
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and (b) Madam, no such special drive is going on at
present by the Local Bodies (LBs) concerned /e Municipal
Corporation of Delhi (MCD) and New Delhi Municipal
Council (NDMC). It being continuous process, whenever
any unauthorized construction is noticed, the action against
illegal/unauthorized constructions is taken by the LBs
concerned, MCD and NDMC.

(c) Action to curb unauthorised construction lies
primarily in the domain of the LBs such as the MCD and
NDMC. For detection and control of unauthorized/illegal
constructions, MCD has undertaken a number of
measures, which include restructuring and strengthening
of Central Control Room, Zonal Control Room, Demolition
Squad etc. In addition, a Nodal Steering Committee has
been set up by the Hon’ble High Court of Delhi to monitor
actions against unauthorized/illegal constructions, in
NDMC, a separate department is already in function to
check the encroachment and illegal construction in its
areas.

(d) No, Madam.
(e) Does not arise.
Discovery of Buddhist Stupa

21. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of CULTURE be pleased to state:

(a) whether a Buddhist stupa was recently discovered
in the Krishna region of Andhra Pradesh;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken by the
Government to protect the said ancient monument?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) and (b) A Buddhist Stupa site was
discovered in Munjuluru Village, Bantumitli Manda, Krishna
District, Andhra Pradesh by the State Department of
Archaeology, Government of Andhra Pradesh in 2010
consisting of a hemispherical mound about 10 meters
height with rectangular projections at the base on four
cordinai directions found in the Village Munjuluru in an
extent of 43 cms. The brick size measures 27x23x7 cms.
in the surrounding areas of the mound noticed black and
red ware, buff along with conch shells. Broken Ayaka
Pillar of lime stone and pltha datable to 5th-6th century
A.D. were also noticed.
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(c) The State Department of Archaeology and
Museums, Government of Andhra Pradesh has issued
the Notification No.G.O.Ms.No.64, YAT and C (PMU)
Deptt., dated June, 2011 for protecting the said ancient
monument.

Projects under JNNURM

22. SHR! DUSHYANT SINGH: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) the number of cities in Rajasthan where projects
under Jawaharlal Nehru Urban Renewal Mission
(JNNURM) are proposed to be undertaken;

(b) the project-wise plans for implementation of these
projects and the status of their progress alongwith the
funds allocated for these projects;

(c) whether the schemes have taken a very long
time in planning and implementation; and

(d) if so, the measures proposed to be taken to
expedite the implementation of the projects taken up under
JNNURM?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
and (b) The City of Ajmer-Pushkar and Jaipur are the
two Mission cities covered under Urban Infrastructure and
Governance (UIG) Sub-Mission of Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) in the State
of Rajasthan. The remaining cities are covered under
Urban Infrastructure Development Scheme for Small and
Medium Towns (UIDSSMT) of JnNURM The project are
at various tages of implementation.

A total of 13 projects (4 projects for the Mission city
of Ajmer-Pushkar and 9 projects for the Mission city of
Jaipur) have been approved for the State of Rajasthan
under UIG with the approved cost of Rs. 122908.11 lakhs
and Additonal Central Assistance (ACA) commitment of
Rs. 76622.50 lakhs. So far an amount of Rs. 42493.38
lakhs has been released as ACA for the projects for
utilization.

37 projects for the 35 cities in the State of Rajasthan
have been approved under UIDSSMT with the approved
cost of Rs. 60988.52 lakhs with ACA commitment of Rs.
48790.83 lakhs. An amount of Rs. 28421.99 lakhs has
been released as ACA for the projects for utilization.
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(c) and (d) JNNURM is a reform linked scheme. The
implementation of projects are done by State Government
through Urban Local Bodies (ULBs) and Parastatals.
Capacity building measures such as conducting Rapid
Training Programme (RTP) of the officials of ULBs/
parastatals, supporting Programme Management Units
(PIUs) at the state level and Project impiementation Units
(PIUs) at the ULB level, etc have the Mission Directorate.
The progress of the projects is being assessed through
State Level Steering Committee (SLSC), State Level Nodal
Agency (SLNA) and IRMA for the State. The progress of
the impiementation of the approved projects are also
reviewed by Government of India to further strengthened
implementation of the Mission.

Homeless Families

283. SHRI VIJAY BAHADUR SINGH:
SHRI NISHIKANT DUBEY:

Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the total percentage of population at present
having no dwelling unit in the country;

(b) whether the percentage of homeless persons is
higher in urban areas than that of rural areas;

(c) if so, whether the Government has provided any
financial assistance through any Centrally sponsored
scheme for developing land and housing in States as
well as to check immigration from rural areas; and

(d) if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) and (b) The Census of India, 2001
estimated that out of 19,43,766 houseless population
throughout the country, 11,65,167 (60%) are rural
population and 7,78,599 (40%) are urban population.

(c) and (d) The National Urban Housing and Habitat
Policy (NUHHP) 2007 seeks to accelerate the
development of such small and medium towns which can
serve as generators of economic momentum while at the
same time striving to reduce the rate of migration to
existing large cities and also advocates the need in
reduction in the rate of in-migration into mega and metro
cities is urgently needed through preparation of State/UT
level regional Plans based on fast transport corridors for
balanced growth.
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‘Land’ and ‘Colonisation’ being state subjects, it is
for the State Governments to pursue the initiatives under
the NUHHP: 2007.

However, in order to meet the housing shortage in
the country the Central Government is supporting the
construction of houses for poor sections of the society in
urban areas through various programmatic interventions
namely;

¢ The Jawaharlal Nehru National Urban Renewal
Mission (JNNURM), launched by the Government
in the year 2005 supports provision of housing
and basic services to urban poor in slums in 65
specified cities under the Sub Mission Basic
Services to the Urban Poor (BSUP) and in other
cities and towns under the Integrated Housing
and Slum Development Programme (IHSDP). As
on 01.11.2011, a total of 1501 projects under
BSUP and IHSDP with total project cost of Rs.
39,654,58 crores along with Central Share (ACA)
of Rs. 21,548.87 crores was approved for
construction of total 15,62,211 Dwelling Units.

¢ The Interest Subsidy Scheme for Housing the
Urban Poor (ISHUP) provides for interest subsidy
on housing loans to the Economically Weaker
Sections (EWS) and Low Income Group (LIG)
as part of credit-enablement measures and
encourages those households to avail of loan
facilities through Commercial Banks/Housing
Finance Companies for the purposes of
construction/acquisition of houses and avail 5%
subsidy in interest payment for loans upto Rs.
1 lakh. As on September, 2011, 8,370
beneficiaries have been covered and Net Present
Value (NPV) of Inerest Subsidy of Rs. 7.25 crore
has been released.

¢ The scheme of Affordable Housing in Partnership
seeks assembly of land for construction of
affordable housing and provides Central
Government assistance towards provision of
internal and external infrastructure connectivity.
The scheme which was launched in 2009 with
an outlay of Rs. 5000 crores, seeks construction
of 1 million houses for EWS/LIG/Middle Income
Group (MIG) with at least 25% for EWS
Category. As on date project cost of Rs. 792.04
crores with total Central Share (ACA) of Rs.
53.96 crores have been approved and 19, 100
dwelling units have been sanctioned under this
scheme.
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* A new scheme ‘Rajiv Awas Yojana' (RAY) has
been launched on 02.06.2011. The Phase | of
Rajiv Awas Yojana (RAY) is for a period of two
years from the date of approval of the scheme
with a budget of Rs. 5,000 crores. The Scheme
will provide financial assistance to States that
are willing to assign property rights to slum
dwellers for provision of decent shelter and basic
civic and social services for slum redevelopment,
and for creation of affordable housing stock. Fifty
percent (50 %) of the cost of provision of basic
civic and social infrastructure and amenities and
of housing, including rental housing, and transit
housing for /n-sitv redevelopment-in slums would
be borne by the Centre, including operation and
maintenance of assets created under this
scheme. For the North Eastern and Special
Category States the share of the Centre would
be 90% including the cost of land acquision, if
required. Funds have been released to 157 cities
for undertaking preparatory activities under Slum
Free City Planning Scheme-the preparatory
phase of Rajiv Awas Yojana.

Promoting Sports among Women

24. SHRI K.C. SINGH ‘BABA: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government has taken steps for
eradicating gender disparity in sports;

(b) if so, the details thereof alongwith the steps taken
for promoting women in sports;

(c) whether the various schemes for promoting sports
in the country provide for the distinctive dietary/training
needs of sportswomen; and

(d) if so, the details thereof alongwith the steps taken
to provide special incentives to distinguished
sportswomen?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN):
(a) and (b) There is no gender disparity in promotion
and development of sports. Benefits and facilities available
under all schemes of the Ministry as well as that of
Sports Authority of India (SAl) are equally applicable to
sportspersons of both the gender.
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The Scheme of National Championships for Women,
which was started in 1975, aimed at promotion of sports
amongst women, by holding national level competitions,
which were preceded by holding of lower level
competitions at district and state levels, for which funds
were provided to States as per laid down norms. The
Scheme of National Championships for Women has now
been integrated with the Panchayat Yuva Krida aur Khel
Abhiyan (PYKKA) introduced from the year 2008-09.
Financial assistance is provided to State Governments
as per following norms for holding competitions at district,
state and national levels:

Competition Funding pattern
level
District level Rs. 1.20 lakh @ Rs. 10,000/-per
discipline for 12 disciplines.
State Level Rs. 6 lakh for State @ Rs. 50,000/-

per discipline for 12 disciplines;
Rs. 3 lakh for UT @ Rs. 25,000/-
per discipline for 12 disciplines.

National Level Rs. 42 lakh @ Rs. 3.50 lakh per

discipline for 12 disciplines.

The scheme covers the following 12 sports disciplines
divided into four groups for the purpose of conducting
National Sports Festival for Women in the different States
of the country with the collaboration of States’ Councils:

Sl.  Group-l Group-II Group-Ill Group-IV
No.

1. Basketball Handball Athletics Kho-Kho
2. Hockey Hockey Badminton Kabaddi
3. Tennis Tennis Table Tennis Volleyball

Efforts are constantly being made to increase the
intake of the number of sports women under different
sports promotional schemes of Sports Authority of India.
As of now, there are 4196 women trainees receivig
training at different Sports Authority of India Centres in
various disciplines, all over India.

Further, under the Scheme of Assistance to National
Sports Federations (NSFs), NSFs are required to hold
national championships for women also in all three
categories vz, senior, junior, sub-junior. Under the
Scheme, NSFs are assisted for organizing one national
level championship @Rs. 2 lakhs for seniors, Rs. 4 lakhs
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for Junior Championship and Rs. 6 lakh for Sub-Junior
Championship in a year. In addition, NSFs are also
assisted for upto six regional championships as
preparatory to nationals @Rs. 1 lakhs per championship.

(c) and (d) Distinctive dietary/training needs of the
sportspersons including sportswomen undergoing training
under various shcemes of Sports Authority of India are
taken care of in terms of the financial guidelines in each
scheme. Diet charges and charges for food supplements
to sportspersons including sportswomen attending national
coaching camps are provided at the following rates:

Diet Charges

(i) Seniors: Rs. 400 per day per athlete (for both
power and non-power games)

(ii) Juniors and Sub Juniors: Ceiling of Rs. 300 per
day per athlete (for both power and non-power
games)

Supplements:

(i} Seniors: Rs. 250 per day per athlete (for both
power and non-power games)

(i) Juniors and Sub Juniors: Ceilings of Rs. 100
per day per athlete (for both power and non-
power games).

[Transiation]
Shortfall in Procurement

25. SHRI BADRI RAM JAKHAR: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether there has been a decline in the
procurement of wheat, millet, rice, oilseeds and pulses in
Rajasthan; and

(b) if so, the details thereof indicating the total quantity
of the said commodities procured during each of the last
three years and the current year, commodity-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) No
Madam. However, there has been a fluctuating trend in
procurement of wheat, millet, rice, oilseeds and pulses in
the state during Marketing season of these crops in the
last three years. The details of procurement of the above
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mentioned commodities during each of the last three years
and the current year are as follows:

(in ‘000 tonnes)

2008-09 2009-10 2010-11 2011-12#
Wheat 935 1152 476 1302
Rice 11 0 0 0
Coarse Grains 0 0 Negligible 0
Pulses (Gram) 0 0 0 6
Oilseeds 0 0 0 0

Note: Negligible means below 500 tonnes
#position as on 17.11.11

[English]
Essential Commodities at Lower Price

26. SHRI ADHIR CHOWDHURY: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether several States including West Bengal
have requested the Union Government to allocate
foodgrains and other essential commodities at rates lower
than the Below Poverty Line foodgrain prices;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b)
Requests have been received from Maharashtra and West
Bengal for distribution of foodgrains to Antyodaya Anna
Yojana (AAY) families at AAY Central Issue Price (CIPs)
from additional allocation of 50 lakh tons of foodgrains
made for Below Poverty Line (BPL) families in May 2011.

(¢) In addition to the 50 lakh tons of foodgrains
allocated to States/Union Territories (UTs) for BPL families
at BPL prices in May 2011, the Government, during July
to October 2011, has made a further allocation of a total
of 23.67 lakh tons of foodgrains to 174 poorest/backward
districts in 27 States which include 7,59,650 tons of food
grains for distribution to AAY families at AAY prices.

Loss of Foodgrains

27. SHR! J.M. AARON RASHID: Will the Minister of
AGRICULTURE be pleased to state:
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(a) the annual loss of foodgrains and major crops
caused due to the use of pesticides;

(b) the reasons therefor alongwith the data of annual
loss from 2007 to till date, crop-wise; and

(c) the steps taken by the Government to prevent
the loss of foodgrains and major crops caused due to
the use of pesticides?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) to (c) Use of
pesticides is generally recommended by the competent
authorities after pest population across Economic
Threshold Level (ETL) so as to avoid economic loss.
Therefore, there is no loss of foodgrains due to use of
pesticides if they are used appropriately as per label and
leaflet. There have been reports in the media of crop
loss due to spurious pesticides. However, data on year-
wise and crop-wise loss due to use of spurious pesticides
is not available.

Quality of pe’sticides is monitored by the State
Governments through 68 State Pesticides Testing
Laboratories (SPTLs) with annual capacity of analyzing
68,110 samples, two Regional Pesticides Testing
Laboratories and one Central Insecticides Laboratory which
undertakes referral analysis.

Housing Scheme Under NHB

28. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether the National Housing Board { NHB) is
planning to launch a scheme to provide houses to the
poor under the scheme ‘Bachat Awas Yojana'.

(b) if so, the alms and objectives of the scheme;
and

(c) the time frame set for launching the scheme in
the country?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CUTLURE
(KUMARI SELJA): (a) National Housing Bank (NHB) has
formulated a savings linked housing loan scheme titled
NHB Bachat Awas Yojana (NHB-BAY).
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(b) NHB-BAY is a savings linked housing loan
scheme, which will initially be aimed at lower level
employees of big organizations in government, public and
private sector, such as lower ranks of the para-military
and armed forces, other Government/Public Sector Unit
(PSU) employees, industrial workers, nurses, other salaried
class, etc. The objective of the Scheme is to encourage
savings habit among the lower income segments, which
couSd be dovetailed to housing.

(c) The Scheme was approved by the Board of NHB
in the year 2007 and referred to Reserve Bank of India
, however in view of the changing market dynamics, the
proposed Scheme is now being reviewed by National
Housing Bank (NHB) and no time frame can be assigned
at this stage.

Incentive to Employees in LWE Districts

29. SHRI JAYARAM PANGI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Union Government has taken any
steps to grant monetary and nonmonetary benefits to the
employees serving in Left Wing Extremism (LWE) affected
Districts;

(b) if so, the details thereof including the details of
employees at Panchayat, Block, District and State level
to be covered therein;

(c) whether Central Government employees would
also be covered under the scheme; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) to (d) At
present there is no such Scheme. A majority of
Government employees serving in LWE affected districts
are State Government employees. Hence, a draft Incentive
Scheme for Central and State Government employees
posted in Left Wing Extremist affected districts was
circulated to L.W.E. affected State Governments and
concerned Central Government Ministries/Departments for
their comments in September, 2009. No final view has
been taken in the matter since views of many State
Governments are still awaited.

Deployment of CRPF

30. SHR! K. SUGUMAR: Will the Minister of HOME
AFFAIRS be pleased to state:

AGRAHAYANA 1, 1933 (Saka)

fo Questions 214

(a) whether the Government has deployed Central
Para-military Forces (CPMF) personnel including CRPF
on counter insurgency and related duties;

(b) if so, the details thereof;

(c) whether the Government has any proposal to
increase the deployment of CRPF personnel in naxal
affected areas; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) to (d)
‘Police’ and ‘Public Order’ are State subjects under the
Seventh Schedule to the Constitution of India and
therefore, the State Governments are primarily responsible
for counter Insurgency and related duties. However, the
Central Armed Police (Forces (CAPFs) are made available
to the State Governments to assist them in discharging
this responsibility.

The deployment of these Forces in various State
embattling counter insurgency, Including naxalism, depends
upon the specific requirements/needs of the State
Governments, sensitivity of the situation, the overall
security scenario and athe availability of CAPFs etc.
Keeping in view such factors, CAPFs have been deployed
in various States to assist the State Governments. The
level of deployment of CAPFs in any State is dynamic
and keeps undergoing changes depending upon the
developing security situation at a particular time.

The details of deployment of CAPFs are normally
not disclosed in the Interests of National Security.

Funds for Organic Farming

31. SHR!I P.K. BIJU: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the funds utilised for setting up of
Research Centres of Organic Farming (RCOF) is much
less than the funds released for the same;

(b) if so, the reasons therefor and whether the
unutilised funds are surrendered to the Government; and

(c) if so, the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
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OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) Details of funds
sanctioned for setting up of buildings of Regional Centres
of Organic Farming (RCOF) and funds utilized by Central
Public Works Department (CPWD) during 2010-11 are
given below:

RCOF Amount sanctioned Expenditure
(Rs. Lakh) (Rs. Lakh)
Imphal 117.69 117.62
Nagpur 50.00 46.21
Bangalore 240.00 175.23

(b) Main reason of unutilized funds was slower pace
of construction than expected. As funds are drawn against
bills, unutilized funds remain with the Government.

(c) Does not arise.
[Translation]
National Horticulture Mission

32. SHRIMATI KAMLA DEVI PATLE: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government has recently reviewed
the working of the National Horticulture Mission;

(b) if so, the outcome thereof; and

(c) the funds earmarked for the mission in the current
Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) and (b) Yes,
Madam. The General Council (GC) of National Horticulture
Mission (NHM) under the Chairmanship of Agriculture
Minister reviewed the NHM in its meeting held on 8th
February 2011. The Executive Committee (EC) of NHM
reviewed the scheme in its meeting held on 3rd May,
2011, After review of the scheme by GC, the area limit
of Green House and Shade Net House was increased
from 1000 sgqm to 4000 sgm per beneficiary afongwith
assistance for planting material and inputs as per the
size of Green House and Shade Net House limited to
4000 sqm per beneficiary. GC also advised for
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convergence of NHM with the schemes of other Ministries/
Departments and giving more focus towards the
development of cold chain and multi-model transport
system for fruits and vegetables. The EC emphasized for
implementation of NHM by adopting cluster approach with
end-to-end approach and accreditation of nurseries set
up under NHM to ensure availability of quality planting
material and extending credit facility to farmers for
horticulture crops.

(c) An outlay of Rs. 8809.00 crore has been
earmarked for the NHM scheme during the 11th Five
Year Plan.

[English]
Development of Towns and Cities

33. SHRIMATI SHRUTI CHOUDHRY: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether a proper development strategy is required
in the country for its growing towns and cities;

(b) if so, the details worked out so far in each State
including Haryana and the funds allocated for this purpose;
and

(c) the demands still pending with the Government
from each State in this regard and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
and (b) Yes, Madam. The Urban Population In indian
cities is growing at a rapid pace. The increasing Urban
Population Imposes tremendous pressure on Urban basic
services and Infrastructure. To address the problem,
Government has launched Jawaharlal Nehru National
Urban Renewal Mission (JnNURM) on 03-12-2005. Under
the Urban Infrastructure and Governance (UIG) Sub-
Mission of JnNURM, the Government has taken up
reforms driven and fast track development of 65 select
cities across the country. All other Towns and Cities are
eligible for funding under the Urban Infrastructure
Development Scheme for Small and Medium
Towns(UIDSSMT) scheme of the Mission. The Mission
seeks to ensure sustainable development of these cities
by focusing on efficiency in urban infrastructure, service
delivery mechanisms, community participation and
accountability of Urban Local Bodies and Parastatal
agencies towards citizens. A sum of Rs. 31,500 crore
has been allocated as Additional Central Assistance (ACA)
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for sanctioning of projects under UIG of JNnNURM for the
Mission period of seven years, beginning from 2005-06.
Details of assistance provided to the States/Cities under
UIG including Haryana is given in the enclosed Statement.

(c) Most of the States and Cities under UIG of
JnNURM have exhausted their allocation except few
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States wiz. Bihar, Jharkhand, Goa, Punjab and West
Bengal. Detailed Project Reports (DPRs) submitted by
the State found in conformity with the guidelines of UIG
of JNANURM are considered by the Central Sanctioning
and Monitoring Committee (CSMC) for approval subject
to their technical appraisal and availability of funds.

Statement

Details of Assistance provided lto the States/Cities under UIG

Sl State Name Total No. of Approved Additional ACA
No. Allocation Projects Costs Central Released

(Rs. in Lakhs) Sanctioned (Rs. in Lakhs) Assistance (Rs. in Lakhs)

(ACA)
Commitment

1 2 3 5 6 7
1. Andhra Pradesh 211,845.00 50 488,153.01 205,346.11 139,967.86
2. Arunachal Pradesh 10,740.00 3 18,048.20 16,243.38 8,504.30
3. Assam 27,320.00 2 31,610.71 28,449.64 24,338.51
4. Bihar 59,241.00 8 71,181.41 39,475.72 9,858.94
5. Chandigarh 27,087.00 3 19,119.60 15,295.68 2,684.64
6. Chhattisgarh 24,803.00 3 30,364.00 24,291.20 21,862.08
7. Delhi 282,318.00 28 719,708.00 251,897.80 62,977.89
8. Goa 12,094.00 1 362.25 289.80 72.45
9. Gujarat 257,881.00 71 549,323.60 238,568.62 159,084.46
10.  Haryana 32,332.00 4 69,720.70 34,860.35 17,788.48
11.  Himachal Pradesh 13,066.00 4 15,323.06 11,759.25 3,141.62
12. Jammu and Kashmir 48,836.00 4 53,152.00 46,946.80 18,778.73
13.  Jharkhand 94,120.00 5 79,485.72 49,936.43 12,484.15
14. Karnataka 152,459.00 46 369,230.04 145,202.51 84,305,79
15.  Kerala 67,476.00 1 99,789.00 64,554.60 20,025.20
16.  Madhya Pradesh 132,850.00 23 245,921.54 125,920.42 64,255.92
17.  Maharashtra 550,555.00 79 1,150,038.01 513,602.60 366,203.97
18.  Meghalaya 15,668.00 2 21,795.72 19,616.15 7,846.46
19.  Manipur 15,287.00 3 15,395.66 13,856.09 5,196.20
20. Mizoram 14,822.00 1 1,681.80 1,513.62 1,135.23
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21.  Nagaland 11,628.00 3 11,594,13 10,434.72 3,517.90
22.  Odisha 32,235.00 5 81,197.66 63,712.53 21,987.25
23.  Puducherry 20,680.00 2 25,306.00 20,244.80 7,250.20
24.  Punjab 70,775.00 6 72,539,00 36,269.50 14,672.88
25.  Rajasthan 74,869.00 13 122,908.11 76,623.49 42,493.38
26.  Sikkim 10,613.00 2 9,653.67 8,688.30 4,013.51
27.  Tamil Nadu 225,066.00 48 530,128.28 212,677.10 104,792.04
28.  Tripura 14,018.00 2 18,047.00 16,043.40 4,010.85
29.  Uttar Pradesh 276,941.00 33 536,361.94 269,660.09 178,491.79
30.  Uttarakhand 40,534.00 13 39,073.95 30,860.78 15,559.00
31.  West Bengal 321,840,00 60 574,231.42 210,108.74 94,219.98
Total 3150000.00 536 6,070,445.19 2,802,950.21 1,521,521.66

FIR for lllegal Constructions

34. SHRI S. PAKKIRAPPA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of persons against whom FIR has
been lodged by the Delhi Police for carrying out illegal
constructions in the National Capital Territory of Delhi;

(b) the total number of persons against whom action
has been taken by the Delhi Police; and

(c) the action taken to prevent such illegal
constructions in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN]): (a) and (b) The details of the cases
registered and persons arrested by the Delhi Police for
carrying out illegal constructions in the Nationa! Capital
Territory of Delhi during the last three years and current
year /e. 2008, 2009, 2010 and 2011 (upto 31.10.11) are
as under:

Year Number of cases Number of persons
registered arrested

2008 13 20

2009 41 49

2010 59 67

2011 (upto 31.10.11) 157 187

(c) Whenever any unauthorised construction is
noticed, action against the illegal/unauthorized
constructions is taken by the concerned land owning
agency such as Municipal Corporation of Delhi, Delhi
Cantonment Board etc. as per their Act. A Nodal Steering
Committee also has been set up by the Hon'ble High
Court of Delhi to monitor actions against unauthorized/
illegal constructions.

Food Security

35. SHRI P.R. NATARAJAN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government is in receipt of the report
on the ‘State of Food Insecurity in Rural India’ prepared
by the M.S. Swaminathan Research Foundation; and

(b) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) A
Report on the State of Food Insecurity in Rural India
(December, 2008) has been prepared by World Food
Programme and M.S. Swaminathan Research Foundation.
The Report presents an analysis of the food security
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situation in the country and the performance of the major
public food delivery systems in operation. The Report
also tries to give a broad indicative picture of the level
of food insecurity in different States and the operation of
the nutrition safety net programmes.

Targeted Public Distribution System (TPDS) was
introduced in 1997 with focus on the poor. Strengthening
and streamlining of TPDS is a continuous process. To
improve functioning of TPDS, Government has been
regularly requesting State/lUT Governments for continuous
review of lists of Below Poverty Line (BPL) and Antyodaya
Anna Yojana (AAY) families, ensuring greater transparency
in functioning of TPDS, improve monitoring and vigilance
at various levels and Introduction of new technologies
such as computerization of TPDS operations at various
levels.

[Transiation]
Scheme for Physically Challenged

36. SHRI C.R. PATIL: Will the Minister of YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government proposes to introduce
any scheme for developing sporting skills among physically
challenged/Below Poverty Line/Scheduled Caste/Scheduled
Tribe youths by adopting new technology so that they
could compete at national and international level games;

(b) if so, the details thereof, scheme-wise and State-
wise; and

(c) if not, the reasons therefor and the steps taken/
proposed to be taken by the Government to promote the
said youth in the field of sports?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN):
(a) to (c) With the objective of broad basing sports among
persons with disabilities, the Ministry of Youth Affairs &
Sports has introduced a new scheme namely the scheme
of Sports & Games for Persons with Disabilities in 2009-
10 on a pilot basis which has following three components:

(i) grant to schools/institutes for engagement of
coaches on contract basis and procurement of
sports equipment

(i) Community coaching

(iii) Sports competitions at district, State and National
level. Under the Scheme, a training programme
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for training of Master Trainers has been
designed. Training to Master Trainers is imparted
at Lakhmibai National University of Physical
Education (LNUPE), Gwalior by resource persons
and experts drawn from LNUPE, Sports Authority
of India, Special Olympic Bharat and Al India
Sports Council for Deaf. During 2010-11, 488
Master Trainers were imparted training. These
Master Trainers imparted training to community
coaches in their respective districts. Overall, 7592
community coaches were trained during 2010-
11. These community coaches impart necessary
sporting skills to persons with disabilities.

Primary responsibility for promotion and development
of sports including developing sporting skills among
sportspersons including those from below poverty line,
Scheduled Tribes, Scheduled Castes and physically
challenged category is that of respective National Sports
Federations belonging to different sports disciplines.
However, for supplementing their efforts, the Ministry
provides assistance to National Sports Federations
including Paralympic Committee of India, Special Olympic
Bharat and All India Sports Council for Deaf from the
Scheme of Assistance to National Sports Federations
towards conduct of national championships, conduct of
international tournaments in India, participation in
international sports competitions abroad, conduct of
coaching camps and procurement of sports equipments.

Pricing of Sugarcane

37. SHRI GORAKH PRASAD JAISWAL:
SHRIMATI RAMA DEVL:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether there are any norms regarding estimation
of production cost of sugarcane;

(b) if so, the details thereof;

(c) whether the said norms have been violated and
there has been no estimation of the production ‘cost during
the last three years;

(d) if so, the details thereof and the reaction of the
Government thereto; and

(e) the corrective steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
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OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) and (b) The
Comprehensive Scheme for Studying the Cost of
Cuitivation of Principal Crops including sugarcane in India
was initiated in 1970-71 on the recommendations of a
Technical Committee. From time to time, the methodology
has been reviewed on the basis of recommendations of
different Committees. The cost of production covers not
only actual expenses in cash and kind but also imputed
value of owned assets including land and family labour.

(c) to (e) The cost of production (C2) (Rs. Per quintal)
for sugarcane from 2006-07 to 2008-09 is given as under:-

2006-07 2007-08  2008-09
Andhra Pradesh 88.71 106.06 119.72
Haryana 92.37 96.52 92.39
Karnataka 63.62 48.46 86.53
Maharashtra 80.15 76.29 107.56
Tamil Nadu 78.22 73.45 85.79
Uttar Pradesh 68.49 73.35 93.64
Uttarakhand 66.37 57.77 84.62

Food Subsidy

38. SHRI GANESH SINGH: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether food subsidy is being provided to the
States in proportion to the Below Poverty Line population
in the respective States;

(b) if so, the details thereof; and

(c) if not, the reasons therefor alongwith the remedial
steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) For
allocation of foodgrains to States/Union Territories (UTs)
under Targeted Public Distribution System (TPDS),
Department of Food and Public Distribution uses the
number of Below Poverty Line (BPL) families based on
1993-94 poverty estimates of Planning Commission and
population estimates of Registrar General of India as on
1st March, 2000 or the number of such families actually
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identified and ration cards issued to them, whichever is
less.

Central Government allocates foodgrains (rice and
wheat) under TPDS to States/UTs for distribution to BPL
category at Central Issue Prices (CIPs) of Rs. 5.65 per
kg for rice and Rs. 4.15 per kg. for wheat.

Food subsidy is released to Food Corporation of india
(FCl) and State Governments undertaking procurement
of foodgrains under Decentralized Procurement Scheme
(DCP) to meet the difference between economic cost of
foodgrains and Central Issue Price (CIP) fixed for TPDS
and other Welfare Scheme (OWS). The quantum of food
subsidy released depends on offtake of foodgrains under
various schemes.

Espionage through Foreign Companies

39. RAJKUMARI RATNA SINGH:
SHRI HARISH CHOUDHARY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether several people working in foreign
companies have been nabbed in the cases of spying;

(b) if so, the details of espionage cases reported in
the country during the last three years and the current
year; and

(c) the steps taken by the Government to regulate
the working of such foreign companies in order to check
espionage activities in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b)
No, Madam. As per available inputs no case of espionage,
specifically by people working in foreign companies have
been reported. However, during the last three years and
the current year [(2008 to 2011 (till date)] a total of 46
Pak backed espionage modules were busted in the
country.

(c) The Government has been pursuing a well
coordinated and multi-pronged approach to tackle such
activities by strengthening the intelligence machinery,
ensuring a close interaction and coordination between
different agencies of the centre and the State
Governments and modernization & upgradation of police
and security forces with advanced sophisticated weapons
and communication system.
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Outbreak of Bird Flu

40. SHRI SHAILENDRA KUMAR: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether there was an outbreak of bird-flu in West
Bengal and Assam in the recent past;

(b) if so, the details thereof;

(c) whether there was large scale culling of poultry
in these States; and

(d) if so, the steps taken/proposed to be taken by
the Government to arrest the spread of bird- flu to other
neighbouring States?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) and (b) An outbreak of
bird-flu was reported in village Bhamondanga Part-1 in
Agomoni block of Dhubri district in Assam on 8th
September, 2011. Two more outbreaks of bird-flu were
reported on 19th September, 2011 in villages Nanshatola
and Putimari in Tehatta block of Nadia District in West
Bengal.

(¢) In the control and containment operations, 15,409
birds were culled in Assam and 48,581 in West Bengal.
A sum of Rs. 6.52 lakh and Rs. 19.29 lakh was paid as
compensation in Assam and West Bengal respectively.

(d) The control and containment operations were
carried out immediately to arrest the spread of bird-flu
within the State & to the neighbouring States. All the
States have been alerted to maintain a strict vigil and
continue the surveillance in poultry birds for prevention
of occurrence of bird-flu. The Post Operational Surveillance
is in progress in both the States which will be continued
for three months as per the Action Plan.

Amendment in AFSPA

41. SHRI HARI MANJHI:
SHRI HANSRAJ G. AHIR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has received any
proposals regarding amendment in the Armed Forces
(Special Powers) Act, 1958,
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(b) if so, the details thereof;, and
(c) the steps taken by the Government so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) Yes, Madam, a proposal
to emend the Armed Forces (Special Powers) Act, 1958
is under consideration of the Government. The Ministry
of Home Affairs is seized of the matter and the process
of consultation is going on to arrive at a decision.

[Englishj
Assistance to Farmers

42, SHRI NARANBHAI KACHHADIA: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government has decided to release
funds from the contingency fund to help the SCs/STs
and Backward farmers in Madhya Pradesh and Gujarat;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE, MINISTER OF STATE IN THE MINISTRY
OF FOOD PROCESSING INDUSTRIES AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI HARISH RAWAT): (a) and (b) No,
Madam. Adequate funds have been provided under
various schemes of the Ministry of Agriculture for the
benefit of farmers, including SC and ST farmers, hence
there is no requirement or proposal to draw funds for
this purpose from the Contingency Fund of India.

Metro Rail Projects

43. SHRI MANICKA TAGORE:
SHRI K.P. DHANAPALAN:
SHRI P. KUMAR:
SHRI A. GANESHAMURTHI:
SHRI MANSUKHBHAI D. VASAVA:

Will the Minister of URBAN DEVELOPMENT ‘be
pleased to state: '

(a) whether the Union Government has granted
approval/sanction for nuetro rail projects in various parts
of the country including Tamil Nadu and Gujarat;

(b) if so, the details thereof, project-wise and State-
wise alongwith the number of projects which have been
completed;



227 Written Answers

(c) the details of the ongoing metro rail projects in
different States alongwith the present status of each
project; and

(d) the details of the proposals received from various
States/under consideration of the Union Government for
providing metro rail connectivity in metropolitan/medium
cities in the country and their status thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
Yes, Madam. The Union Government has granted
approval/sanction for metro rail projects in various parts
of the country. Union Government has not sanctioned
any metro project for Gujarat State so far.

(b) and (c) The details of completed/on going Metro
Rail Projects sanctioned in the country are as follows:

Sl.No. Project Length Cost Status
(Rs. in
crore)
1 2 3 4 5
1. Delhi MRTS Phase | 65.05 10571.00 Completed
2. Delhi MRTS Phase |l 54.68 11691.36 Completed
3. Extension of Delhi Metro to 14.47 1589.44 Completed
Gurgaon (Haryana)
4, Extension of Delhi Metro to 7.00 827.00 Completed
NOIDA (Uttar Pradesh)
5. Central Secretariat to Badarpur, Delhi 20.16 4012.00 Completed
6. Dwarka Sector 9 to Dwarka 2.76 356.11 Completed
Sector 21, Delhi
7. New Delhi Railway Station to 19.2 3586.39 Completed
IGI Airport
8. IGI Airport to Dwarka Sector 21, Delhi 3.50 793.00 Completed
9. Extension of Delhi Metro to 2.574 320.00 Completed
Vaisahali (Ghaziabad)
10. Delhi MRTS Phase-lli 103.05 35242.00 The work has commenced.
11. Extension of Delhi Metro to 13.875 2494.00 The work has commenced.
Faridabad (Haryana)
12. Chenani Metro (Tamil Nadu) 45.046 14600.00 At the end September, 2011
Washermanpet to Chennai Airport overall progress is 16.24%.
Chennai Central to St. Thomas
Mount
13. Kolkata East West Metro Corridor 14.67 4874.58 At the end of July, 2011 overall
(West Bengal) Howrah Maidan to progress is 16.50%.
Salt Lake Sector-V
14. Bangalore Metro (Karnataka) 423 11609.00 At the end of September,

Hesaraghatta Cross to Puttenahalli
and Bayappanahalli to Mysore Road
Terminal.

2011 overall progress is
45.38%. All the major contracts
have been awarded. The first
line from Mahatma Gandhi
Road Station to Baiyapp-
anahalli station has been
commissioned on 20.10.2011.
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15.

16.

17.

18.

Mumbai Metro Line-1 (Maharashtra)

Versova-Andheri-Ghatkopar

Mumbai Metro Line-2

(Maharashtra)

Charkop-Bandra-Mankurd

Hyderabad Metro
(Andhra Pradesh)

Jaipur Metro Stage-i
(Rajasthan)

11.07

31.87

71.16

9.25

2356.00

7660.00

12132

1250.00

100% of the foundation work
has been completed whereas
the viaduct portion is only
85% complete and deport
portion is 90% complete at the
end of September, 2011.

The Concession Agreement
was signed in January, 2010
and Concessionaire has
started the project work.

The Project was awarded
to the successful lowest
bidder M/s. Larsen and
Toubro Limited at their quoted
grant amount of Rs. 1,458
crore and Letter of Award
(LoA) was issued to them
on August 06, 2010.
Concessionaire has started the
work.

The Central Government
accorded ‘in-principle’ approval
of Stage-| of Jaipur Metro Rail
Project on 21st January, 2011
with complete funding from the
State Government. The civil
work of Stage | has been
awarded to DMRC on ‘deposit
work’ basis. The work has
commenced.

(d) Status of various proposals received from various State Government are as follows:-

Sl.No.

Project
(State)

Length
(Km.)

Total
tentative
cost
(Rs. in crore)

Status

2

3

4

5

Kochi Metro Rail

Jaipur Metro Stage-El
(Ambabari to Sitapur
via SMS Hospital)
(Rajasthan})

25.30

29.11
(including 9.25
km of civil
infrastructure
constructed
under stage-)

2991.50

8723.37

Pre-Public Investment Board (PIB)
meeting was held on 8.11.2011.

The Government of Rajasthan has
proposed for taking up of Stage-ll of
the Jaipur Metro Rail Project under
PPP. Supplementary information called
for from Jaipur Metro is awaited.
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Colaba-Mahim/Bandra
Corridor (Line-lll)
(Maharashtra)

20.40

Bangalore High Speed 34.00

Rail Link (Karnataka)

Ludhiana Metro 28.954

(PUNJAB)

Chennai Metro 9
(Tamil Nadu)

Extension of Corridor-1

upto Tiruvottiyur and

Wimco Nagar

Extension of Delhi Metro 11.181

to Bahadurgarh (Haryana)

12000.00

6736

8705

2845

1489.00

The Government of Maharashtra has
proposed the project on DMRC pattern.
Certain clarifications have been asked
from Government of Maharashtra on
the DPR. The same are awaited.

In order to provide a fast connectivity
to the Bengaluru International Airport,
State Government has proposed to
develop a High Speed Rail Link from
the City to the Airport under PPP. The
tota project cost (Including land cost)
is estimated at app. Rs. 6736 cr. for
a line of 34 km. Comments have
been called for from Managing
Director, Bangalore Metro Rail Project
on draft Concession Agreement which
are awaited.

A proposal for Ludhiana Metro Rail
Project has been received from
Government of Punjab for ‘in-principle’
approval on 14.07.2011 It is proposed
by the State Government to
implement the project on PPP mode.
Certain information has been called
for from Govt. of Punjab, which is
awaited.

Copy of the Detailed Project Report
(DPR) has been circulated to
concerned Ministries/ Departments for
comments.

Copy of the DPR has been circulated
to concerned Ministries/Departments
for comments.

[Translation

Development of New Breeds of Livestocks

44.

Will the Minister of AGRICULTURE be pleased to

state:

SHRI MANSUKHBHAI D. VASAVA:
SHRI HARISH CHOUDHARY:

SHRI VIKRAMBHAI ARJANBHAI MADAM:

(a) whether the Government is taking any step for
development and preservation of high breeds of cows/

livestocks in the country;

(b) if so, the details thereof;

(c) the names of the Universities and Research

centres involved in improving the livestocks/cow breeds

as well as developing new breeds of cows/livestocks;
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(d) the names of the new breeds and the salient
features thereof;

(e) whether the Government extends financial
assistance to corporate organisations for this purpose;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) and (b) Department is
implementing following schemes for development and
conservation of high breeds of cows/livestock in the
country:

1. National Project for Cattle and Buffalo Breeding

AGRAHAYANA 1, 1933 (Saka)
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2. Central Cattle Breeding Farms (CCBFs)
3. Central Herd Registration Scheme (CHRS)

4. Central Frozen Semen Production and Training
Institute (CFSP&TI)

5. Integrated Development of Small Ruminants &
Rabbits (IDSRR)

6. Pig Development

(c) The details of the Universities and Research
Centres involved in improving livestock/cow are given in
the enclosed Statement-l.

(d) The details are given in the enclosed Statement-il.

(e) and (f) This Department do not extend financial
assistance to corporate organization for this purpose.

Statement |

List of Research Centres and Universities involved in improving livestock/cow

Sl.No. Name of the Institute Location
1 2 3
Research Centres
1. National Dairy Research Institute Karnal, Haryana
2. Indian Veterinary Research Institute Izatnagar. Bareilly, UP
3. Central Institute for Research on Goat Makhdoom, Mathura, UP
4, Central Institute for Research on Buffaloes Hissar, Haryana
5. National Institute for AnimalNutrition and Physiology Bangalore, Karnataka
6. Central Sheep & Wool Research Institute Avikanagar, Rajasthan
7. Central Avian Research Institute Izatnagar, Bareilly, UP
8. National Bureau of Animal General Resources Karnal, Haryana
9. National Research centre on Pig Rani, Guwahati
10. National Research centre on Yak Dirang, Arunachal Pradesh
11. National Research centre on Mithun Jhamapani, Nagaland
12. National Research centre on Camel Bikaner, Rajasthan
13. National Research centre on Meat Uppal, Hyderabad, AP

14, National Research centre on Equines and Vety Type Culture

Hisar, Haryana
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1 2 3

16. Project Directorate on Cattle Meerut, UP

17. Indian Grassland and Fodder Research Institute IGFR1, Jhansi, Uttar Pradesh

18. 1CAR Research Complex ICAR, Patna Bihar

Universities

1. Tamil Nadu Veterinary and Animal Science University TNVASU, Chennai, Tamil Nadu

2. Anand Agriculture University AAU, Anand Gujarat

3. Assam Agriculture University AAU, Guwahatli Assam

4. Guru Angad Dev Animal Science &Veterinary University GADVASU, Ludhiana, Punjab

5. Haryana Agriculture University HAU, Hissar Haryana

6. Narendra Deva University of Agriculture and Technology NDUAT, Faizabad Uttar Pradesh

7. Junagarh Agriculture University JAU, Junagadh, Gujarat

8. Mahatma Phule Krishi Vidyapeeth MPKYV, Rahuri, Maharashtra

9. Venkateswara Veterinary University SVVU, Tirupati, Andhra Pradesh

10. Maharana Pratap University ofAgriculture and Technology, MPUAT, LRS; Vallabhnagar, Rajasthan
11. Kerala Agriculture University KAU, Thrissur, Kerala

12. Rajasthan Agriculture University RAU, Bikaner, Rajasthan

13. Sardarkrushinagar Dantiwada Agricultural University SAU, Sardarkrushinagar, Gujarat

14, West Bengal University of Animal Fishery Sciences WBUUAFS, Kolkatta West Bengal
15. Maharashtra Animal & Fishery Sciences University MAFSU, Nagpur Maharashtra

16. Chaudhary Sarwan Kumar Himachal Pradesh Krishi CSKHPV, Palampur,

Vishvavidyalaya Himachal Pradesh

17. Govind Ballabh Pant University of Agriculture and Technology GBPUAT, Pantnagar, Uttarakhand
18. Odisha University of Agricutture and Technology OUAT, Bhubaneshwar Odisha

19. Navsari Agricultural University NAU, Navsari Guajarat

20. Birsa Agricultural University BAU, Rancht Jharkhand

21. Madhya Pradesh Pashu-Chikitsa Vigyan Vishwavidyalaya MPPCVVYV, Jabalpur Madhya Pradesh
22. Central Agricultural University CAU, Mizoram

23. Nagaland University Nagaland University, Medziphema,

Nagaland
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Statement II
Name of the New Breeds
SI.No. Name of the Breed Lactation Yield Lactation Length in days

1. Frieswal 3293 300

2. Karan Swiss 3137 287

3. Karan Fries 4017 309

4, Vrindavani 3589 304

5. Sunandani 3265 305
[English] (c) whether the Government proposes to give any

Celebration of Birth Anniversary of Vivekananda

45, SHRI SHRIPAD YESSO NAIK:
SHRI RAJENDRA AGRAWAL.:
SHRI AT. NANA PATIL:

Will the Minister of CULTURE be pleased to state:

(a) whether the Government proposes to celebrate
the 150th Birth Anniversary of Swami Vivekananda during
2013-14 all over the country;

(b) if so, the details of the proposed celebrations
and programmes thereof;

assistance to various organizations such as the
Ramakrishna Mission that are engaged in preparation for
celebrating the occasion; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) Yes, Madam.

(b) to (d) Details of the proposals and the
organizations being assisted are given in the enclosed
Statement.

Statement

Names of Organizations and the proposals for Commemoration of
150th Birth Anniversary of Swami Vivekananda

SlI.No. Institution Subject matter Cost of the Project/
Amt. sanctioned
(in Lakhs)
1 2 3 4
1. Ramakrishna Mission, HQ,Howrah Proposal for implementation of 10000.00
Vivekananda value Education
Programme
2. Public Service Broadcasting Proposal for production of a fiim 70.00
Trust, New Delhi on Swami Vivekananda
3. Archaeological Survey of Restoration of religious Monuments by 1242.00
India, New Delhi ASI
4, Ramakrishna Mission Sevashrama Proposal for upgradation of Hospital 270.00

(Charitable Hospital), Vrindaban
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1 2 3 4
5. Shree Ramakrishna Ashram, Proposal for undertaking various programmes/ 301.00
Kalahandi projects for rural youth and for construction
of the first floor of the Vivekananda
Memorial Building.
6. Ramakrishna Vivekananda Mission, Proposal for construction of an 136.00
Barrackpore, West Bengal Auditorium-cum-Seminar Hall
7. University of Chicago Proposal for an Endowment in the US$ 1.5 million
University of Chicago for establishing 735.00
the “India Ministry of Culture
Vivekananda Chair’
8. Ramakrishna Mission Seva Proposal for Construction of “Swami 2021.00
Pratishthan, Kolkata Vivekananda Diagnostic and Cardiac
Care Centre”
9. Ramakrishna Mission Proposal for conservation of the historical 72.80
Vivekananda Smriti heritage building “Fatten Blllass” as a
Mandir, Khetrl “Protected Monument of National Interest”
10. Ramakrishna Mission, Proposal for undertaking various activities 671.00
Institute of Culture, in commemoration of 150th Birth Anniversary
Golpark of Swami Vivekananda
11. Govt. of Assam Proposal for organizing Youth Camps, 59.19
Vivek Jyoti Yatra, Essay Competition etc.
at Zonal and State levels.
Total cost of Projects sanctioned 15577.99

[Transiation]
Seizure of Explosives

46. SHRIMATI MEENA SINGH:
SHRI R, THAMARAISELVAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a large quantity of explosives were seized
recently from various parts of the country including
Ambala;

(b} if so, the details thereof;

(c) whether the Government has carried out any
investigaticn into the matter;

(d) if so, the details and the outcome thereof;

(e) whether the Union Government had directed the
State and Central Agencies to take precautionary
measures to prevent any untoward terrorist incidents;

(f) if so, the details thereof;

(g) whether the Government has made any effort to
unearth the sources of large scale inflow of explosives in
many parts of the country; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDER SINGH): (a) No
Madam, however approximately 5 Kg of explosive(RDX)
was seized on 13.10.2011 at parking of Railway Station,
Ambala Cantt.

(b) Packets of explosive substance weighing
approximately 5 Kg. and two small wrapped ‘geometry’
boxes in which five electric detonators and two electronic
timers were recovered.
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(c) Case FIR No. 52 dated 11.10-2011 u/s 120-B
IPC & 3,4,5 Explosive Substances Act, Police Station
Special Cell New Delhi was registered and Delhi Police
is investigating the case.

(d) On 12th October, 2011, a team of Deihi Police
arrived at Ambala and met the DCP Ambala and informed
that a suspicious vehicle bearing Registration No. HR
03-0054 is in Ambala and that it must be located for
taking further action. On the information of Delhi Police,
Haryana Police located the said car and the explosive
materials were recovered.

(e) to (h) Central Intelligence Agencies maintain a
strict vigil on such activities. A continuous co-ordination
between Central and State Police and intelligence
agencies ensure flow of intelligence and effective
countering such threats and activities.

[English]
Funds under SJSRY

47. SHRI MAHESH JOSHI: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) the funds allocated, released and spent alongwith
the number of beneficiaries under various components of
the Swama Jayanti Shahari Rozgar Yojana (SJSRY)
separately during each of the last three years and the
current year;

(b) whether the funds are lying unspent in Rajasthan;

(c) if so, the details thereof and the reasons therefor
alongwith the action taken thereon so far,

(d) the target fixed by the Government to achieve
the aims and objectives under the said scheme; and

(e) the steps taken by the Government to monitor
the implementation of such schemes?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) The Statement showing Safe-wise
funds allocated/released by the Central Government and
number of beneficiaries covered during each of the last
three years and the current year under the Swarna Jayanti
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Shahari Rozgar Yojana (SJSKY) is given in the enclosed
Statements-| and Il respectively.

(b) and (c) Yes Madam. The Central funds Rs.
2671.09 Lakhs are lying unspent in Rajas than against
the Grant-inlaid released during financial year 2010-2011.
The Swartia Jayanti Shahari Rozgar Yojana (SJSRY) is
an going scheme and Central funds are released to the
States/Union Territories only after they fulfill the prescribed
criteria regarding submission of utilization certificate (UCs)
as well as release of matching state share to the past
release.

(d) Targets fixed for the year 2011-2012 under SJSRY
are as under:-

Components Target

Number of urban poor to be assisted for 60,000
individual micro-enterprises under Urban
Self Employment Programme (USEP)

Number of urban poor women to be 50,000
assisted for group micro-enterprises

under Urban Women Self-help

Programme (UWSP)

Number of urban poor women to be 1,00,000
assisted for thrift and credit (with
revolving fund assistance) Urban Women

Self-help Programme (UWSP)

Number of urban poor to be imparted skill 2,20,000
training under Skill Training for Employment
Promotion amongst Urban Poor (STEP-UP)

(e) At the National level, a Steering Committee
headed by Secretary in the Ministry of Housing and Urban
Poverty Alleviation and having members from the States/
UTs, Ministry of Finance, other Ministries, Reserve Bank
of India and other stakeholders steers and monitors the
SJSRY Scheme. State/UT Governments are required to
submit quarterly physical and financial progress reports
and utilization certificates to the Ministry of Housing and
Urban Poverty Alleviation regarding proper utilization of
Central funds as per the guidelines of the scheme. Apart
from these the Ministry of Housing and Urban Poverty
Alleviation also holds national/regional/state level reviews
to monitor the scheme implementation from time to time.
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Statement |

Statement showing State-wise Central Fund Aflocation and Released last 3 years and
current year under Swarna Jayanti Shahar Rozgar Yojana (SJSRY)

(Rs. in Lacs)

Sl.No. Name of the 2008-09 2009-10 2010-11 2011-12

States/UTs Allocution  Released  Allocution  Released  Allocution Released  Allocution  Released
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 311578 432722  3390.83  3390.53 379043  8226.02 4827.60 2413.80
2. Arunachal Pradesh 222.53 0.00 207.85 103.93 201.79 201.79 259.97 0.00
3. Assam 2956.48 294790 2956.05 1478.03  2869.96 2869.96  3274.79 0.00
4. Bihar 1855.09  1980.98  1790.24 895.12 200140 200140  3158.72 0.00
5. Chhattisgarh 1122.37 637.36  1075.14 881.30 120195 1201.95 1342.71 671.35
6. Goa 110.94 0.00 90.56 0.00 101.24 0.00 115.29 0.00
7. Guijarat 1480.38  1548.80 150144  1801.44 167853 192853  3843.37 0.00
8. Haryana 547.14  1334.27 S8s.34 585.34 654.37 654.37  1597.70 796.85
9. Himachal Pradesh 11.64 12.43 12.18 12.15 30.00 50.00 106.54 0.00
10. Jammu and Kashmir 160.24 0,00 120.93 0.00 135.21 135.21 293.30 146.65
1. Jharkhand 727.93 0.00 728.91 0.00 814.86 814.88  1627.99 0.00
12. Karnataka 3648.54  4896.14  3624.71 392471 394045 5376.04 487428 2437.14
13. Kerala 95322  1017.91 948.13 948.13  1059.96 47403  1376.53 688.27
14. Madhya Pradesh 472297 S043.48  4087.96 4087.96 4570.13 591460 5719.08 2359.54
15. Maharashtra 8998.1  9608.72 8075.96 8075.96  9028.52 10464.11 10304.04 0.00
16. Manipur 445.06 44571 461.8b 461.88 448.43 448.43 799.30 0.00
17. Meghalaya 381.48 190.74 369.51 0.00 358.74 0.00 489.49 0.00
18. Mizoram 349.7 350.20 389.51 369.51 358.74 641.66 358.74 0.00
19. Nagaland 288.11 288.53 27713 277.13 269.06 419.06 269.06 134.53
20. Odisha 1664.03  1776.95 147659 147659 1050.75 1650.75  2083.28 0.00
21. Punjab 241.04 120.52 358.93 0.00 401.27 0.00 2278.11  1137.55
22. Rajasthan 2773.39 157491 262352  1311.76  2932.96 293296 4187.60 0.00
23. Sikkim ' 63.58 63.67 46.19 45.19 44.84 194.84 44.84 22.50
24, Tamil Nadu 401217 428444  3817.38  3817.36 4267.63 4267.63 6346.09 3173.05

25. Tripura 44s.06 248.84 481.88 0.00 448.43 224.26 523.81 0.00
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1 2 3 4 5 6 7 8 9 10
26. Uttarakhand 630.71 566.72 468.70 468.70 546.34 546.34 583.96 291.98
27. Uttar Pradesh 6880.05 8846.94 646243 648243 722467 722467 11119.01  5559.50
28. West Bengal 1624.27  1948.07  1940.44 194044  2169.31 216931 5764.81  2802.40
29. Andaman and Nicobar Islands 43.55 0.00 37.50 0.00 37.50 18.75 23.34 11.67
30. Chandigarh 58.06 0.00 78.52 0.00 78.52 39.26 147.13 0.00
31. Dadra and Nagar Haveli 25.81 0.00 17.58 17.58 17.58 8.79 17.30 0.00
32. Daman and Diu 22.58 0.00 16.41 0.00 16.41 0.00 12.23 0.00
33. Delhi 92.2 0.00 93.34 0.00 200.00 0.00 350.00 0.00
34. Puducherry 7.8 7.80 6.66 6.66 50.00 50.00 150.00 75.00
Total 50750.00 54067.25 48500.00 42180.85 53620.00 58149.79 78250.01 23303.78
Statement |l
State-wise number of Beneficiaries under various componenis of Swarna Jayant/
Shahari Rozgar Yoiana (SJSRY) For the Last 3 Years and Current Year
2008-09 200310 2010-11 201112

SINe. State/UT No.of Uban  No.of  No.of  No of Uban No.of  No.of No. of Uban No. of No. of No.of Uban No.of  No. of

poor assisted  urban mandays  poor assisted  urban mandays poor assisted  urban mandays poor assisted  urban  mandays

tosetup  poor  ofwok tosstup poor  ofwork tosetup poor ofwok tosstup  poor  of work

indvidul  provided  generaled  individuall provided  generated individuall provided  generated individual  provided generated

goup micro training (i lakhs)  group micro  baining  (in lakhs) group micro  training  (in fakhs) group micro  fraining  (in lakhs)

enterprises enterprises enterprises enterprises
i 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 29156 45363 823 8389 23914  0.00 22505 26753 173 3314 9486 052
2, Arunachal Pradesh 0 0 000 16 20 086 34 28 004 33 27 0.04
3. Assam 479 420 343 472 420 1615 0 0 000 0 0 000
4, Bihar 1347 2315  0.00 0 0 000 0 17134 0.0 0 230 0.0
5. Chhattlsgarh 1522 1909 040 2490 1083  0.08 2773 3701 0.96 515 2391 005
8. Goa 655 1570 1.96 0 0 000 0 0
7. Gujarat 8008 4039 059 19394 23754  0.69 11302 31517 198 4636 21762 0.02
8. Haryana 2052 5745 042 4490 5495  0.67 2424 4724 033 452 1726 0.01
9. Himachal Pradesh 122 199 0.00 16 149 0.00 4 25  0.00 0
10. Jammu and Kashmir 339 3357 024 0 0 088 0 0
1. Jharkhand 0 0 000 364 209 0.00 784 2874  0.30 98 343 0.05
12. Karnataka 17536 13462 470 8298 15853 270 7657 13397  3.10 1490 4650 0.72
13. Kerala 3820 3632 000 2493 2696 013 2895 3190 016 2304 1619 0.96
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1 2 3 4 5 6 7 8 9 10 1 12 13 14
14, Madhya Pradesh 5272 16493 124 16817 33088 3,91 17822 31439 416 2228 12745 0.61
15. Maharashtra 49482 55523 557 37575 40683 540 42148 36369 537 1972 836 143
16. Manipur 7 737 034 8 2469 154 8 97 0.00 0
17. Meghalaya 99 51 0.00 24 47 019 52 154 068 0
18. Mizoram 0 o 105 153 230 0.00 546 3145  0.28 588 1836 0.00
19. Nagaland 276 10 019 345 46 033 326 154 099 225 224 0.09
20. Odisha 1094 3317 046 8500 5697 104 8506 3356 1.73 769 580 0.39
21. Punjab 383 0 0.00 14 0 0.01 66 0 01 0 0 000
22, Rajasthan 4833 4037 127 9415 5315  1.04 7353 3355  1.61 941 2794 047
23. Sikkim 479 1478 3N 86 0 000 150 320 013 25 60 0.04
24, Tamii Nadu 23659 73024 823 3624 1224 820 8535 7198 1445 1283 0 045
25. Tripura 272 1826 024 200 1014 024 382 1<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>